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 HOUSE  OF  THE  PEOPLE
 Tuesday,  l0th  March,  953

 The  House  met  at  Two  of  the  Clcck.
 [Mr.  Deputy-SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS.
 ANTHROPOLOGICAL  SURVEY

 *624,  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  an  anthropological  sur-
 vey  of  personnel  of  the  Army  was  re-
 cently  undertak

 egat
 Delhi;

 \b)  if  so,  by  whom  and  for  what
 purposes;

 (c)  what  have  been  the  results  of  the
 survey;  and

 td)  what  was  the  total  expenditure of  the  survey?
 The.  Deputy  Minister  of  Defence

 (Sardar  Mafjithia):  (a)  No.  But  an
 Anthropometric  Survey  is  now  in  pro-

 gress.  Part  of  the  field  work  was
 carried  out  at  Delhi.

 (b)  The  Anthropometric  Survey  is
 being  carried  out  by  the  Army  Statis-
 tical  Organisation  to  collect  data  for
 evolving  suitable  size  rolls  for  uniforms
 of  Army  personnel.

 (ec)  The  results  of  the  Survey  will
 be  available  only  after  that  data  is  col-
 lected,  and  analysed.

 (d)  The  total  expenditure  on  the
 Survey  has  bern  about  Rs.  4,000  so  far.

 Shrimrati  Renu  Chakravartty:  May
 we  know,  Sir,  if  this  collection  of  data
 has  anything  to  do  with  the  categori-
 sation  of  the  army  personnel  in  India
 into  martial  and  non-nmartial  races?

 Sardar  Majithia:  No,  Sir.  It  has
 nothing  to  do  with  it.
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 INTERNATIONAL  SEMINAR  ON  GANDHIAN
 IDEOLOGY  AND  TECHNIQUE

 #626,  Shri  A.  C.  Guha:  Will  the
 Minister  of  Education  be  pleased  tu
 state:

 (a)  whether  an  International  Semi-
 nar  on  Gandhian  ideology  and  techni-
 que  was  held  in  Delhi  in  January,
 ‘1953;

 (b)-  if  so,  the  persons  who  attended
 it  from  abrogd&s,  an

 (c)  whether  the  proceedings  of  the
 Seminar  would  be  published?

 The  Deputy  Minister  of  Natural
 Resources  and  Scientific  Research
 (Shri  K.  D  Malaviya):  (a)  Yes.

 (b)  The  following  persons  attended
 from  abroad:—

 l.  Lord  Boyd  Orr  (U.K.).
 2.  Dr.  Rainh  Bunehe  (U.S.A.).
 3.  Madame  Cecilia  Meireles  (Brazil)
 4.  Mr.  Yusuke  Tsurum!  (Japan)
 5.  Prof.  5.  Tucci  (Italy)
 6.  Dr.  Mohd.  Hussein  Haekal  (Egypt)
 7.  Prof.  Dr.  Matine  Daftary  (India)
 8.  92507  Martin  Niesicller  (Tee-

 many)
 9.  Prof.  L.  Massignon  (france)
 (c)  Yes.
 Shri  A,  con  Guha:  May  i  keow,  Sir,

 if  there  is  going  to  he  any  permanent
 body  for  the  propagation  of  Gandhian
 ideology?

 Shri  K.  D.  Malaviya:  There  is  no
 proposal  85  yet  before  Government  for
 any  permanent  body.

 Shri  A,  con  Guha:  Have  the  Govern-
 ment  any  idea  as  to  the  implementa-
 tion  of  these  discussions  or  any  re-
 commendations  received  from  them?

 Shri  K.  D.  Malaviya:  Yes.  Sir.  This
 Seminar  took  the  form  of  a  round  table
 discussion  and  the  participants  were

 agreed  that  only  by  the  application  of
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 Gandhian  principles  can  world  peace  be
 preserved  and  nacicnal  and  internatio-

 nal  tensions  resolved.  As  a  resuit  of
 these  recommendations,  it  was  also
 decided  to  publish  a  small  brochure  em-
 bodying  the  major  recommendations
 and  conclusions  of  this  Seminar.  Be-
 sides  this,  as  desired  by  the  President, it  has  also  been  decided  to  publish  a
 verbatim  report  of  the  discussions  that
 took  place  in  the  Seminar.

 Shri  A.  0.  Guha:  May  I  know,  Sir,
 if  the  Govermment  have  got  any  idea
 of  following  up  this—that  079
 through  Gandhian  ideology  can  worid
 peace  be  maintained?

 Mr.  Deputy-Speaker:  It  is  all  argu- ment.
 Shri  A.  0.  Guha:  Have  the  (tovern-

 ment  any  idea  of  taking  this  thing  on
 to  the  international  plane’

 Shri  K.  D.  Malaviya:  Tha:  is  a  sug-
 gestion,  Sir,  and  the  Government  can-
 not  express  any  opinion  on  _  that
 beyond  what  they  have  done  so  far.

 Shri  N.  M.  Lingam:  Who  sponsor-
 ed  this  Se

 ह...
 ar  and  what  is  the  ex-

 penditure  inWblved  in  connection  with
 it?

 Shri  K.  D.  Malaviya:  The  Educa-
 tion  Ministry  sponsored  the  Seminar.
 As  to  the  expenditure  involved,  I
 will  require  notice.

 Shri  C.  D.  Pande:  May  I  know  if
 the  representatives  like  Lord  Boyd
 Orr  and  Dr.  Ralph  Bunche  had  any
 national  status  or  they  came  as  in-
 dividuals  to  this  Seminar?

 Shri  K.  0.  Malaviva:  They  attend-
 ed  the  Seminar  as  individuals.

 Shri  C.  D.  Pande:  Do  the  decisions
 of  the  Seminar  apply  to  their  coun-
 tries?

 Shri  छू,  9.  Malaviya:  I  cannot  ex-
 press  any  opinion  on  that.

 Shri  8.  Das:  They  have
 tional  status.

 interna-

 Dr.  M.  M.  Das:  In  view  of  the  fact
 that  the  other  day  the  Acting  Leader
 uf  the  Communist  Party  in  this  House
 addressed  Gandhiji  as  “their  leader’.
 may  I  know  whether  any  representa-
 tives  from  the  countries  professing
 Communist  ideology  attended  this
 Seminar?

 Shri  K.  D.  Malaviya:  Unfortunate-
 ly,  no  representative  from  the  U.S.S.R.
 could  attend  this  SeMinar.
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 Shri  A.  C.  Guha:  May  I  know,  Sir,
 how  these  representatives  were  select-
 ed—whether  any  national  body  in
 those  countries  selected  them  or  some
 international  body  or  they  selected
 themselves?

 Shri  K.  D.  Malaviya:  Sir,  the  Gov-
 ernment  invited  certain  countries  like
 U.K..  U.S.A.,  France  and  other  coun-
 tries,  and  these  gentlemen  attended
 this  Seminar  in  their  individual  capa-
 city  from  the  countries  invited.

 FACILITIES  TO  SETTLE  IN  ANDAMANS
 *627.  Shri  Dabhi:  Will  the  Minister

 of  Home  Affairs  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Govern-

 ment  have  decided  to  give  facilities  to
 those  who  desire  to  go  from  India  and
 settle  in  the  Andamans;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  are  the
 specific  facilities  and  concessions  which
 Government  have  decided  to  grant  to
 these  persons?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b). The  Government  of  India  have  sanc- tionéd  a  scheme  for  settlement  of some  4.000  families  of  Indian  pea- sants  in  the  Andamans  during  the
 next  five  years.  Eageh  family,  select-
 ed  for  settlement’‘under  this  scheme,
 will  be  given  the  following  conces-
 sions:—

 (i)  Allotment  of  5  acres  of  clear-
 ved  land  for  paddy  cultiva-
 tion.

 (ii)  Allotment  of  another  5  acres
 or  (uncleared)  hilly  land  to
 be  utilised  for  building  a
 hutment,  for  growing  any
 fruit  and  vegetables  and  85
 pasture  for  cattle.

 (ii)  Grant  of  recoverable  loan  of
 Rs.  2,000  to  meet  expenditure
 on  passage  from  the  mainland
 of  India  to  the  Andamans,
 construction  of  a  hutment,
 purchase  of  bullocks,  agricul-
 tural  implements,  seeds  and
 manure,  and  maintenance  till

 the  first  crop  is  harvested.

 (iv)  Remission  of  land  revenue
 during  the  5-year  period  of
 the  working  of  the  scheme.

 Shri  Dabhi:  May  I  know,  Sir.  the
 acreage  of  cultivable  ०५5  well  as  un-
 cultivable  waste  land  in  these  islands
 and  the  kinds  of  crop  for  which  these

 lands  are  suitable?
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 Sari  Datar:  So  far  as  the  total  ex-
 tent  of  acreage  is  concerned.  I  should
 like  notice;  put  under  the  scheme
 that  is  proposed,  20,000  acres  are  to
 be  brought  under  cultivation.

 Shri  Dabhi:  May  we  have  some
 idea  as  to  the  mineral  as  well  as  the
 forest  wealth  of  these  islands?

 Shri  Datar:  So  far  as  crops  are  con-
 cerned  paddy,  maize,  sugar-cane, "  arhar,  mung  and  sweet  potatoes  can
 be  grown  very  easily.  So  far  as  other
 articles  are  concerned,  attempts  are
 being  made  to  cultivate  oil-seeds,  oil
 palm,  soya  beans,  “asnew  nuts  and
 cloves.

 Shrimati  Renu  Chakravartty:  May  we
 know  what  are  the  terms  for  repay-
 ment  of  the  two  thousand  rupees  and
 the  period  within  which  it  will  have
 to  be  repaid?

 Shri  Datar:  The  two  thousand  rupe-
 es  are  to  be  repaid  in  easy  instalments
 extending  over  20  years.

 Shri  K.  K.  Basu:  May  we  know
 whether  the  amount  of  Rs.  2,000  is
 sufficient  for  the  purposes  for  which
 it  is  granted?

 Shri  Datar:  It  is  considered  to  be
 sufficient  for  the  purpose  for  which

 it  is  advanced.
 Shri  Punnoose:  May  I  know,  Sir.

 how  these  peasant  families  are  being
 selected?  Are  applications  called  for
 or  is  there  any  organisation  to  find
 sut  who  want  to  go  there?

 Shri  Datar:  These  peasant  families
 would  be.  in  the  first  instance,  the  re-
 fugees  from  East  Pukistan.

 Shri  Dabhi:  May  I  know  whether
 eny  interest  is  being  charged  on  these
 loans  and  if  so,  wha:  interest?

 Shri  Datar:  I  have  no  information
 here  on  this  subject.

 Shri  Matthen:  Does  the  Govern-
 ment  show  any  preference  to  really
 agriculturist  families  in  this  selec-
 tion?

 Shri  Datar:  Yes.
 Shri  B.  K.  Das:  May  I  know  what

 is  the  area  so  far  reclaimed  under
 this  scheme?

 Shri  Datar:  Till  the  end  of  May
 1953,  about  500  acres  will  have  been

 *brought  under  cultivation.
 Shri  B.  K.  Das:  Is  this  in  addition

 to  the  area  that  has  been  reclaimed
 by  the  Rehabilitation  Ministry  or
 does  it  include  that  area?
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 Shri  Datar:  The  Rehabdilitation
 Ministry  has  nothing  to  do  with  this
 at  all.  This  is  being  done  only  by
 this  Ministry.

 Shri  Kelappan:  May  I  know  whe-
 ther  the  facilities  ure  confined  only  to
 the  displaced  persons?

 Shri  Datar:  They  are  not  entirely
 confined  to  the  -displaced  persons  but
 preference  is  given  fo  them

 Shri  Punnoose:  May  I  know,  Sir,
 whether  any  preference  will  be  given
 to  people  from  most  densely  populat-
 @d  areas  or  where  pressure  on  land
 is  very  much?

 Shri  Datar:  Perference  to  them
 would  be  given  subsequently.  Accord-
 ing  to  the  present  plan  the  total  popu-
 lation  that  can  be  settled  is  125,000,
 000

 present  population  is  only

 Dr.  M.  M.  Das:  In  view  of  the
 fact,  Sir,  that  some  complaints  were
 received  by  Goverament  that  tke
 bullocks  specially  purchased  by  Gov-
 ernment  for  these  refugees  who  have
 settled  there  were  old  and  died  in  a
 very  short  time.  may  I  know  whether
 Government  will  purchase  these  bul-
 jocks  this  time  or  will  the  refugees
 rurchase  them?

 Shri  Datar:  Gevernment  have  no
 information.  but  the  complaint  that
 has  been  pointed  out  by  the  hon.
 Member  will  be  forwarded  to  the
 Chief  Commissioner  for  enquiry.

 JAMMU  AND  KASHMIR  AS  FIFLD  AREA
 628.  Shri  Charak:  (a)  Will  the

 Minister  of  D>fence  be  pleased  to  state
 whether  the  Jammu  and  =  Kashmir
 State  is  considered  a  field  area  even
 now?

 (b)  If  the  reply  to  part  (a)  above  be
 in  the  affirmative,  what  are  the  rea-
 sons  for  considering  it  30?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  Yes.

 (b)  It  is  necessary  to  treat  this
 area  as  a  field  area  for  operational and  administrative  reasons.
 TAKING  OF  FAMILIES  BY  OFFICERS  OF  JAMMU AND  KASHMIR

 7629,  Shri  Charak:  a)  Will  the Minister  of  Defence  be  pleased  to  state whether  Government  are  aware  that  in
 the  Jammu  and  Kashmir  Area  officers of  the  Ind’an  Army  are  a‘'owed  to  take their  families  after  the  cease  fire  of  lst
 January.  1949?
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 (b)  If  the  reply  to  part  (a)  above
 be  in  the  affirmative.  what  are  the  rea-
 sons  for  issuing  free  rations  now?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes;  but  officers
 are  allowed  to  have  their  families  with
 them  only  at  certain  stations  and  un-
 der  certain  conditions.

 (b)  It  would  not  be  correct  to  treat
 these  officers  differently  from  the
 others  as  the  conditions  under  which
 all  the  officers  live  are  the  same.

 Shri  Charak:  Is  it  a  fact  that  cur-
 ing  the  British  period  it  was  cus-
 tomary  for  officers  of  the  Army  not
 to  take  families  to  such  areas?

 Sardar  Majithia:  I  am  not  sure
 about  that.  If  families  are  taken.  that
 is  an  amenity  given  to  the  officers
 and  the  hon,  Members  should  not
 erudge  it.

 Shri  Charak:  May  I  know  the  rea-
 son  for  deviation  from  this  well-
 established  convention?

 Sardar  Majithia:  On  humanitarian
 grounds.

 ‘OTHER  SERVICES  SCHEMES’
 630,  Shri_Pnunnoose:.  (a)  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state  whether  the  ‘Other  Services
 Schemes’,  according  to  which  forma-
 tion  of  certain  other  services  of  the
 Government  of  India  was  contemplat- ed  in  the  ‘Report  of  the  Activities  of
 the  Ministry  for  i95i-52',  has  been  fina-
 lised

 (b)  If  so,  will  a  copy  of  the  Schemes
 be  laid  on  the  Table  of  the  House?

 (c)  if  not.  when  will  the  Schefnes
 be  made  available  to  the  House

 The  Deputy  Minister
 Affairs  (Shri  Datar):

 of  Home
 (a)  Not  yet.

 (b)  Does  not  arise.

 (९)  In  view  of  the  very  preliminary
 stage  of  consideration  reached  so  far
 in  respect  of  most  of  the  schemes  and
 as  the  primary  responsibility  for
 framing  each  scheme  and  implem:ent-
 ing  it  rests  with  the  Ministry  ad-
 mMinistratively  concerned,  it  will  not
 be  possible  to  adhere  to  any  rigid  time-
 table.  The  annual  report  of  the  Home
 Ministry  will,  however,  contain  parti-
 culars  of  progress  made  from  time  ६0
 time  in  thig  connection.

 Shri  Punnopse:  In  the  95l  Report
 it  is  stated  that  it  is  under  considera-
 tion  in  consultation  with  the  Minis-
 try  concerned.  May  I  know  the  stage

 at  which  it  is?
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 Shri  Datar:  The  stage  is  that  of
 counsultation,  receipt  of  replies  in
 certain  cases  and  non-receipt  of  re-
 plies  in  other  cases.

 Shri  K.  K.  Basu:  May  I  know  in
 view  of  the  Five  Year  Plan  and  the
 ever-expanding  schemes,  does  the
 Government  propose  to  expedite  the
 matter?

 Shri  Datar:  The
 trying  to  expedite  the  implementation
 of  these  schemes  as  soon  as  possible.

 BHARAT  SEVAK  SAMAJ
 #632,  Shri_A.  M.  Thomas:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  Servants
 are  allowed  to  be  members  of  the
 Bharat  Sevak  Samaj:

 (b)  if  so,  Whether  special  permission
 is  to  be  obtained  by  them  before  en-
 listing  themselves  as  members;  and

 (c)  whether  any  conditions  are  being
 imposed  when  such  _  permission  is
 granted?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 -(b)  No.
 (c)  No.
 Shri  A.  M.  Thomas:  How  many  Gov-

 ernment  Servants  have  til  now  join-
 ed  this  Bharat  Sevak  Samaj?

 Shri  Datar:  Government  have  no  in-
 formation  on  this  point

 Shri  B.  S,  Murthy:  May  I  know,  Sir,
 hether  there  is  any  obligation  on

 the  part  of  Government  Servants  to
 join  this?

 Shri  Datar:
 at  all.

 Shri  Krishnacharya  Joshi:  May  I
 know  what  are  the  qualifications  and
 disqualifications  to  become  8  member
 of  this?

 Shrj  Datar:  The  qualifications  are
 readiness  to  carry  on  public  work,

 Joshi:

 There  is  no  obligation

 Shri  Krishnacharya
 qualifications?

 Shri  Dater:
 cation  at  all.

 There  is  no  disqu‘lifi-
 2

 Shri  Punnoose:  May  I  know  whether
 it  is  obligatory  on  the  part  of  Govern-
 ment  Servants  who  join  this  Sangh  to
 work  to  disrupt  strikes,  to  work
 against  the  activities  of  organised
 labour  and  all  that?

 Government  are,

 The  dis-
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 Shri  Datar:  There  is  no  such  obii-
 gation  at  all  and  the  insinuations  are
 entirely  denied,

 Shri  K.  K.  Basu:  May  I  know,  Sir,
 whether  Government  Servants  join-
 ing  this  particular  Sangh  are  given
 any  special  facilities?

 Shri  Datar:  No  special  facilities  are "  given,
 COMMONWEALTH  BANK

 *633.  Shri  Viswanatha  Reddy:  (a)
 Wi!l  the  Minister  of  Finance  be  pleased
 to  state  whether  any  scheme  for  the
 starting  of  a  Commonwealth  Bank  has
 been  proposed  at  the  last  Common-
 wealth  Prime  Ministers’  Conference,
 for  the  restoration  of  Commonwealth
 prosperity?

 (b)  If  so,  what  are  the  chief  features
 of  the  scheme?

 Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  No,  Sir.

 (b)  Does  not  rise.

 GRANTS-IN-AID  TO  RESEARCH  WORKERS

 *634,  Shri  Nageshwar  Prasad  Sinha:
 (a)  Will  the  Minister  of  Education  be
 piessed  to  state  whether  Govermment
 have  made  any  provision  for  grants- in-aid  for  purchase  of  apparatus,
 stores,  books  etc.  to  individual  re
 search  workers  in  India?

 (b)  If  so,  what  is  the  procedure  for
 obtaining  such  a  grant?

 (c)  Has  any  maximum  or  minimum
 grant  been  fixed?

 The  Deputy  Minister  of  Natural
 Resources  and  _  Scientific  Research
 (Shri  K,  D.  Malaviya):  (a)  Yes.  A

 provision  of  Rs,  50.000  has  been  madc
 in  the  budget  for  (1952-53  for  grants-
 in-aid  for  this  purpose,

 (b)  Applications  are  invited  from
 such  workers  through  the  Universi-
 ties/Institutions  where  they  are  work-
 ing.  The  applications  are  then  consi-
 dered  by  a  special  Committee  consti-
 tuted  for  the  purpose.

 (c)  No.

 Shri  Nageshwar  I’rasad  Sinha:  May
 I  know,  Sir,  whether  any  enquiry  is
 made  by  this  Government  to  ascertain
 whether  the  amount  has  been  spent
 usefully  or  not?

 Shri  K.  D.  Malaviya:  Sir,  because
 We  have  received  no  report  to  the
 contrary,  there  is  no  reason  to  be-
 lieve  that  the  amount  is  being  mis-

 -used.
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 Shri  8,  S,  Murthy:  May  I  know,
 Sir.  whether  the  selection  is  made  by
 the  Central  Government  o>  whether
 any  applications  are  invited?

 Shri  K.  D.  Malaviya:  The  Universi-
 ties  or  the  institutions  sponsor  the
 applications  to  Government.  There
 is  a  Committee  which  _  scrutinises
 them  and  then  the  Committee  recom-
 mends  fit  cases  to  the  Education
 Ministry  for  disposal.

 Shri  A.  C,  Guha:  May  I  know  the
 personne!  of  the  Committee?

 Shri  K.  D,  Malaviya:  The  members
 of  the  Committee  are,  Dr.  C.  V.
 Raman,  Dr.  Lakshmanaswamy
 Mudaliar,  Dr.  M.  N.,  Saha,  Dr,  S.  S.
 Bhatnagar  and  Shri  G.  K,  Chandra-
 mani,  Deputy  Secretary.

 Shrj  A,  C.  Guha:  Is  this  Fund  sepa-
 rate  from  the  Fund  which  is  known
 as  the  Scientific?  and  Industrial  Re-
 search  Fund?

 Shri  K.  D.  Malaviya:  This  is  a
 separate  allotment  to  help  individual
 research  worker,

 Shri  A.  C.  Guha:  May  I  know  how
 that  fund  is  disbursed?

 Shrj  K.  D,  Malaviya
 require  notice

 For  that  I

 Shri  Badshah  Gupta:  May  I  know.
 Sir,  how  long  these  applications  wi!l
 be  received  and  how  long  wi!l  the’
 Committee  take  to  decide  them?

 Shri  K.  0.  Malaviya:  T  have  not
 got  the  programme  of  the  receipt  and
 disposal  of  these  appiications  but  the

 vy  information  that  I  possess  just
 is  that  we  have  received  about

 ions  for  grant-in-aid  most-
 iy  irom  research  workers  in  Universi-
 ties  and  from  other  educationa!  insti-
 tutions.

 Shri  K.  K.  Basu:  Is  the  Govern-
 ment  supposed  to  give  certain  direc-
 tions  to  this  Committee  or  is  it  left
 to  the  Committee  to  select  on  merits?

 Shri  K.  D.  Malaviya:  The  Com-
 mittee  makes  its  own  rules  to  select.

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  Uniwersities  or  institu-
 tiuns  through  which  the  applications
 are  sent  make  their  recommendations
 to  the  authorities?

 Shri  K,  D.  Malaviya:  The  applica-
 tions  are  sent  by  individuals  through
 the  University  because  the  Govern-
 ment  have  asked  for  these  applica-
 tions  from  the  Universities  and  other
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 institutions.  It  is  my  presumption,
 Sir,  that  the  Universities  may  make
 some  recommendation.

 Shri  Kelappan:  Are  these  grants
 disbursed  through  the  University
 authorities?

 Shri  K.  D.  Malaviya:  These  grants
 are  made  by  the  Education  Ministry
 to  the  individuals.

 INDO-JAPANESE  TECHNICAL  ASSISTANCE
 AGREEMENT

 *637.  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Education  be
 Ppteased  to  state  whether  the  Govern-
 ment  of  India  have  suggested  to  the
 Japanese  Government,  that  an  Indo-
 Japanese  Technical  Assistance  Agree-
 ment  may  be  concluded?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K,  D.  Malaviya):  No  formal  sugges-
 tion  for  such  an  agreement  has  soa
 far  been  made  to  the  Government  of
 Japan.

 Shri  M,  S.  Gurupadaswamy:  May  I
 know,  Sir,  whether  any  contact  has
 been  had  between  the  Government  of
 India  and  the  Japanese  Government
 regarding  this  matter  and  whether
 the  proposal  was  dropped  out  later?

 Shri  K.  D,  Malaviya:  No,  Sir.  The
 proposal  has  not  been  dropped  out.
 As  a  result  of  certain  negotiations  and
 discussions.  certain  proposals  are  be-
 fore  Government  and  they  are  und2r
 the  consideration  of  Government.

 Shri  M,  S.  Gurupadaswamy:  May I  know  what  the  proposals  are?
 Shri  K,  D.  Malaviya:  Sir,  I  am  not

 in  a  position  to  state  those  proposals.
 Mr,  Deputy-Speaker:  They  are

 under  consideration.

 SOCIAL  WELFARE  COURSES  FOR  I.  A.  S.

 *638.  Shri  S.  N.  Das:  (a)  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  Statement  laid  on  the  Table
 of  the  House  in  reply  to  part  (a)  of  un-
 starred  question  No,  339  asked  on  the
 4th  December.  952  and  state  whether,
 as  a_  result  of  the  recommendation
 made  by  the  Advisory  Board  of  Social
 Welfare,  Social  Welfare  Courses  have
 been  introduced  in  the  training  of
 future  recruits  for  Indian  Administra-
 tive  Services?

 (b)  If  so,  what  is  the  nature  of  this
 Course  which  has  been  introduced?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).
 The  syllabus  of  the  Social  We'fare
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 Course  drawn  up  by  the  Board  is  in-
 tended  for  full-time  posi-graduate
 study  of  2  years’  duration.  Govern-
 ment  are  considering  in  consultation
 with  the  Board  the  desirability  of  in-
 troducing  a  modified  and  less  detail-
 ed.  Course  in  Social  Welfare  subjects
 for  the  training  of  Indian  Administra-
 tive  Service  probationers,

 Shri  S.  N.  Das:  May  I  know  whe-
 ther  any  change  has  been  effected  in
 the  course  of  training  for  these  pro-
 bationers  since  it  was  first  approved?

 Shri  Datar:  No  change  has  been
 effected.  I  may.  point  out  that  the
 training  for  Indian  Administrative
 Service  probationers  is  generally  ‘or
 ten  months‘and  tnerefcre  the  whole
 course  cannot  be  accepted.

 Shri  S.  N.  Das:  In  framing  the  re-
 gulations  for  recruitment  and_condi-
 tions  of  service  under  the  All-India
 Services  Act,  95l,  is  any  considera-
 tion  being  given  or  has  been  given  to
 this  aspect?

 Shri  Datar:  Consideration  is  being
 given  to  the  introduction  of  a  modi-
 fied  and  less  detailed  course,  So  far
 as  the  training  of  Indian  Administra-
 tive  Service  probationers  is  concern-
 ed.
 INCOME-TAX  INVESTIGATION  COMMISSION

 -*640.,  Shri  A.  C.  Guha:  Will  the  Minis-
 ter  of  Fimamce  be  pleased  to  state
 the  number  <f  cases  so  far  disposed  of
 by  the  Income  Tax  Investigation  Com-
 mission  and  the  amount  involved?

 The  Minister  of  Revenue  and  Ex-
 penditure  (Shri  Tyagi):  The  number
 of  cases  so  far  disposed  of  by  the
 Commission  is  853,  The  amount  of
 concealed  income  involved  in  those
 cases  is  Rs.  40  crores  and  the  amount
 of  tax  involved  Rs.  23  crores  76  lakhs.

 Shri  A,  C.  Guha:  May  I  know  what
 was  the  maximum  amount  of  tax  im-
 posed  by  this  Commission?

 Shri  Tyagi:  I  am  sorry  I  have  not
 got  the  list  of  all  the  cases  they  have
 decided.  I  have  got  only  the  totals,
 which  I  have  placed  before  the
 House.

 Shri  B.  S.  Murthy:  May  I  know
 whether  there  are  any  more  cases
 under  investigation,  and  if  so,  how
 many  are  there,  and  what  is  the  total
 amount  involved?

 Shri  Tyagi:  The  total  number  of
 cases  of  concealed  income  was  597
 Out  of  this  number  which  was  re-
 ferred  to  the  Commission,  a5  I  have
 said  909  cases  have  been  decided  end
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 the  amount  of  concealed  income  in-
 volved  in  those  cases  is  about  Rs.  40
 crores.  There  are  still  688  cases
 pending.

 Shri  B.  S.  Murthy:  What  is  the
 total  amount  of  concealed  income
 involved  in  these  pending  cases?

 Shri  Tyagi:  I  have
 that  the  total  amount  involved  in
 the  cases  which  have  been  decid:d both  by  sett'’ement  and  investigation
 is  about  Rs.  40  crores.  It  is  difficult
 to  say  what  will  be  the  total  amount
 in  the  outstanding  cases,  because
 they  have  still  to  uncergo  assessmen!
 and  unless  they  are  assessed,  it  is
 impossible  for  me  to  say  what  the
 total  amount  would  come  to.

 Shri  A,  0.  Guha  and  Shri  T,  N.
 Singh  rose—

 Mr.  Deputy-Speaker:  Shri  T.  N.
 Singh,

 Shri  A.  C,  Guha:  It  is  my  question,
 Sir.

 Mr.  Deputy-Speaker:  Maybe,  but
 am  I  tv  call  him  end'essly?

 Shri  T.  N,  Singh:  Is  it  true  that
 the  biggest  of  the  parties  involved
 in  this  concealment  have  not  yet
 been  brought  to  book  before  this
 Commission?

 Shri  Tyagi:  It  seems  my_  hon.
 friend  has  got  such  information.  I
 shall  be  happy  to  have  it.

 Shrj  A.  C.  Guha:  Is  it  ndt  true  that
 the  Commission  in  its  Report,  in  vara
 118,  recommended  that  there  is  ad-
 vantage  in  public  expusure  of  per-
 sons  who  are  guilty  of  deliberately
 evading  taxation,  and  if  so,  may  I
 know  why  Govefnment  have  not
 been  publishing  the  names?

 Shri  Tyagi:  My  hon.  friend  has  re-
 ferred  to  this  matter  once  again,  so
 I  may  tell  him  that  in  the  past  we
 had  introduced  an  Income-tax
 Amendment  Bill,  but  unfortunately
 it  lapsed,  There  we  had  tried  to
 amend  the  !aw  so  as  to  enable  the
 Department  to  expose  such  persons.
 So  long  as  that  amending  Bill  is  not
 passed,  it  will  not  be  possible  for  me
 to  give  out  their  names.

 Shri  A,  C,  Guha:  May  I  know  whe-
 ther  in  the  present  Income-tax
 Amendment  Bill  which  is  before  the
 House  the  Government  has  any  inten-
 tion  to  make  that  amendment?

 Shri  Tyagi:  I  am  afraid  it  will  not
 be  possible  to  make  that  amendment
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 in  the  present  Rill,  because  the  pre-
 sent  Bil!  is  only  a  part  of  the  major
 Bill.  It  has  been  already  introduced.
 It  has  passed  the  Select  Committee
 stage,  and  I  do  not  think  it  will  now
 be  possibie  for  Government  to  make
 any  fresh  amendment  in  it.

 Shri  A,  ९.  Guha:  May  I  know  what
 are  the  reasons  why.  in  snite  of  the
 very  definite  recommendation  of  the
 Investigation  Commission  three  years
 ago,  Government  have  failed  to  im-
 pDlemen:  this  part  of  the  recommen-
 dations?

 Shri  Tyasi:  The  House  is  well
 aware  that  an  overall  amending  Bi")
 Basses  (Unterruption).

 Mr,  Deputy-Speaker:  Now,  are  we
 arguing  a  particular  question  out?

 ai
 Shri  A,  C.  Guha:  It  is  not  arguing. if.
 Mr,  Deputy-Speaker:  The  hon.

 Minister  has  already  said  that  a  Rill
 has

 )
 been  introduced.........  (Interrup- tion).

 Shri  4,  C.  Guha:  I  only  want  to
 know  why  the  recommendation  has
 not  been  implemented.

 Mr.  Deputy-Speaker:  Order,  order.
 He  is  utilising  the  opportunity  to
 press  upon  the  Government  8  parti- cular  suggestion.  This  is  Question- hour.  But  he  is  trying  to  use  it  for
 the  purgose  of  making  it  look  like  a
 resolution  day.  Next  question.

 Shri  A,  C.  Guha:  But  this  provi-
 a  is  not  there  in  the  amending छा,

 हा
 Mr.  Deputy-Speaker:  Next  Ques- ion.

 Shri  Tyagi:  Thank  you,  Sir.
 VisitiInG  I.  A.  F.  INSTALLATIONS

 *642.  Shri  H.  N.  Mukerjee:  (a)  Will the  Minister  of  Defence  be  pleased  to state  how  many  foreign  teams  of  ex-.
 perts  visited  our  Air  Force  Installations and  Training  Establishments  during  the
 years  1951,  and  1952,  which  were  they and  from  what  countries?

 (b)  What  was  the  purpose  of  their
 visit?

 (c)  What  were  their  observations  on
 ve  efficiency  of  our  training  and  opera- ions?

 (a)  Do  Government  propose  to  place a  copy  of  their  report  on  the  Table  of
 the  House?

 The  Deputy  Mhnister  of  Defence
 (Shri  Satish  Chandra):  (a)  The  fol-
 lowing  three  teams  of  Experts  from
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 the  R.A.F.  visited  the  LA-F.  Installa-
 tions:—

 (i)  Transport  Command  Exami-
 ning  Unit,

 62)  Central  Flying  School
 Examining  Team.

 #{3)  Central  Fighter  Establish-
 ment  Team.

 tb)  (\)  To  reyiew  the  standard  of
 training  in  the  LAF.

 (2)  To  test  and  categorise  LA.F
 Instructors  and  Transpor:
 Aircrews.

 (3)  To  advise  our  Air  Force
 officers  on  the  latest  fighter
 tactics,

 {c)  Their  observations  on  the  effi-
 ciency  of  our  training  are  encourag-
 ing.

 ६0)  No,  Sir.

 Shri  H.  N.  Mukerjee:  In  a  statement
 of  the  activities  of  the  Defence  Minis-
 try.  we  find  that  the  LAF.  had_  to
 depend  on  the  R.A.F.  Transport  Com-
 mand  Categorisation  Team  which
 used  to  visit  India  for  the  periodical!
 examination  of  this  Transport  Air-
 erews.  May  I  know  if  it  is  no  longer
 necessary  for  (nis  R.A.F.  Camp  Team
 to  come  to  India  in  the  future?

 Shri  Satish  Chandra:  In  erder  to be  self-sufficient.  an  Aircrew  Train-
 ing  and  Testing  Team  has  been  form-
 ed  in  the  indian  Air  Force.  However.
 guidance  is  still  necessary  from  the
 R.A.F.  and  it  is  expected  that  our
 Team  will  soon  begin  to  function  efti-
 cientiy  and  there  wi!l  be  no  necessity
 fcr  many  more  visits  of  this  nature.
 Pcrhaps,  one  or  two  more  visits  may
 be  necessary.

 Shri  H.  N.  Mukerjee:  Last  session,
 the  Deputy  Minister  of  Defence  had
 said  that  one  Col.  Sheldon  and  two
 ‘other  officers  of  the  United  States
 Mi.itary  Assistance  Group  in  Thailand
 had  come  to  India  and  had  been  to
 our  Air  Force  centres.  May  I  know
 the  reason  why  this  visit  was  not  in-
 cluded  in  the  answer  given  to  us  now?

 Shri  Satish  Chandra:  There  was  no
 Team  as  such  to  report  about  our  Air
 Force  Training  Centres.  Same  offi-
 cers  from  other  countries  come  to
 this  country  and  they  may  also  visit
 the  training  institutions  here.

 “Macurne  Toot  PrototTyé  FACTORY
 *643,,  Shri  H.  N.  Mukerjee:  (a)  Will

 the  ifinister  of  Defence  १.2  gleased  to
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 refer  to  the  reply  to  Unstarred  Ques-
 tion  No.  4i6  asked  on  the  3th  Decem-
 ber,  952  and  state  whether  a  Machine
 ‘Tool  Prototype  Factory  has  now  been
 opened  in  Bombay  to  manufacture
 machine  tool  and  prototypes  of  new
 weapons?

 (b)  If  so,  what  is  the  total  autho
 rised,  subscribed  and  paid-up  capital of  this  Factory?

 (c)  Has  any  foreign  firm  any  share
 in  its  capital,  management  or  controi
 and  if  so,  which  are  the  firms?

 (d)  What  are  the  terms  and  condi-
 tions  under  which  these  foreign  firms
 are  participating  and  what  are  the
 obligations  of  the  Government  of  India

 to  those  firms  and  vice  versa?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  Yes;  at
 Ambarnath,  Bombay,  on  the  3th
 January  ‘1953.

 (b)  to  (ad).  The  Factory  is  .run
 directly  by  the  Government  in  the
 Defence  Ministry  as  an  Ordnance Factory  and  has  not  been  registered as  a  Company.  No  question,  therefore, of  authorised.  subscribed  or  paid-up
 capital  arises,  nor  has  any  foreign
 company  any  share  in  the  capital  or control  over  the  management  of  this
 factory.  The  factory  was  set  u>  with the  assistance  of  Messrs.  Oerlikon
 Machine  Tool  Works,  Buehrle  and  Co., Zurich,  Switzerland  who  were  wppoin-
 ted  technical  advisers  to  Government in  the  setting  up  of  this  factory  under a  contract  and  were  responsible  for
 providing  plant  and  machinery  for  the
 factory.  for  helping  in  erection  and installation  of  the  plant  and  machinery.
 for  finding  technical  personnel  in  the initial  stages  for  the  running  of  the
 factory  and  for  training  Indian  per- sonnel  so  that  such  personnel  could take  over  the  complete  running  of  the
 factory  in  as  short  a  period  as  pos- sible.  The  buildings  for  the  factory as  well  as  the  residential  accommoda-
 tion  were  constructed  through  the Military  Engineering  Services.

 Shri  H.  N.  Mukerjee:  May  I  know
 whether  a  few  years  ago  there  was
 something  of  an  arrangement  with  a
 Czechoslovak  Government  Delegation of  experts  in  regard  to  the  setting  up of  a  machine  tool  factory  in  India
 with  their  expert  advice.  and  if  so,
 may  I  know  the  reason  why  the  scheme
 was  abandoned  in  favour  of  expert
 advice  from  Switzerland?

 Shri  Satish  Chandra:  I  do  not  know
 what  the  hon.  Member  is  referring  to.
 We  entered  into  a  contract  with  Oer-
 likons  about  three  years  ago.  I  do
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 not  know  anything  about  the  events
 which  may  have  taken  place  before
 that  perioa.

 Shri  प्र.  N.  Mukerjee:  Do  I  take  it
 that  three  years  ago  there  was  a  plan
 for  the  setting  up  of  a  machine  tool
 factory  with  the  assistance  of  experts
 from  Czechoslovakia?

 Shri  Satish  Chandra:  I  do  not  know
 at  all.

 Shri  T.  N.  Singh:  May  I  know  if
 any  system  of  cost  accounting  is  pro-
 posed  to  be  introduced  in  this  factory
 to  keep  a  check  on  economic  produc-
 tion?

 Shri  Satish  Chandra:  The  factory  has
 just  started  production.  There  cannot
 be  any  cost  accounting  at  this  stage.

 Shri  T.  N.  Singh:  But  have  the  Gov-
 ernment  made  any  arrangement  for
 cost-accounting?  After  all  when  the
 factory  starts  production  such  arrange-
 ment  will  be  necessary.  7

 Shri  Satish  Chandra:  Necessary  ar-
 rangements  will  be  made  if  called
 for.  a:

 EX-SERVICEMEN’S  ORGANISATIONS
 #644,  Shri  H.  N.  Mukerjee:  (a)  Wil:

 ‘the  Minister  oi  Defence  be  pleased  to
 state  the  number  and  names  cf  ex-
 servicemen’s  organisations  or  associa-
 tions  recognised  by  the  Government  of
 India?

 (b)  Do  Goveriument  consult  any  of
 these  organisations  in  launching  or
 administering  welfare  schemes  for  the
 ex-servicemen?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  Only
 one  ex-serv:cemen’s  Association,
 namely,  the  All-India  Gorkha  Ex-
 Servicemen’s  Welfare  Association,
 New  Delhi,  has  been  recognised.  This
 Association  ~is  consulted  by  the  Min-
 istry  of  Defence  in  regard  to  expen-
 diture  from  the  Indian  Gorkha  Ex-
 Servicemen’s  Welfare  Fund  on  the
 welfare  of  Gorkha  Ex-Servicemen
 settled  in  India,  I  lay  a  statement  on
 the  Table  of  the  House  indicating the  schemes  launched  in  consultation
 with  this  Association.  [See  Appen-
 dix  V,  annexure  No.  1)

 Shri  H.  N.  Mukerjee:  May  I  know  if
 there  are  other  ex-servicemen’s  orga-
 nisations  also  which  might  be  consul-
 ted  by  Government?

 Sardar  Majithia:  There  are  normal-
 ly  soldiers’,  sailors’  and  airmen’s  boards
 working  throughout  the  country.  There
 is  no  other  association  which  is  con-
 necied  with  this.
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 Shri  प्र,  ि,  Mukerjee:  Are  the  other
 organisations  of  ex-servicemen  ignor-
 ed  by  Governg::al  so  Tar  35  the  pro-
 vision  of  relief  facilities  to  ex-service-
 men’s  dependents  १5  concerned?

 Sardar  Majithia:  They  are  not  ig-
 nored  at  all.  Every  case  is  dealt
 with  on  its  merits  and  due  relief  is
 given,

 Shri  H.  N.  Mukerjee:  May  I  know
 the  amount  of  money  which  is  rougher
 ly  available  for  this  Association  in
 order  to  carry  on  relief  operations?

 Mr.  Deputy-Speaker:  Is  the  hon. Member  referring  to  any  single  associa-
 tion?

 Shri  H.  N.  Mukerjee:  The  only  As-
 sociation  which  is  recognised,  Sir,  is
 the  All-India  Gurkha  Ex-servicemen’s
 Welfare  Association.

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  No  money  is  placed  at  the
 disposal  of  any  Association.  There  is
 a  special  provision  for  Gurkha  soldiers.
 As  the  statement  laid  on  the  Table
 mentions,  a  sum  of  Rs.  _  lakh  is
 spent  on  the  relief  of  Gurkhas,—not
 given  to  the  Association.  But  the
 Association  is  consulted  in  regard  to
 its  expenditure.

 Shri  S.  C.  Samanta:  May  I  know, Sir,  whether  ex-servicemen’s  non-
 official  associations  are  receiving  atten-
 tion  and  help  from  the  Government?

 ad Sardar  Majithia:  There  is  no  noa-
 oficial  organisation  to  the  knowledge of  the  Defence  Ministry.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  ex-servicemen  have  formed  as-
 soc:ations  ior  transport  and  business?

 Sardar  Majithia:  They  may  have
 formed:  I  am  not  aware  of  it.
 FILMING  AND  REcoRDINGS  F  FoLK-DANcES

 "645,  Shri  S.  C.  Somanta:  (a)  Will the  Minister  of  Defence  be  pleased  to
 state  whether  the  folk-dances  in
 different  parts  of  India  which  were
 demonstrated  in  the  capital  during  the
 Republic  Day  celebrations  this  year, are  going  to  be  filmed,  and  recorded?

 (b)  If  so,  what  steps  are  being
 taken  or  are  likely  to  be  taken  in  this direction?

 (c)  Is  this  going  to  be  an  annual
 nice

 of  the  Republic  Day  celebra- ions?
 (9)  Had  the  expenditure  been  in-

 curred  by  the  Centre  or  shared  by  the
 tates  also?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  and  (b).  A
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 coloured  film  has  been  taken  which
 will  be  released  short!

 (c)  No  decision  has  yet  been  taken
 of  the  pattern  of  the  next  years
 celebrations.

 (d)  The  States  sent  their  contin-
 gents  to  Delhi  at  their  expense,  but
 while  in  Delhi  the  Central  Govern-
 ment  bore  the  expenditure  on  board-
 ing  and  lodging  etc.

 Shri  S.  C.  Samanta:  May  I  know
 whether  folk  music  and  songs  accom-
 panied  this  dance*

 Shri  Satish  Chandra:  Yes,  Sir;  they
 have  been  recorded  too.

 Shri  S.  C.  Samanta:  May  I  know
 whether  similar  dances  were  arranged
 in  the  States  on  the  Republic  Day?

 Shri  Satish  Chandra:  I  am  not
 aware;  it  is  possible  that  some  States
 might  have  arranged  shows.

 Shrimati  Kamlendu  Mati  Shah:  May
 I  know  what  happened  to  the  proposal
 of  filming  Badrinath  territory?

 Mr.  Deputy-Speaker:  How  does  it
 arise  out  of  this  question?

 Shrimati  Kamlendu  Mati  Shah:  It
 is  in  connection  with  films.

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  It  has  nothing  to  do  with
 the  Republic  Day  or  folk  dances:  nor
 with  the  Ministry  which  is  answering this  question.

 GEOLOGICAL  MAPPING  OF  ‘CoAL  FIELDS
 *646.  Shri  K.  C.  Sodhia:  (a)  Will

 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
 whether  a  programme  for  Geological
 mapping  of  coal  fields  has  been  drawn
 up  as  suggested  by  the  Planning  Com-
 mission,  and  if  se,  how  long  is  it  likely
 to  take  to  finish  the  work?

 (b)  What  agency  has  been  employed
 to  do  this  work,  and  what  is  the  total
 estimated  expenditure  involved?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  Yes.
 Sir.  The  work  is  being  carried  out
 by  the  Geological  Survey  of  India  and
 will  be  continued  by  that  organisa-
 tion.  The  Indian  Bureau  of  Mines
 wi

 hem
 in  the  drilling  and  boring

 work.
 The  Director.  Geological  Survey  of

 India.  states  that  no  geological  map-
 ping  or  surveys.  particularly  those  on
 coal,  can  be  considered  as  having  been
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 completed  as  the  work  will  vary  ac-
 cording  to  nature  of  investigation  and
 amount  of  detail  required.  New  mines
 and  boring  investigations  provide
 new  data  which  have  periodically  to
 be  re-assessed  on  maps  with  progres-
 sively  larger  scale.

 It  is  therefore  not  possible  to  esti-
 mate  the  total  expenditure  involved

 as  this  will  depend  on  the  time  taken,
 the  personnel  and  equipment  required
 and  the  amount  of  travelling  involved.

 Shri  हू,  C.  Sodhia:
 by  “geological  map”?

 What  is  meant

 Mr.  Deputy-Speaker:  ‘The  hon.
 Member  who  tab:ed  this  question  must
 know  it.

 Shri  K.  C.  Sodhia:  I  want  to  know
 the  exact  significance  of  the  word  “‘geo-
 logical  map”.

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  Geological  map  shows  the
 geological  formation  of  that  area.

 Shri  Meghnad  Saha:  What  is  the  last
 date  of  the  publication  of  the  geo-
 logical  survey  of  India?

 Shri  K.  D.  Malaviya:  I  cannot  give
 the  last  date  I  would  require  notice.

 Shri  Meghnad  Saha:  May  I  know
 if  the  hon.  Minister  is  aware  ihat
 from  948  no  publication  of  the  Geo-
 logical  Survey  of  India  has  yet  seen
 the  light  of  day.

 Shri  छू,  D.  Malaviya:  I  am_  not
 aware  of  it,  but  I  will  enquire  from
 the  Ministry  and  let  the  hon.  Mem-
 ber  know  about  it.

 Shri  Meghnad  Saha;  Does  the  hon.
 Minister  know  that  it  is  not  very much  in  the  interest  of  the  country if  publications  are  delayed  so  long?

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  giving  information.

 Shri  B.  S.  Murthy:  Is  it  the  inten-
 tion  of  Government  to  publish  annual
 reports  of  the  geological  survey  of
 India?

 Shri  K.  D.  Malaviya:  Yes,  Sir;  we
 intend  to  publish  periodical  reports.

 NATIONAI.  BUREAU  FOR  ADMINISTRATION  OF
 CORRECTIONAL  INSTITUTIONS

 *647,  Shrimati  Jayashri:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  to  Starred  Ques-
 tion  No.  20i6  asked  on  the  22nd  July,
 1952,  and  state  whether  Government
 have  since  received  the  views  of  State
 Governments  with  regard  to  the
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 establishment  of  a  National  Bureau
 for  the  administration  of  Correctional
 Institutions  as  passed  in  a  resolution
 at  the  meeting  of  the  Inspectors-
 General  of  Prisons?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  The  views  of  all  the
 State  Governments  have  not  yet  been
 received.  The  question  will  be  further
 examined  when  all  replies  have  been
 received.

 Shrimati  Jayashri:  Which  are  the
 Governments  that  have  sent  favoura-
 ble  replies?

 Shri  Datar:  I  may  give  the  names
 of  those  States  which  have  not  rep-
 lied.  Replies  are  still  awaited  from
 West  Bengal.  Bihar,  U.P..  Punjab.
 Saurashtra,  Bhopal.  Delhi,  PEPSU,
 Madhya  Pradesh,  Hyderabad,  Mysore
 and  Madras.

 PatNA  BENCH  OF  INCOME-TAX  APPELLATE
 TRIBUNAL

 *648,  Shri  Anirudha  Sinha:  (a)  Will
 the  Minister  of  Law  be  pleased  to
 state  whether  it  is  a  fact  that  there
 is  a  proposal  for  shifting  to  Calcutta
 or  abolition  of  the  Patna  Bench  of  the
 Income-Tax  Appellate  Tribunal?

 (b)  If  so,  what  is  the  reason  for
 taking  such  steps?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  and  (b).  A
 proposal  is  under  consideration  for
 shifting  the  Patna  Bench  of  Income-
 tax  Appellate  Tribunal  to  Calcutta  in
 view  of  the  diminishing  number  of
 cases  before  the  Patna  Bench.  No
 orders  have  yet  been  passed.

 REPORT  OF  COMMITTEE  ON  VOCATIONAL  AND
 TECHNICAL  TRAINING  OF  DISPLACED

 PERSONS
 *649.  Sardar  3.  S.  Saigal:  (a)  Will

 the  Minister,  of  Rehabilitation  be
 Pleased  to  state  whether  the  Com-
 mittee  on  the  vocational  and  technical
 training  of  displaced  persons  from
 West  Pakistan  has  submitted  its  re-
 port?

 (b)  Who  were  the  members  of  the
 Committee  and  how  many  States  and
 ecames

 has  the  Committee  visited  so
 r?
 (c)  How  many  such  displaced  per-

 sons  have  joined  the  training  so  far
 and  out  of  them  how  many  are  ladies?

 (d)  When  Will  the  course  be  finished?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  Yes.

 (b)  The  committee  consisted  of
 (i)  Shri  Mehr  Chand  Khanna,

 Adviser.  Ministry  of  Rehabili-
 tation—Chairman.
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 (ii)  Shri  Chandulal  P.  Parikh,
 M.  P.—Member.

 (iii)  Shri  L.  (९.  Jain.  ICS,
 Director  Genl.  of  Resettle-
 ment  and  Employment,  Minis-
 try  of  Labour.—Member.

 (iv)  Shri  C.  N.  Sen,  Dy.  Secy.,
 Ministry  of  Rehabilitation.
 —Member-Secy.

 It  visited  4  States.  53  Centres  for
 technical  and  vocational  training  for
 men  and  women,  ll  Homes  for  un-
 attached  women,  and  2  Infirmaries.

 (c)  Upto  the  Ist  August,  ‘1952,  about
 79,600  displaced  persons  had  joined out  of  whom  about  34,000  were  women.

 (d)  The  period  of  training  is  diffe
 rent  for  each  trade.

 Shri  S.  N,  Das:  What  is  the  impor- tant  feature  of  the  recommendation made  by  this  Committee;  has  it  re-
 commended  the  abolition  of  the  sche-
 me  or  its  continuance?

 Shri  J.  K.  Bhonsle:  The  report  is.
 under  consideration  in  the  Ministry.

 गंगानगर  में  विस्थापित  व्यक्तियों  को  दी  गई
 ज्लसोनों  को  बांट  का  रह  किया  जाना

 +६५७०.  श्री  थी  एल०  बारुपाल  :  क्‍या
 पुनर्वास  मंत्री  यह  बतलाने  की  कृपा  करेंगे
 कि  :

 (=)  जिला  गंगानगर  में  कितने
 विस्थापित  व्यक्तियों  की  जमीनों  व्ही  बांट
 की  रह  कर  दिया  गया  है;

 (ख)  इस  निर्णय  के  विरुद्ध  कितनी
 अपीलें  अमी  चल  रही  हैं  ;

 (ग)  क्‍या  पंजाबी  विस्थापित  ब्यक्तियों
 को  ज़मीनों  के  दिए  जाने  के  बारे  में  कोई
 विशेष  आदेश  जारी  किया  गया  था  ;  तथा

 (घ)  यदि  हां,  तो  इस  के  कारण  ?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  and
 (b).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  House  in  due  course

 (c)  Yes.  an  order  was  issued  that
 those  Punjabis  who  had  heen  allotted
 lands  outside  Punjab  and  Pepsu  should
 be  given  the  option  to  retain  their
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 existing  allotments  and  forego  their
 auiotments  in  Punjab  and  Pepsu.

 (9)  It  was  desirable  that  dispiaced
 persons  of  Punjabi  origin  who  had
 already  settled  outside  Punjab  and
 Pepsu  should  not  be  disturbed.

 श्री  पी०  एल०  बारूपाल  :  कृपा  कर  के

 हिन्दी  में  समझाइये,  आप ने  जो  अंग्रेजी  में

 कहा  वह  में  नहीं  समझा  ।

 पुनर्वास  मंत्रों  श्री  ए०  पी०  जेन)
 (ए)  और  (बी),  जो  इत्तिला  मांगी  गयी  है
 उस  को  इकट्ठा  किया  जा  रहा  है  और  उस
 को  हाउस  की  टैबुल  के  ऊपर  रख  दिया
 जायेगा  if

 (सी)  जी  हां,  एक  हुक्म  जारी  हुआ
 था  कि  जिस  से  वे  पंजाबी  जिन  को  पंजाब
 और  पैप्सू  क ेबाहर  जमीन  दी  गयी  थी  उन  को
 इस  बात  का  हक़  दिया  जाय  कि  वे  पंजाब
 और  पैप्सू  के  बाहर  वाली  अपनी  जमीन  का
 अलाटमेंट  क़ायम  रखें,  और  पंजाब  और  पैप्सू
 के  अन्दर  जो  उन  को  अलाटमेंट  हुआ  है  उस
 “को  खारिज  करा  लें  |

 (डी)  यह  मुनासिब  समझा  गया  कि  वे

 पंजाब  और  पैप्सू  से  बाहर  जगह  दी  गयी

 हाँ  उन  को  वहां  से  हटाया।  न  जाय  1

 पुरुषार्थी  जो  कि  पंजाबी  हें  और  जिन  को

 श्री  पी०  एल०  बारूपाल  :  अगर
 पंजाबी  पहले  से  ही  वहां  बैठे  हें  तो  बाहर  से
 क्‍यों  भेजे  गये  ?  पहले  जो  पंजाबी  बेटे

 हैं,  उत  को  जमीन  क्यों  नहीं  अलाट  की  ?

 श्री te  to  जैन:  ऐसा  नहीं  धुआं  है।
 श्री  पी०  एल०  बारूपाल:  इन  केंसिल  हुई

 जमीनों  में  से  कितने  आदमियों  ने  कब्जा  नहीं
 दिया  ?

 किए  पी०  जैन०  :  इस  के  बारे  में  तो  कोई
 इत्तला  नहीं  है  ।  लेकिन  जहां  पर  अलाटमेंट

 हुआ  है  वहां  कब्जा  दिया  गया  है  |
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 श्री  पी०  एल०  बारूपाल  :  क्‍या  इस
 विषय  में  कई  झगड़े  हुए  हैं  और  कई  कत्ल
 भी  हुए  ?

 श्री  ए०  पी०  जैन  :  न  कोई  क़त्ल  हुआ
 और  न  कोई  झगड़ा  हुआ  हैं  ।

 TRAINER  AIRCRAFT
 *652.  Shri  Vittal  Rao:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:
 (a)  whether  the  six  Trainer  Air-

 crafts,  which  took  part  in  the  fly-past
 on  the  Republic  Day  Parade  1953,  were
 manufactured  in  India  or  merely  as-
 sembled  here;

 (b)  which  parts  of  these  planes were  manufactured  in  India  and  which
 imported  and  from  which  country;

 (c)  the  total  cost  of  parts  manu-
 factured  in  India  and  parts  imported from  abroad  for  each  plane;  and

 (d)  how  long  it  will  take  India  to
 start  manufacturing  all  the  parts  in
 India  and  what  steps  are  being  taken
 in  this  connection?

 The.  Deputy  Minister  of  ‘Defence
 (Shri  Satish  Chandra):  (a)  These  air-
 craft  were  manufactured  in  India.

 (b)  All  the  parts  except  the  engines and  instruments  were  manufactured  in
 India.  The  engines  and  instruments
 were  imported  from  U.K.

 (९)  १६  is  rot  considered  advisable  to
 publish  the  actual  cost  of  the  aircraft.
 The  parts  which  had  to  be  imported amount  only  to  about  0  per  cent.  in
 value.

 (d)  It  is  difficult  to  say  how  !ong  it
 will  take  to  start  raanufacturing  all
 the  parts  in  India.  Although  the
 percentage  involved  is  small,  their
 manufacture  in  this  country  would  re-
 quire  the  development  of  a  good  num- ber  of  subsidiary  industries.

 Shri  Vittal  Rao:  May  I  know  if  it
 is  a  fact  that  certain  technical  offi-
 cials  of  the  factory  have  indicated  to
 Government  that  all  the  parts  could
 be  manufactured  in  India?

 Shri  Satish  Chandra:  Yes,  Sir,
 everything  can  be  manufactured  in
 India  provided  we  have  resources  for
 it.

 श्री  रघुनाथ  सिह:  कितने  दिन  में  यह
 रिसोर्सेज़  हमारे  पास  आ  जायेंगे  ?
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 श्री  सतीश  चन्द  :  में  ने  अपने  प्रश्न
 के  उत्तर  में  कहा  कि  यह  बहुत  कुछ  हमारे x
 उद्योगीकरण  के  ऊपर  निर्भर  करता  हैं।
 जितनी  जल्दी  इस  देश  में  औद्योगिक  उन्नति

 होगी  उसके  साथ  साथ  यह  भी  हो  सकता  ।
 Shri  6.  S.  Singh:  What  is  the  total

 annual  production  of  this  aircraft  at
 the  moment?

 Shri  Satish  Chandra;  About  thirty
 will  have  been  produced  by  the  end  of
 this  financial  vear.  that,  is  3lst  March.

 Shri  G.  S.  Singh:  Could  the  pro-
 duction  be  increased  if  the  assembly
 of  other  aircrait  imnorted  in  the
 breakdown  state  from  U.K.  were  stop-
 ped?

 Shri  Satish  Chandra:  The  produc-
 tion  of  an  aircraft  requires  special
 jigs  and  toois  The  jigs  and  tools  of
 a  particular  aircraft  cannot  be  truns-
 ferred  for  manufacturing  another  air-
 craft  So  the  number  that  can  be
 produced  will  depend  upon  our  resour-
 ces  to  produce  this  particular  air-
 craft

 Shri  6.  S.  Singh:  What  was  the
 engine  used  in  this  particular  aircraft?

 Mr.  Deputy-Speaker:  I  think  it  was
 already  asked  some  time  ago.

 Sbri  Satish  Chandra:  I  do  not  re-
 member  the  name  just  now

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  Tis  nota  question  of  as-
 sembling  iheregvlartype  of  aircraft
 used  inother  countries,  buying  their
 patent  rights,  etc.  It  is  a  question  of
 producing  a  new  design  in  India.  The
 importance  of  this  is  the  designing,
 not  the  getting  of  parts  and  assembl-
 ing  them  Therefore  it  is  the  origi-
 nal  design  produced  in  India,  of
 which  we  make  90  ver  cent.  now  and
 some  parts—l0  per  cent.  or  there~
 abouts—are  imported.  Of  course
 those  0  per  ceut.  may  be  made  here
 provided  we  put  up  separate  factories
 for  those  individual  parts.  That  is  a
 cather  difficult  thing.  But  no  doubt
 gradually  we  shall  be  able  to  do  it.

 Shri  Meghnad  Saha:  May  I  know
 the  names  of  the  subsidiary  industries
 which  have  to  be  established  in  order
 that  these  aeroplane  factories  may  be
 self-sufficient  as  regards  the  supply  of
 raw  materials?

 Shri  Satish  Chandra:  The  instru-
 ments  that  are  not  manufactured  in-
 digenously  are  all  flight  instruments
 such  as  Airspeed  Indicator.  Artificial
 Horizon,  Directional  Gyro,  Turn  and
 Bank  Indicator®  Altimeter  and  the  En-
 gine  instruments.  The  manufacture  of
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 these  instruments,  is  a_  specialised
 job.  In  other  countries  also  fhese  are
 not  manufactured  by  the  aircraft
 manufacturers:  they  are  manufactur-
 ed  through  subsidiary  industries.

 Shri  Meghnad  Saha:  Have  any
 steps  been  taken  for  manufacturing
 these  instruments  in  this  country  in
 view  of  the  fact  that  we  have  a  large
 number  of  National  Laboratories,  and
 particularly  the  objective  of  cne  of
 them  is  to  manufacture”  these  very
 type  of  instruments?

 Shri  Satish  Chandra:  It  has  not
 been  done  so  far,  but  it  is  the  inten-
 tion  to  manufacture  them  gradually.

 Shri  Joachim  Alva:  Is  the  hon.
 Minister  aware  that  as  the  engine  is
 the  heart  of  the  machine,  and  as  con-
 stant-demands  have  been  made  in  the
 House  for  the  manufacture  of  the  en-
 gine  in  our  own  country  will  he  look
 elsewhere  than  U.K.  for  the  manufac-
 ture  of  this  part?

 Mr.  Deputy-Speaker:  These  are  all
 suggestions  for  action

 Shri  Meghnad  Saha:  Has  any  direc-
 tive  been  sent  to  the  National  Labora-
 tories  for  undertaking  the  manufac-
 ture  of  these  instruments?

 Mr.  Deputy-Speaker:  Is  it  not  done
 so  far

 Shri  Jawaharlal  Nehru:  What  Prof.
 Saha  says  is  important,  and  no  doubt
 action  should  be  taken.  But  it  is  an-
 other  important  aspect  of  the  matter
 that  we  put  up  a  varticular  factory  for
 a  particular  purpcse:  it  serves  that
 purpose,  but  it  serves  it  in  a  very  ex-
 pensive  way  because  it  is  not  being used  for  other  purposes  also.  Normal-
 ly,  in  other  countries  there  are  innu-
 merable  spread-out  industries  which
 collected  together  make  a_  special
 thing.  Even  in  America  a  motor
 car  is  not  manufactured  by  one  firm.
 You  may  hear  of  very  big  firms,  but
 there  are  any  number  of  small  firms
 which  make  small  parts.  We  have
 not  got  that  spread-out  of  small  firms.
 If  we  put  up  one  factory  for  that  pur-
 pose  it  is  totaliy  unmecoriomical.  It  is
 worth  enquiring  into  and  finding  out
 what  we  can  do  not  only  with  our  La-
 boraiories  but  in  regard  to  another
 matter  which  an  hon.  Member  was  re-
 ferring  to,  namely  the  Machine  Tool
 Prototype  Factory—how  we  can  uti-
 lise  them  for  these  purposes.

 Shri  Meghnad  Saha:  If  there  are smal}l  private  factories  doing  this  kind of  work.  will  Government  consider  the
 possibility  of  extending  ke!p  tu  those
 factories?
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 Shri  Jawaharlal  Nehru:  We  would
 like  to  know  about  them,  certainiy.

 SCHEDULED  CASTE  SCHOLARSHIPS

 *653.  Shri  K.  C.  Jena:  Will  the
 ‘Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a_  fact  that  the
 Scheduled  Caste  and  Scheduled  Tribe
 students  belonging  to  various  States
 did  not  receive  their  post-matric
 scholarships  till  the  end  of  the  year
 952  from  the  Central  Scholarship
 Board;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  when  Govern-
 ment  propose  to  remit  these  scholar-
 ships  at  the  latest?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  No  Sir,  except
 in  cases  where  applications  were  in-
 complete  or  awards  were  made  out  of
 additional  funds  sanctioned  in  Novem-
 ber,  952  or  out  of  savings  resulting
 from  cancellations.  the  payment  of
 the  first  half-yearly  instalment  was
 made  before  the  end  of  December,
 1952.

 (b)  Does  not  arise.
 Shri  S.  C.  Samanta:  May  I  know

 whether  these  scholarships  are  sent  in
 quarterly  instalments?

 Shri  K.  D.  Malaviya:  Half-yearly  in-
 stalments.

 Shri  Sanganna:  May  I  know  how:
 many  applications  have  been  received.
 disposed  of  and  pending  in  resvect  of
 the  Orissa  State  and  out  of  the  applica-
 tions  disposed  of  how  many  have  been
 accorded  sanction  and  what  is  the
 scale  of  scholarship  granted  to  each
 student?

 Mr,  Deputy-Speaker:  Four  questions
 together.

 Shri  K.  D.  Malaviya:  I  cannot  give
 the  break-up  Statewise  of  the  num-
 ber  of-applications  received  but  on  the
 whole  10,775  applications  have  been
 received.

 Shri  B.  Ss.  Murthy:  How  many  ap-
 plications  have  been  recevied  in  the
 State  of  Madras  and  how  many  of  tliem
 jhave  been  sanctioned?

 Shri  K.  D.  Malaviya:  I  have  not  got
 it  Statewise.

 Shri  B.  S.  Murthy:  Is  it  a  fact  that
 the  medicai  student8  from  the  Andhra
 Medical  College,  Vizagapatam  have
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 sent  all  their  applications  recommend-
 ed  by  their  Principal  and  most  of  them
 have  not  been  sanctioned?

 Shri  K.  D.  Malaviya:  If  the  hon.
 Member  is  interested  in  these  details,
 I  can  give  them  to  him  if  he  comes  to
 me,

 Shri  S.  C.  Samanta:  May  I  know
 whether  complaints  have  been  seceiv-
 ed  by  the  Ministry  to  the  etfect  that
 students  residing  in  hostels  have  been
 threatened  for  not  having  paid  their
 boarding  and  lodging  fees  and  also
 college  fees  because  the  students  could
 not  receive  their  scholarships  in  time.

 Shri  K.  D.  Malaviya:  I  have  no  in-
 formation  with  me.

 Shri  Badshah  Gupta:  May  I  know
 when  the  second  haif-yearly  instal-
 ment  is  likely  to  be  paid?

 Shri  K.  D.  Malaviya:  The  second
 half-yearly  instaiment  is  likely  to  be
 paid  in  another  month.

 Shri  B.  S.  Murthy:  is  it  a  fact  that
 there  is  a  gradual  reduction  in  the
 amount  paid  to  these’  students  year after  year  ard  if  so,  what  are  ‘he  rea-
 sons?

 Mr,  Deputy-Speaker:  Tutal  amount?
 Shri  B.  S.  Murthy:  Total  amount

 for  each  individual.
 Shri  K.  9.  Malaviya:  The  _  total

 amount  for  each  individual  has,  in  cer-
 tain  cases,  been  reduced  but  the  total
 amount  given  for  scholarships  has  been
 increased.

 Shri  B.  S.  Murthy:  <A  medical  stu-
 dent  was  paid  Rs.  900  last  year.  This
 year  they  are  giving  only  Rs.  600/-.  I
 want  to  know  the  reasons  responsible for  this  gradual  reduction  year  after
 year  for  the  same  study  course?

 pee  Sy)  eye!  ui  prune
 a  yl gery  yoy  २)

 US  Sym  ४  phe  ०५  Cel  (aif  Uiy*)
 Fy  >  P=  Kable  (४०  20  lye  9  हि

 #  (३४  tet)  sre  zeke
 (The  Minister  of  Education  and  Na-

 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  An  answer  will  be
 given  if  a  question  is  asked  in  this  res-
 pect.  We  have  not  got  the  necessary
 information  at  this  moment.]

 Mr.  Deputy-Speaker:  The  total
 gmount

 spent  is  mu@h  larger  than  be-
 ore.
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 Shri  Veeraswamy:  May  I  kaow
 whether  a  large  number  of  co:mplaints
 have  been  received  with  regard  io  the
 late  payment  of-scholarships  to  the
 students?

 Shri  K.  D.  Malaviya:  There  had
 been  some  delay  but  I  have  already
 explained  the  cause  of  the  delay  in
 my  answer.

 TRIBES  ADVISORY  COUNCILS

 *655.  Shri  Natawadkar:  Wiil  the
 Minister  of  Home  Affairs  be  pleased  to
 state  in  how  many  States  Tribes  Ad
 visory  Councils  have  so  far  been  con-
 stituted  and  which  are  those  States?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  The  Tribes  Advisory
 Councils  have  been  constituted  in  the
 States  of  Bihar.  Madhya  Pradesh,  Ma-
 dras,  Orissa,  Punjab,  Madhya  Bharat
 and  Rajasthan.  Bombay  and  Hydera- bad  have  framed  rules  but  have  not
 yet  intimated  whether  the  Councils
 have  been  actually  set  up.  There  are
 no  Scheduled  Areas  in  West  Bengal but  the  Prasident  has,  on  the  recom-
 mendation  of  the  Governor,  directed
 the  constitution  of  a  Tribes  Advisory
 Council  to  advise  on  matters  pertain-
 ing  to  the  welfare  and  advancement
 of  the  Scheduled  Tribes.

 Shri  Natawadkar:  May  I  know
 whether  any  State  Government  have
 constituted  Advisory  Councils  where
 there  is  no  Scheduled  Area?

 Shri  Datar:  West  Bengal  is  the  only
 area.

 Shri  N.  M.  Lingam:  Is  it  a  fact  that
 in  Madras  the  Council  did  not  meet
 for  the  past  one  vear  and  it  has  be-
 come  practically  defunct?

 Shri  Datar:  We  have  no  informa-
 tion.

 APPOINTMENT  OF  MEMBERS  OF  U.P.S.C.
 *620.  Shri  S.  0.  Samanta  (on  be-

 half  of  Shri  M.  L.  Dwivedi):  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  appointments  of  the
 Members  of  the  U.P.S.C.  are  made  un-
 der  any  defined  set  of  rules  and  regula-
 tions;

 (b)  if  so,  whether  a  copy  of  them  is
 proposed  to  be  laid  on  the  Table  of  the
 House;

 (c)  when  such  rules  and  regulations
 were  framed  and  whether  they  have
 been  notified  at  any  time,  and
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 (d)  if  so,  when?
 The  Deputy  Minister  of  Home  Affairs

 (Shri  Datar):  (a)  No.
 (b)  to  (d).  Do  not  arise.
 Shri  S.  C.  Samanta:  May  I  know

 how  many  non-official  Members  are
 appointed  in  the  U.P.S.C.?

 Shri  Datar:  Two  non-official  Mem-
 bers  at  present.

 Shri  S.  N.  Das:  As  a  result  of  the
 experience  gained  by  the  working  of
 the  Constitution,  may  I  know  whether
 Government  contemplates  to  revise
 the  provisions  in  the  Constitution  with
 regard  to  the  appointment  of  Mem-
 bers  and  their  qualifications?

 Shri  Datar:  Government  do  not  feel
 that  they  should  be  revised.

 Pandit  K.  C.  Sharma:  May  I  know
 the  number  :of  Members  appvinted
 from  the  Universities  and  from  the
 cadre  of  the  experienced  Administra-
 tors?

 Shri  Datar:  There  are  two  Members
 who  have  educational  experience.

 Shri  Nanadas:  May  I  know  whe-
 ther  there  is  any  bar  to  appoint  Sche-.
 duled  Caste  people  as  Members  of
 these  Service  Commissions?

 Shri  Datar:  Unfortunately  there  is
 no

 Scleduled
 Caste  Member  at  pre- sent.

 Mr.  Deputy-Speaker:  He  wants  to
 know  whether  there  is  any  bar.

 Shri  Datar:  There  is  no  bar  at  all.
 श्री  पी०  एन०  राजा  भोज  :  में  पूछना

 चाहता  हूं  कि  शेडयूल्ड  ट्राइब  और  शेडयूल्ड
 कास्ट  के  जो  बहुत  पढे  है,  बह  सिर्फ  शेडयूल्ड
 ट्राइब  और  शेडयूल्ड  कास्ट  के  हैं  या  बैकवर्ड
 क्लास  के  लिये  हैं  ?

 Mr.  Deputy-Speaker:  The  hon.
 Member  wants  to  know  for  which  Dis-
 trict  these  Councils  or  Committees......

 Shri  Datar:  The  question  is  about
 UP.S.C

 sit  पी०  एन०  राजा  भोज  :  इसी  यि

 पूछ  रहा  हूं  कि  शेडयूल्ड  कास्ट  का  जो  बोर्ड
 बना  है  उस  में.

 Mr.  Deputy-Speaker:
 U.P.S.C.

 It  is  about

 REHABILITATION  IN  CACHAR
 *623.  Shri_A.  C.  Guha:  Will  the

 Minister  of  Rehabilitation  be  pleased
 to  state:
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 (a)  whether  Government  have  madc
 any  recent  review  of  the  Indian  Tea
 Association  scheme  of  rehabilitation  in
 the  district  of  Cachnar;

 (b)  how  far  the  Scheme  has  been
 successful;  and

 (c)  whether  Government  propose
 to  make  any  change  in  the  workings  of
 the  rehabilitation  plan  there?

 The  Minister  of  Rehabilitation
 (Shri  A,  P.  Jain):  (a)  The  Minister
 for  Rehabilitation  during  the  course
 of  his  recent  tour,  visited  some  of
 the  colonies.

 (b)  Out  of  3,00l  fanuilies  originally sent  to  the  gardens,  2.06  families  are
 continuing  there  without  any  further
 Government  assistance.

 (c)  The  scheme  was  single-phased
 and  not  continuous.  Colonies  from
 which  complaints  have  come  will  be
 examined  ind  vidually  and  efforts  to
 remove  the  defects  made.

 Shri  A.  C.  Guha:  I  want  to  know
 whether  there  has  been  any  change
 in  the  working  of  the  whole  scheme.

 Shri  A.  P.  Jain:  I  do  not  comprehend
 what  the  hon.  Member  means  by  any
 change  in  the  working  of  the  scheme.

 Shri  A.  C.  Guha:  I  think  previously
 this  part  of  the  work  was  done  by  the
 Central  Government  itself.  I  want
 to  know  whether  it  is  still  being  done
 by  the  Centra!  Covernment  or  by  the
 State  Government  and  if  so.  why  this
 change  has  been  effected?

 Shri  A.  P.  Jain:  The  entire  work  of
 of  rehabilitation  in  Cachar  district
 has  been  passed  over  to  the  Govern-
 ment  of  Assam  and  this  scheme  which
 is  being  worked  in  Cachar  _  district
 has  also  been  passed  on  to  the  State
 Government  of  Assam.

 Shri  A.  C.  Guha:  May  I  know  the
 reason  for  this  change.  What  was
 the  defect  in  the  working  by  the
 Central  Government?

 Shri  A.  P.  Jain:  It  was  thought  that
 the  change-over  will  improve  the
 work  of  rehabilitation  there.

 WRITTEN  ANSWERS  TO  QUESTIONS
 BRIBERY  AND  CORRUPTION

 *621,  Sardar  Hukam  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:
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 (a)  whether  any  cases  have  been
 instiuted  in  Courts,  since  the  Preven-
 won  6  Corrupito::  Act  (}l  of  i947) was  amended  in  (d952.  wherein  the
 bribe  givers  have  been  challaned  and
 punished:

 fb)  if  sa.  the  number  of  such  cases; and

 (c)  whether  in  the  course  of  the  en-
 quiry  or  trial  under  this’  Act,  any  per- son  has  been  found  to  be  in  possession of  property  far  in  excess  of  what  he
 could  be  expected  to  amass?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 (b)  Five.  (up  to  the  end  of  January 3953)
 (c)  Yes:  47  cases  of  this  nature  came

 to  notice  during  inquiries  under  this
 Act  from  947  to  3lst  January  1953.

 FEDEPAL  FINANCIAL  INTEGRATION
 “622,  Sardar  Hukam  Singh:  Will  the Minister  of  Home  Affairs  be  pleased to  state:
 (a)  the  number  of  employees  declar- ed  surplus  out  of  the  members  of  the staff  taken  over  from  former  Indian

 States  as  a  result  of  federal  financial
 integration;  and

 (0)  the  number  out  of  this  surplus absorbed  in  service  subsequently?
 The  Deputy  Minister  of  Home

 Affairs  (Shri  Datar):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  Tabie  as  soon  as
 possible.

 ALORTGAGED  TIOUSEHOLD  FROPFRTY

 *625.  Shri  A.  N.  Vidyalankar:  Will the  Minister  of  Rehabilitation  be  pleas- ed  to  state:
 (s)  whether  it  is  a  fact  that  Govern- ment  have  ordered  the  auctioning  of a.!  mortgaged  houseciiold  evacuee  pro- perty  in  the  cities  or  towns;
 (>)  whether  any  such  property  has

 been  so  far  auctioned;
 (c)  whether  any  alternative  accom-

 modation  is  provided  for  the  allottee
 of  such  property  before  the  possession thereof  is  transferred  to  the  highest
 bidder;

 क

 {ad)  whether  cases  have  come  to  the
 notice  of  the  Government  where  the
 origina!  allottees  had  been  turned  out
 of  the  house  after  the  auction  and
 were  made  without  shelter;  and



 <

 "Act.  1944,  provided
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 (e)  what  steps  Government  propose
 to  take  to  avoid  such  hardship?

 The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jain):  (a)  No.  The  Evacuee  In-
 terest  (Separation)  Act  itself  provides various  modes  of  separation  of  in-
 terests  of  evacuees  gng_  non-evacuees.
 including  that  of  auction.

 (b)  Only  in  one  State,  namely,  Pun-
 jab  4l  composite  properties  have
 been  auctioned.

 (c)  Occupants  entitled  to  continued
 necupation  under  the  ordinary  law
 notwithstanding  transfer  of  owner-
 ship  of  property,  wil)  continue  to  be
 protected  in  the  case  of  auctions  under
 yon

 Evacuee  Interest  (Separation) Cc’

 (d)  and  (e).  No  cases  of  allottees,
 having  been  turned  out  have  come
 to  the  notice  of  Government  and,
 therefore,  the  question  of  taking  steps to  avoid  any  hardship  does  not  arise.

 EXCISE  DUTY  ON  TOBACCO
 *63l.  Shri  Gidwani:  (a)  Will  the

 Minister  of  Finance  be  pleased  to  state
 whether  the  Excise  Duty  on  tobacco,

 used  for  Hooka,  Chilum  and  chewing, is  charged  at  annas  six  per  Ib.?
 ४)  Is  it  a  fact  that  the  Excise  Duty on  tobacco  used  by  villagers  for  per- sonal  consumption  in  loose  leaves, united  by  strings  is  charged  fourteen

 annas  per  Ib?
 (c)  Have  Government  received  a

 number  of  representations  from  Nor-
 thern  Thana  District  Tobacco  Associa-
 tion  protesting  against  charging  such
 heavy  duty  on  tobacco  used  by  villa-
 gers  as  mentioned  in  part  (b)  above?

 (d)  If  so,  what  action  have  Govern-
 ment  taken  in  the  matter?

 (e)  Are  there  any  factories  in  Thana
 District  for  the  manufacture  of  Biris?

 The  Minister  of  Revenne  and  Ex-
 penditure  (Shri  Tyagi):  (a)  Tobacco
 used  in  hooka,  Chillim  and  for  chew-
 ing  is  assessable  at  6  annas  per  lb.
 under  item  9  I(6)  of  the  First  Sche-
 dule  to  the  Central  Excises  and  Salt

 such  tobacco  is
 not  canable  of  being  used  in  the
 manufacture  of  biris.

 (b)  The  manner  in  which  local
 villagers  consume  a  variety  of  tobacco. cannot  affect  the  rate  at  which  it  is
 assessed  to  the  excise  duty.

 (c)  and  (d).  The  hon.  Member  is
 presumbly  referring  to  the  Northern Thana  District  Tobacco  Dealers’
 Federation,  Palghar.  District  Thano. from  whom  several  representations
 536  PSD

 0  MARCH  953  Written  Answers  890

 were  received  in  the  latter  half  of  the
 year  95l.  No  relief  from  the  duty
 chargeable  under  the  statute  could  be
 given,  and  an  exception  could  not
 lave  been  made  without  serious  re-
 percussions  on  the  administration  of
 the  excise  duty  on  the  same  varie-
 ties  of  tobacco  in  question  elsewhere
 in  the  Bombay  State.

 (९)  There  were  about  50  small
 manufacturers  of  biris  in  the  area  in
 question  at  the  time  the  representation
 mentioned  above  was  received.

 INDIAN  CO-OPERATIVE  UNION,  FARIDABAD

 635.  Shri_Gidwani:  (a)  Will  the
 Minister  of  Rehabilitation  be  pleased  to
 state  whether  it  is  a  fact  that  the
 factories  run  by  the  Indian  Co-operative
 Union  in  the  Faridabad  Township  were
 closed  down  and  notices  to  this  effect
 were  posted  by  the  Union  on  l5th
 January,  1953?

 (b)  Is  it  a  fact  that  about  five
 hundred  workers  employed  in  the
 factory  have  been  paid  their  wages  till
 the  end  of  the  month  and  the  authorities
 asked  to  take  over  the  management  of
 the  factories?

 (c)  Is  it  a  fact  that  sufficient  loans
 were  not  granted  to  the  Union?

 (d)  If  so,  what  are  the  reasons  which
 made  the  Co-operative  Union  to  close
 down  the  factories?

 The  Minister  of  Rehabilitation
 (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  Yes,  but  the  number  of  workers
 employed  was  about  400.

 (c)  and  (da).  The  Faridabad  De-
 velopment  Board  had  advanced  a
 Joan  of  Rs.  24  lakhs  to  the  Indian
 Co-operative  Union  for  promoting  in-
 a

 in  Faridabad  on  co-operative asis.

 The  Faridabad  Development  Board
 was  feeling  dissatisfied  with  the
 work  of  the  Indian  Co-operative
 Union  and  the  audit  report  had  raised
 some  serious  objection  against  the
 accounts  of  the  Union.  The  Union
 had  also  put  up  certain  grievances.
 After  some  correspondence  and  per-
 sonal  discussions  with  vice-Chairman
 of  the  Union  the  Minister  for  Reha-
 bilitation  communicated  the
 and  conditions  mentioned  in  the  state-
 ment  laid  on  the  Table  of  the  House
 for  the  future  working  of  the  Union.
 Instead  of  accepting  those  terms  the
 union  finally  decided  to  close  its  acti-
 vities.
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 STATEMENT
 Terms  and  Conditions  for  the  future

 working  of  the  I.C.U.
 (i)  The  Ministry  would  persuade  the

 Punjab  Government  to  relax  the  con-
 dition  of  maximum  credit  limit  in  res-
 pect  of  the  subsidiary  societies  of  the
 Union.

 (ii)  Full  accounts  of  Rs.  24  lakhs
 advanced  to  the  Indian  Co-operative Union  and  of  further  commitments
 made  by  Indian  Cooperative  Union
 may  be  rendered;  on  rendering  thuse
 accounts  any  money  that  is  found
 payable  to  the  Indian  Co-operative Union  will  be  paid  and  Indian  Cooper- ative  Unioi  will  also  be  put  in  posses- sion  of  such  other  funds  as  are  neces-
 sary  for  running  the  enterprises.

 (iii)  An  examination  of  the  works
 and  industries  run  by  Indian  Coopera-
 tive  Union  must  be  made  with  a  view
 to  determine  which  of  these  works
 and  industries  can  provide  gainful  em-
 ployment  under  the  changed  circum-
 stances,  namely,  shift  over  from  con-
 struction  to  industrial  activities.  Simi-
 larly,  it  will  also  be  necessary  to  exa-
 mine  the  works  and  irdustries  whieh
 are  proposed  to  be  set  up  and  to  assess
 the  possibility  of  employment  provid-
 ed  by  them.  As  the  Faridabad  Develop-
 ment  Board  is  responsible  to  find  gain-
 ful  employment  for  the  entire  mass  of
 working  men  in  Faridabad,  it  will  be
 necessary  to  associate  the  Adminis-
 trator  of  Faridabad  with  this  investi-
 gation.

 (iv)  The  losses  so  far  incurred  by
 the  Indian  Cooperative  Union  will  be
 determined  and  an  assessment  of  the
 future  monetary  requirements  made.

 (v)  There  should  be  closer  cooper-
 ation  between  the  Indian  Cooperative
 Union  and  the  Faridabad  Develop-
 ment  Board.

 SocIAL  TENSIONS
 *636.  Shri  M.  R.  Krishna:  (a)  Wil!

 the  Minister  of  Education  be  pleased  to
 state  what  are  the  recommendations  of
 Dr.  Gardner  Murphy  who  was  appoint-
 ed  by  the  United  Nations  Organization
 as  technical  consultant  to  the  Govern-
 ment  of  India  for  the  advancement  of
 research  in  Social  Tensions?

 (b)  Which  are  the  States  where  re-
 search  in  Social  Tensions  is  being
 rganized?

 The  Deputy  Minister  of  Natural
 Resources  and_  Scientific  Research
 (Shri  छू,  D.  Malaviya):  (a)  Dr.
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 Gardner  Murphy  was  not  required  to
 make  any  recommendations  to  the
 Government.  He  acted  only  as  a
 Consultant  to  assist  them  in  their
 project  on  researth  in  Social  Tensions.

 (b)  The  research  is  being  con-
 ducted  in  Delhi,  Uttar  Pradesh,  Bikar,
 West  Bengal,  Bombay  and  Madras.

 NATIONAL  CADET  CORPS

 *639.  Shri  T.  S.  A,  Chettiar:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  number  enrolled  in  the
 National  Cadet  Corps  in  the  Junior  and
 Senior  Division,  State-wise  in  the  latesv
 year  for  which  the  figures  are  avail-
 able;  and

 (b)  whether  there  is  any  proposal  to
 extend  this  in  those  schools  and  colleges
 where  they  do  not  already  exist?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  Two
 statements  are  placed  on  the  Table
 of  the  House.  [See  Appendix  V,  an-
 nexure  No.  2.]

 (b)  Yes.  gradually  as  financial
 position  permits.

 CENTRAL  SALT  RESEARCH  STATION
 *64l.  Shri  Kasliwal:  Will  the  Minis-

 ter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state  whether
 the  Central  Salt  Research  Station  in
 Saurashtra  has  been  completed?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  The  Central
 Salt  Research  Station  is  still  in  a
 planning  stage  and  the  proposal  is
 under  the  consideration  of  the  Gov-
 ernment  of  India.

 SYNTHETIC  MILK

 *65l.  Shri  M.  Islamuddin:  Will  the
 Minister  of  Natural  Resourcey  and
 Scientific  Research  be  pleased  to  state
 whether  Government.have  taken  any
 step  for  large  scale  production  of
 synthetic  milk  from  groundnut  for
 public  use?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  A  _  patent
 has  been  obtained  by  the  Council  of
 Scientific  and  Industrial  Research  for
 groundnut  milk  and  groundnut  milk
 products  prepared  according  to  the
 process  devised  by  the  Central  Food
 Technological  Research  Institute,  My-
 sore.  The  question  of  its  industrial
 exploitation  is  under  consideration,
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 REHABILITATION  OF  DISPLACED  PERSONS  FROM
 East  BENGAL

 *654.  Shri  M.  Islamuddin:  (a)  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state  how  many  of  the  East
 Bengal  displaced  persons  of  the  952
 influx  came  to  Bihar  through  official
 channel?

 (b)  How  many  crossed  the  border
 and  came  to  Bihar  unofficially?

 (c)  How  many  displaced  persons  of
 this  influx  are  now  in  the  district  of
 Purnea?

 (d)  How  and  where  in  the  district of  Purnea  are  they  going  to  be  re-
 habilitated?

 The  Minister  of  Rehabilitation  (Shri A.  P.  Jain):  (a)  to  (d).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in  due
 course.
 LOANEES  OF  THE  REHABILITATION  FINANCE

 ADMINISTRATION

 470.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  number  of  loanees  of  the
 Rehabilitation  Finance  Administra-
 tions  in  the  State  of  Rajasthan;  and

 (b)  the  amount  advanced  to  them?
 The  Deputy  Minister  of  Finance

 (Shri  M,  C.  Shah):  (a)  and  (b).  96
 applications  were  sanctioned  by  the
 Rehabilitation  Finance  Administration
 for  an  amount  of  Rs.  81:52  lakhs  to
 displaced  persons  in  Rajasthan  upto
 +15-2-1953_  Loans  were  actually  ad-
 vanced  in  6l3  cases  and  the  amount
 disbursed  was’  Rs.  36-85  lakhs  upto that  date.

 History  oF  INDIAN  PHN.OSOPHY
 का,  Shri  H.  N.  Mukerjee:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  spent  so  far  in
 writing  the  History  of  Indian  Philo-
 sophy;  and

 (b)  the  date  by  which  it  will  be
 published’

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  As  wil!
 be  clear  from  the  title  of  the  book
 viz.  “History  of  Philosophy—Eastern
 and  Western”,  its  scope  is  not  confined
 to  Indian  Philosopliy  alone.
 Rs.  30,184/-  have  so  far  been  spent  on
 it.

 (b)  It  is  expected  to  be  published
 on  the  420  March,  1953.
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 CASES  REFLRRED  TO  UNION  PUBLIC  SERVICE
 CoMMISSION

 472,  Shri  M.  L.  Dwivedi:  Will  the
 Minister  of  Home  Affairs  be  pleased to  state:

 (a)  the  number  of  cases  of  Govern-
 ment  employees  referred  to  the  Union
 ublic  Service  Commission  at  the  in-
 stance  of  Government  or  as  appeals  to
 them  either  in  connection  with  sus-
 pensions,  dismissals  or  any  cther
 punishments  awarded  for  various  kinds
 of  errors  of  omission  or  commission  on
 the  part  of  the  employees  since  ‘1947;

 (b)  fer  how  much  time  such  cases
 remained  held  up  with  the  U.P.S.C.;

 (c)  in  how  many  cases  have  the
 decisions  been  reversed  by  the

 U.P.S.C.;  anu

 ९१)  how  many  cases  are  still  pend-
 ing  and  for  how  much  time  each?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  to  (d).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  as  soon  as
 possible.

 ABSORPTION  OF  DISPLACED  PERSONS  IN
 GOVERNMENT  SERVICE

 473.  Sardar  Hukam  Singh:  (a)  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  the  total  number  of  dis-
 placed  persons  absorbed  through  Em-
 ployment  Exchanges  or  otherwise,  in
 Central  Government  Services  since
 August,  da.

 (b)  What  is  the  number  out  of  those
 coferred  to  in  part  (a)  who  are  still
 retained  in  service?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).  3
 would  invite  attention  of  the  hon.
 Member  to  my  interim  reply  given  on
 the  9th  July  952  to  his  unstarred
 question  No,  380.  The  information
 called  for  has  not  yet  been  received
 in  full  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  com-
 plete  along  with  the  information  askeo
 for  in  part  (b)  of  this  questicn.

 INDIAN  STATISTICAL  INSTITUTE

 474,  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  have  been  granting  financial  as-
 sistance  to  the  Indian  Statistical
 Institute  at  Calcutta;

 (b)  if  so,  what  sums  have  been
 granted  during  the  past  three  years;
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 (c)  for  what  purposes  these  grants have  been  earmarked:
 (d)  what  work  is  being  done  at  the

 Indian  Statistical  Institute:  and
 (e)  the  personnel  working  in  the

 Institute  at  present  and  how  many  of
 them  are  foreign?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  Yes,  Sir.

 (b)  1949-50  1950-51  (1951-52
 4,50,000  3,75,000  7,25,000

 (c)  For  the  Research  and  Training School  of  the  Indian  Statistical  Insti-
 tute  and  for  construction  of  building.

 (d)  The  Institute  is  a  training  and
 research  Institution  specialising  in
 statistics.  It  trains  students  and  re
 search  workers  and  conducts  exami- nations  for  the  award  of  certain  dip- lomas  in  statistics.  The  Institute  also
 undertakes  the  supervision  of  special items  of  statistical  works  such  as  the
 National  Sample  Survey,  the  Survey ‘4  Manufacturing  Industries  and  Joint
 Population  Studies  by  the  United Nations  and  the  Government  of  India.

 (९)  There  are  630  employees  work-
 ing  in  the  Institute  out  of  whom  two are  foreign  visiting  professors.

 CENTRAL  INSTITUTE  OF  EDUCATION

 475.  Shri  S.  C.  Samanta:  Will  the
 al

 of  Education  be  pleased  to state:
 (a)  the  research  works  taken  up

 by  the  Central  Institute  of  Education in  the  year  ‘1952;  and
 (b)  what  further  improvements  have been  made  in  the  research  works  taken

 beforehand?
 The  Minister  of  Education  and Natural  Resources  and  Scientific  Re- search  (Maulana  Azad):  (a)  and  (b). A  statement  is  laid  on  the  Table  of the  House.  [See  Appendix  V,  an-

 nexure  No.  3.]

 JHANsI  Fort
 476.  Dr.  Ram  Subhag  Singh:  Will  the Minister  of  Defence  be  pleased  to state:
 (i)  whether  the  Jhansi  Fort  was

 recently  repaired  by  Military  Engineers and  Jawans,  ana
 (b)  if  so,  the  amount  of  the  expendi- ture  incurred?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  mainly by  troop  labour.
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 (b)  Rs,  10,416  for  Stores  only.
 GRANTS  TO  SCHOOLS  FOR  DISPLACED

 ONS

 477.  Shri  B.  K.  Das:  Will  the  Minis-
 ter  of  Rehabilitation  be  pleased  to
 state:

 (a)  the  total  grants,  non-recurring
 and  recurring,  so  far  made  to  Primary,
 Middle  and  Secondary  Schools,  started
 for  the  children  of  displaced  persons
 from  East  Bengal;

 (b)  how  many  such  schools  have
 been  established  entirely  at  Govern-
 ment  cost  or  are  being  maintained  en-
 tirely  by  Government;  and

 (c)  what  is  the  total  number  of
 schools—Primary  and  Higher—in  the
 colonies  of  East  Bengal  displaced  per-
 sons?

 The  Minister  of  Rehabilitation  (Shri
 A,  P.  Jain):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House  in  due
 course,

 PRIMARY  EDUCATION  UNDER  I.0CAI.  BODIES

 478,  Shri  S.  N.  Das:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  the  report  of  the  Com-
 mittee  to  examine  and  report  on  the
 relationship  of  the  State  Governments
 and  Local  Bodies  in  the  administra-
 tion  of  Primary  education  has  been
 considered  by  Government;  and

 (b)  if  so,  what  decision  has  heen
 taken  on  the  recommendations  of  the
 Committee?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Yes.

 (b)  The  recommendations  of  the
 Committee  have  been  accepted  and  for-
 warded  to  the  State  Governments
 which  are  primarily  concerned,  for  in-
 formation  and  guidance  50  that  they
 might  implement  them  in  the  light  of
 their  special  circumstances  and_  pro-
 blems.
 DEMOBILISATION  OF  DEFENCE  PERSONNEL

 479.  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  number  of  Defence  person- nel  demobilised  so  far  from  the  Ser-
 vices  since  5th  August,  1947,  officers
 and  ranks  separately;

 (b)  the  number  of  demobilised  ser-
 vicemen  taken  back  into  the  various
 Defence  Services  since  5th  August,
 ‘1947,  officers  and  ranks  separately;
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 (ec)  the  number  settled  so  far  on
 land  under  the  various  land-colonisa-
 tion  schemes;

 (d)  the  number  of  ex-servicemen
 taken  in  and  trained  by  the  Vocational
 echnical  Training  Centre  under  the
 Director  General  of  Resettlement  and
 Employment;

 (e)  the  number  of  ex-servicemen
 for  whom  jobs  have  been  found  by  the
 various  Employment  Exchanges;  and

 (f)  the  number  of  ex-servicemen  re-
 gistered  with  the  Employment  Exchang-
 es  for  whom  jobs  are  still  to  be  found?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  It  is  not  in  the
 public  interest  to  disclose  this  informa-
 tion,

 (b)  Officers  44i*
 Ranks.  4.2  322"

 (ec)  6448.  This  includes  demobilized
 servicemen  of  the  erstwhile  Indian
 State  Forces.

 (d)  22,030.
 (९)  3,26,68l*.
 (f)  27,305",
 *These  figures  include  also  those  ex-

 Servicemen  who  were  released  prior  to
 l5th  August  1947,  No  separate  statis-
 tics  exist  relating  to  persons  released
 after  ‘15-8-47.,

 REPRESENTATION  OF  Ex-SERVICEMEN’S  Asso-
 CIATIONS  ON  SOLDIERS’,  SAILORS’  AND  AIR-

 MEN’S  BOARD

 480.  Shri  H.  N.  Mukerjee:  (a)  Will
 the  Minister  of  Defence  be  pleased  to
 state  whether  any  representation  is
 given  to  ex-servicemen’s  associations
 on  the  Soldiers’,  Sailors’  and  Airmen’s
 Board?

 (b)  If  so.  in  how  many  and  which  ot
 the  Centres  such  representations  have
 been  given  and  in  how  many  and
 which  of  the  centres  such  representa-
 tions  have  not  been  given?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  Re-
 presentation  on  Soldiers’,  Sailors’  and
 Airmen’s  Boards  to  ex-servicemen’s
 associations  is  given  only  in  a  few  ins-
 tances,  The  Boards  on  which  such
 representation  is  given  are:—

 (l)  Punjab  State  Soldiers’,  Sailors’
 and  Airmen’s  Board,  Simla.

 (2)  The  District  Soldiers’,  Sailors’
 and  Airmen’s  Board,  Almora—Naini-
 tal.

 (3)  The  District  Soldiers’,  Sailors’
 and  Airmen’s  Board,  Darjeeling.
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 (4)  The  District  Soldiers’,  Guilors’
 and  Airmen’s  Board,  Farurup, Gauhati.

 (5)  The  District  Soldiers’,  Sailors’
 and  Airmen’s  Board,  Nowgong.

 (6)  The  District  Soldiers’,  Sailors’
 and  Airmen’s  Board,  Shillong.

 2,  The  Boards  where  such  represen- tation  is  not  given  are:
 (i)  State  Soldiers’,  Sailors’  and  Air-

 men’s  Boards,  Lucknow,  Poona,  Nag-
 pur,  Patna,  Calcutta,  Shillong  Cut-
 bh  Jaipur,  Patiala,  Jammu,  Trivan-

 rum.
 (ii)  District  Soldiers’,  Sailors’  and

 Airmen’s  Boards.
 PUNJAB,

 Ambala,  Amritsar,  Ferozpore,  Gur-
 daspur,  Gurgaon,  Hissar,  Hoshiarpur,
 Jullundur,  Kangra,  Karnai,  Ludhiana
 and  Rohtak.
 UTTAR  PRADESH.

 Agra,  Aligarh,  Allahabad,  Azam-
 garh,  Bahraich,  Ballia,  Banaras,
 Banda,  Bara  Banki,  Bareilly,  Basti,
 Budaon,  Bullandshahr,  Dehra  Dun,
 Deoria,  Etah,  Etawah,  Faizabad,  Far-
 rukhabad  (Fatehgarh),  Ghazipur,
 Gonda,  Gorakhpur,  Garhwal,  (Lans-
 downe),  Hamirpur,  Hardoi,  Jalaun
 (Orai),  Fatehpur,  Jaunpur,  Jhansi.
 Kanpur,  Lucknow,  Mainpuri,  Mathura,
 Meerut,  Mirzapur,  Moradabad—Bijnor
 (Moradabad),  Muzaffarnagar,  Pithora-
 garh,  Pratapgarh,  Rae  Bareli,  Saharan
 pur,  Shahjahanpur,  Sitapur—Kheri— Pilibhit  (Sitapur),  Sultanpur,  Unnaw
 Rampur,  Tehri  Garhwal  (Nerendra-
 nagar).
 BOMBAY.

 Ahmedabad,  |  Ahmednagar,  Be!-
 gaum,  Bijapur,  Baroda,  Bombay,  Dhar-
 war,  East  Khandesh  (Jalgaon),  Kolaba
 (Alibagh),  Kolhapur,  North  Kanara
 (Karwar),  Nasik,  Poona,  Ratnagiri, Satara  South  (Sangli),  Satara,  Shola-
 fey.

 Surat  and  West  Khandesh  (Dhu- a).
 MADHYA  PRADESH

 Akola,  Amraoti,  Bilaspur,  Buldana, Chhindwara,  Hoshangabad,  Jabalpore, Nagpur,  Saugor,  Raipur,  Yeotmal.
 BIHAR.

 Bhagalpur  Purnea  (Bhagalour), Champaran  (Motihari),  Darbhanga, Gaya,  Monghyr,  Mazaffarpur,  Patna, Ranchi-Manbhum_  (Ranchi),  Santal
 Parganas  (Dumka),  Saran,  (Chapra),
 paar  pad  (Atrah),  Singhbhum  (Chai- asa).
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 WEST  BENGAL,
 Howrah—Hooghly  (Howrah),  Cal-

 cutta,  Circular  Road,  24-Parganas
 (Alipore),  Midnapore—Bankura  (Mid-
 napore),  Burdwan—Nadia—Murshida-
 bad—Malda—Birbhum—West  Dinajpur (Burdwan).
 ASSAM.

 Cachar  (Silchar),  Goalpara  (Dhu-
 bri),  Lushai  Hills  (Aijal),  Naga  Hills,
 (Kohima).
 ORISSA.

 Ganjam  (Berhampur),  Cuttack.
 RAJASTHAN.

 Alwar,  Bharatpur,  Bikaner,  Jaipur,
 Jodhpur,  Udaipur.

 PATIALA  AND  EAST  PUNJAB
 STATES  UNION.
 Bhatinda,  Fatehgarh  Sahib—Kohis-

 tan  (Fatehgarh  Sahib),  Kapurthala,
 Patiala,  Sangrur,  Mohindergarh.

 JAMMU  &  KASHMIR.
 Anantnag  Baramula  (Srinagar),

 Jammu,  Poonch,  Kathua,  Rajour.,
 Udhampur.

 MYSORE.
 Bangalore.
 DELHI.
 Delhi.
 AJMER.
 Ajmer.
 HIMACHAL  PRADESH.
 Chamba,

 (Nahan).
 BILASPUR  (SIMLA  HILLS’.

 Mandi,  Sirmur—Mahasu,

 Bilaspur  (Simla  Hills).
 VINDHYA  PRADESH.
 Rewa.
 OTHER  BOARDS.
 Sikkim  (Gangtok).
 MANIPUR.
 Manipur—Imphal,
 No  information  is  available  witn  re-

 gard  to  the  District  Soldiers’,  Sailors’
 and  Airmen’s  Boards  in  Hyderabad
 and  Madras,  as  these  Boards  are  not
 under  the  administrative  control  of
 the  Central  Board.

 INCOME-TAX
 481.  Shri  K,  छू,  Basu:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
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 (a,  the  total  collections  of  income-
 tax  during  1943-44,  1947-48,  1948-49,
 1949-50,  950-5i,  1951-52,  and  1952-53
 (up  to  January  1953);  and

 (b)  the  total  amount  of  concealed  in-
 come  which  has  come  to  light  and
 the  tax  realised  on  it  so  far?

 The  Minister  of  Revenue  and  Ex-
 penditure  (Shri  Tyagi):  (a)  The  total
 collections  of  income-tax  in  the  years
 ‘1943-44,  1947-48,  1948-49,  1949-50,
 950-5l,  95l-52  and  for  the  the  period
 April  952  to  January  3953  are
 Rs.  1,058,  crores  and  86  lakhs.  De
 tails  are  shown  in  statement  No.  I  at-
 tached.

 (Figures  for  1947-48  and_  subse-
 quent  years  are  departmental  figures
 not  yet  verified  by  the  Comptroller
 and  Auditor  General  of  India).

 (b)  Complete  figures  of  concealed
 income  and  the  tax  realised  are  not
 available  for  all  the  years.  A  state-
 ment  showing  the  aggregate  conceal-
 ed  income  discovered  since  947  and
 tax  levied  thereon  is  shown  in  State-
 ment  No.  II.  [See  Appendix  V,  an-
 nexure  No.  4.]

 The  amount  of  the  entire  tax  vol-
 lected  against  this  tax  is  not  separate-
 ly  available,  but  the  Statement  laid
 on  the  Table  shows  the  collections
 against  concealment  voluntarily  dis-
 closed  and  also  against  concealments
 detected  by  the  Income-tax  ‘Investi-
 gation  Commission.  Total  is  Rs,  2
 crores  60  lakhs,

 COMPENSATION  TO  MANIPUR  AND  45808
 HILLs

 482.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  the  duration  of  the  period  of
 occupation  and  the  areas  overrun  by
 the  Japanese  and  the  number  of
 houses’  destroyed  in  Manipur  and
 Naga  hills  respectively;  and

 (b)  whether  part  of  the  amount  paid
 as  compensation  to  these  areas  came
 from  any  agency  other  than  the
 Government  of  India  and  if  so,  what
 that  amount  was?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  (i)  The
 Japanese  were  in  occupation  in  parts of  Manipur  for  a  period  of  about  6  to
 7  months,  and  in  Naga  Hills  for  about
 34  to  4  months.

 (ii)  the  area  overrun  by  06
 Japanese  in  Manipur  and  Neyga  Hilis
 together  is  about  6,000  sq,  miles.  In-
 formation  is  not  readily  available
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 about  the  areas  in  two  territories
 mentioned.

 (iii)  In  Manipur  the  number  of
 houses  destroyed  is  estimated  to  be
 9,l03  and  in  the  Naga  Hills,  2,778,

 (b)  No.  Sir.
 UNDER-TRIAIS  IN  TRIPURA

 483.  Shri  Biren  Dutt:  (a)  Will  the
 Minister  of  States  be  pleased  to  state
 the  number  of  under-trials  at  present
 in  different  jails  of  Tripura?

 (b)  How  many  of  them  are  under-
 trials  since  95l?

 (c)  How  many  of  them  are  under-
 trials  since  1952?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  The  follow-
 ing  statement  gives  the  number  of
 under-trials  in  the  various  Jails  of
 Tripura:—

 Central  Jail,  Agarta‘a  54
 Dharmanagar  Sub-Jail  32
 Sonamura  Sub-Jail  7
 Belonia  Sub-Jail  6
 Kailasahar  Sub-Jail  22
 Udaipur  Sub-Jail  6
 Khowai  Sub-Jail  3
 Sabroom  Sub-Jail  5
 Kamalpur  Sub-Jail  5
 (b)  In  Kailasahar  Sub-Jai!  there

 are  5  persons  who’  are  under-trials
 from  95l;  there  are  no  such  under-
 trials  in  the  other  jails

 (c)  The  following  statement  gives the  number  of  persons  who  are  under-
 trials  since  952:—

 Central  Jail,  Agartala  27
 Dharmanagar  Sub-Jail  0
 Sonamura  Sub-Jail
 Belonia  Sub-Jail
 Kailasahar  Sub-Jail  20
 Udaipur  Sub-Jail  6
 Khowai  Sub-Jail
 Sabroom  Sub-Jaii
 Kamalpur  Sub-Jail

 a

 No
 bh
 &

 I.  A.  S.  AND  I.  P.  S.  EXAMINATION,  952
 484.  Shri  Ganpati_  Ram:  Will  the

 Minister  of  Home  Affairs  be  pleased
 {o  state:

 (a)  the  total  number  of  candidates
 who  appeared  in  LAS.  and  I.PS.
 Examination  in  TOFD  and  how  many of  them  passed  the  Examination;

 0  MARCH  953  Written  Answers  902

 (b)  the  number  of  selected  candi-
 dates;  and

 (c)  the  percentage  of  successful
 candidates  to  the  total  number  of
 candidates  appeared?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a  The  total
 number  of  candidates  wha  appeared
 for  the  Indian  Administrative  Ser-
 vice  and  Indian  Police  Service  at  the
 952  Examination  is  1,721,  and  2,09l
 respectively.  The  examircaticns  are
 competitive  in  nature  an?  selections
 for  appointment  are  niade  from
 among  candidates  who  qu:lify  at  the
 Examination  in  the  order  of  ranking
 up  to  the  number  vf  vacancies  to  be
 filed.  The  Indian  Police  Service
 Examination  is_  still  in  progress.
 Even  for  the  Indian  Administrative
 Service  the  full  list  of  can  iiuates  who
 have  qualified  is  not  7६६  available.
 The  Commission  have  so  far  publish-
 ed  only  names  of  the  firs:  53  candi-
 dates  in  order  of  merit;  this  number
 will  be  more  than  sufficient  to  fill
 this  year’s  vacancies.

 (b)  Selections  have  not  yet  been
 made  for  the  Indian  Administrative Service.  The  number  of  vacanries
 available  this  year  is  not  likely  to
 exceed  33.  The  number  of  vacancies
 for  the  Indian  Police  Ser-'ice  is  like-
 ly  to  be  of  the  order  of  40,  selections
 for  which  will  be  made  after  the
 examination  is  complete  and  the  re-
 sults  announced.

 (c)  Does  not  arise.
 TEMPORARY  STENOGRAPHERS

 485.  Shri  Veeraswamy:  Will  the
 Minister  of  Home  Affairs  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  dis-
 cretion  was  given  to  various  Minis- tries  to  recommend  retention  of  certain
 stenographers  who  have  failed  in  the Union  Public  Service  Commission
 examination;

 (b)  if  so,  what  was  the  nature  of  the
 test  and  how  many  chances’.  were
 given  to  the  temporary  stenographers;

 (c)  whether  any  changes  were  sub-
 sequently  made  in  the  number  of chances  and  nature  of  the  test;  and

 (d)  how  many  temporary  _  steno-
 graphers  appeared  in  the  Union  Public Service  Commission  test  held  in  1945- 50  and  how  many  of  them  were successful?

 The  Deputy  Ministe  f  He Affairs  (Shri  Datar):  tay  ves,
 ome

 (b)  The  Tests  were  qualifying  in nature.  Three  Tests  were  held  by
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 the  Union  Public  Service  Commission
 during  1949-50,  but  no  candidate  was
 allowed  to  take  more  than  two  tests.

 (c)  No  change  was  made  in  the
 qualifying  nature  of  the  Test  but
 whereas  in  the  first  Test  candidates
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 were  examined  at  00  words  per
 minute  as  well  as  20  words  per
 minute,  in  the  two  subsequent  tests
 only  the  lower  speed  test  was
 adupted.

 (d)  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  House  in  due  course.
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  l0th  March,  953

 The  House  met  at  Two  of  the  Clock

 {Mr.  Deputy-SpeaKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 3  P.M.  ‘
 STATEMENT  RE:  INCIDENT  AT

 BARA  TOOTI,  SADAR  BAZAR.

 The  Minister  of  Home  Affairs  and
 ‘States  (Dr.  Katju):  Sir.  yesterday  I
 promised  to  make  a  statement  about
 the  happenings  in  Delhi  on  the  8th
 March  1953.  and  the  following  is  the
 statement  which  |  shall  now  maxe
 with  your  permission.

 A  meeting  organised  by  the:  Jan
 Sangh  and  the  Hindu  Mahasabha  and
 presided  over  by  Shri  Shama_  Charan,
 M.L.A.  was  held  at  Bara  Tooti  at

 about  5-40  p.m.  The  strength  of  the
 audience  was  pproximateiy  4,000  to
 5,000.  The  meeting  went  on  without
 any  trouble  for  an  hour  and  a  cuarter
 and  was  in  its  concluding  stage  when

 at  about  7  p.m.  the  Magistrate  on
 duty,  Shri  J.  D..  Sharma  sitting  in  a
 police  van  at  some  distance  noticed
 sudden  confusion  and  found  the  crowd
 running  helter  and  skelter.  There  was
 at  the  same  time  some  _  bri:kbatting
 from  part  of  the  crowd  ‘owards  the
 Police.  This  took  the  Magistrate  by
 ‘surprise  and  as  he  started  towards  the
 meeting,  some  pressmen  asked  him
 why  the  police  had  started  the  lathi
 charge.  He  said  that  he  had  no  know-
 ledge  and  would  find  out  what  had
 happened.  On  reaching  near  the  stage the  Magistrate  was  informed  that
 some  policemen  had  used  lathis,  but
 only:

 one  person  with  an  injury  on  the
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 organisers  that  he  would  make  en-
 quiries  and  assured  them  that  they
 could  continue  their  meeting  unmolest-
 ed  if  they  so  desired.  But  before  he
 could  start  his  inquiry,  bprick-batting
 started  from  all  sides  in  spite  of  l.is
 repeated  warnings  and  at  least  1
 poticemen  were  injured  and  two
 police  vans  damaged.

 Thereupon  ‘he  Magistrate  declared
 the  assembly  unlawful  and  asked  them
 to  disperse.  The  announcement  to

 this  effect  was  made  through  the  ampli-
 ‘er  of  the  wireless  van,  but  a  num-
 ber  of  people  in  the  crowd  did  not  pay
 any  heed  and  continued  pelting  stones.
 After  about  four  or  five  minutes,  the
 Magistrate  ordered  tear-gassing  which
 continued  for  some  time.  The  crowd
 receded  temporarily  bu;+  soon  re-formed
 after  the  tear  gas  cleared.  Brick  bats
 came  again  more  intensively  und  the
 Magistrate  had  to  order  lathi  charge
 which  cleared  the  area.

 Subsequent  enquiries  show  that  con-
 fusion  was  caused  by  some  bulls
 charging  into  the  crowd  and  some
 people  shouting  that  firing  had  started.
 A  head  constable  was  also  manhandled
 by  the  crowd  when  he  tried  to  restore

 ‘der.  Brickbats-  also  staried  coming
 and  some  people  with  bricks  and  shoes
 rushed  towards  the  police  who  were
 not  far  from  the  stage.  When  a  few
 constables  saw  the  head  _  constable
 being  manhandled  and  found  a  part
 of  the  crowd  rushing  towards  them,
 they  used  their  lathis  to  ward  off  the
 onrush  and  the  zttack  of  the  crowd.

 When  Professor  Ram  Singh  saw  that
 tear  gas  was  about  to  be  used,  he  left
 the  stage  and  walked  sume  distance
 away  along  with  some  of  his  col-
 leagues.  After  the  unlawful  assembly
 at  Bara  Toot]  had  been  completely
 dispersed.  Professor  Ram  Singh,  M.L.A.,

 “hri  Deshpande,  a  Member  of  this
 House,  and  some  others  formed  an-
 other  procession  end  started  marching
 towards  Paharganj  shouting  provo-
 cative  slogans  challenging  revenge
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 determination  to  march  to  the  Parlia-
 ment  House,  to  break  the  ban  imposed
 under  section  6  of  the  Punjab  Security
 of  the  State  Act,  as  extended  to  Delhi.
 The  processionists  numbered  several
 hundreds  by  the  time  they  were  inter-
 cepted  near  Paharganj  police  station  at
 about  7-45  p.m.  They  were  very
 _xcited  and  threw  a  few  brick-bats  at

 the  accompanying  police  ,van.  Their
 conduct  gave  rise  to  apprehension  of
 breach  of  the  peace  in  case  they  were
 allowed  to  swell  and  march  through
 crowded  places,  to  Parliament  House.
 The  procession  was  therefore  declored
 unlawful  again  and  asked  to  disperse.
 Professor  Ram  Singh  and  eight  others
 refused  to  obey,  saying  that  they
 would  ask  the  procession  to  disperse,
 provided  they  were.  arrested.  Other-
 wise  the  procession  would  nct  disperse,
 and  would  march  to  the  Parliament
 House.  Shri  Deshpande  also  said  the
 same  thing,  but  eventually  withdrew
 himself.  But  the  other  nine  persons,
 including  Professor  Ram  Singh,  M.L.A.,
 persisted  in  the  defiance  and  were
 arrested  under  Section  5!  LBP.C.

 Enquiries  made  show  that  at  least
 2  police  mén  were  injured  and  one  is
 still  an  indoor-patient  in  the  hospital
 with  swelling  and  contusions.  Eight
 people  were  sent  to  the  Irwin  Hospital
 by  the  police—and  these  are  non-
 officials—but  six  were  discharged  after
 first-aid  treatment.  One  injured  per-
 son  has  a  head  injury  while  the  other

 has  swelling  round  the  chest,  One
 more  person  is  .epofted  to  have  joined
 Dr.  Joshi’s  hospital,  witn  a  bréken
 knee-cap.

 In  this  connection,  I  may  add  that
 evidently  with  a  view  to  cause  excite-
 ment,  the  Jan  Sangh  and  Hindu  Maha-
 sabha  papers  and  workers  have  been
 indulging  in  absolutely  false  propa-
 ganda  that  Muslim  police  has  been
 summoned  from  Uttar  Pradesh  to  sup-
 press  the  Hindus.  It  is  also  reported that  a  large  number  of  R.S.SS.  volun-
 teers  were  present  in  the  meeting, under  various  disguises,  presumably
 i  bed

 purpose  af  making  some  mis-
 cniet,

 It  is  a  matter  of  deep  regret  that
 grossly  exaggerated  and’  misleading accounts  have  been  published  in  some
 Jocal  newspapers,  more  specially  in
 some  Urdu  newspapers.

 Shri  V.  G.  Deshpande  (Guna):  May I  say  a  word  of  personal  explanation, because  my  name  has  been  mentioned,
 and  certain  serious  allegation3  have
 been  made?  According  to  the  proce-

 gure.
 I  am  entitled  to  give  an  explena-

 on.
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 Mr,  Deputy-Speaker:  True.  Per-
 sonal  explanations  are  allowed  only
 with  respect  to  statements  made  on  the
 floor  of  the  House.  This  is  not  a  case
 where  personal  explanation  can  be:
 allowed,  merely  because  one  of  the
 persons  referred  to  is  an  hon.  Mem-
 ber  of  this  House.

 ‘Shri  8..S.  More  (Sholapur)s;  May  I
 make  a  submission  to  you,  Sir,  that
 the  right  of  offering  a  personal  expla-
 nation  is  not  confined  to  statements
 made  on  the  floor  of  the  House  only.
 Supposing  about  a  certain  conduct  of
 mine,  a  statement  is  made  in  my  pre-
 sence«here,  I  have  every  right  to  con-
 tradict  it.  if  it  is  not  a  fact.  That  is
 the  law-point,  which  I  want  to  submit.
 to  you.  rae

 Mr.  Deputy-Speaker:  I  shall  con-
 sider  the  matter..  I  shall  find  out  how
 far  a  personal  explanation  can  be
 allowed.  whenever  here  a  reference  is
 made  to  the  conduct  of  an  hon.  Mem-
 ber  outside,  either  in  answer  to  a
 motion  made  here,  or  in  answer  to  a
 question  put  here,  and  if  I  am  satis-
 fied.  I  shall  give  the  hon.  Member  an
 opportunity  to  do  so.

 Shri  V.  P.  Nayar  (Chirayinkil):
 Sir,  on  a  point  of  submission.  Yester-
 day  I  made  a  speech  here,  and  after
 the  House  adjourned,  whken.I  got  @
 cyclostyled  copy  of  my  sveech,  I  found
 that  a  very  important  statement  of  fact
 has  been  expunged  by  order  of  the
 Chair.  I  have  always  found  that  you
 have  been  keeping  an  unfailing  vigil
 over  the  debate  so  that  when  every
 time  a  member  went  astray,  you  were
 ready  to  call  upon  that  Member  to
 withdraw  such  remarks.  But  vester-
 day,  nothing  of  that  kind  hap;ened.  I
 find  that-in  Rule  294  of  the  Riles  of
 Procedure  and  Conduct  of  Business,
 this  is  what  is  stated......

 Mr.  Deputy-Speaker:  What  I  would
 say  is  this.  I  am  prepared  to  hear  the
 hon.  Member.  This  is  a  matter  which
 took  place  yesterday.  ‘ff  he  could  oniy
 have  told  me  a  little  earlier,  |  would
 nave  come  prepared  knowing  what
 exactly  it  is,  instead  of  my  spending
 away  the  time  in  the  House,  regarding
 this  matter.  I  shall  allow  the  hon.
 Member  an  opportunity  to  come  and
 tell  me  what  he  has  to  say,  after  I
 retire  to  my  chamber.

 Shri  द  P.  Nayar:  I  was  submitting this  now,  because  T  came  here  only
 I  got  the  copy  ‘only

 today.  :

 Mr.  Deputy-Speaker:  I  am  not  accus-
 ing  the  hon,  Member.  Even  now  it  is

 ~
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 not  too  late.  There  is  no  question  of
 his  being  disallowed  to  raise  that
 matter.  merely  because  he  did  not
 raise  it  earlier  before  me.

 Shri  V.  P.  Nayar:
 the  chamber,  Sir.

 I  shall  see  you  in

 Mr,  Deputy-Speaker:  I  siall  be  only
 tov  glad  if  you  do  that.

 The  House  will  now  proceed  with
 the  further  consideration  of  the  Cene-
 ral  Budget.

 GENERAL  BUDGET—GENERAL
 DISCUSSION—contd.

 Shri  Gadgil  (Poona  Central):  Dur-
 ing  the  last  three  days.  the  Budyet
 proposals  have  been  criticised  by

 -various  persons  from  the  points  of
 view  of  Party  a‘fliations  and  partly
 from  temperamental  peculiarities.

 But,  one  main  point  that  I  was  able  to
 find  out  from  the  general  trend  of
 criticism  was  that  hardly  any  of  the
 speakers  has  fully  realised  the  object
 for  which  the  Budget  stands.  They
 have  followed  more  or  :ess  lines  of
 criticism  with  which  we  have  been
 familiar  in  the  past.

 Now,  for  the  first  time.  the  Budget
 has  an  objective  not  merely  to  find
 out  money  for  expenditure  for  the next  year,  but,  by  a  system  of  public
 expenditure  and  investment,  by  regula-
 tion  and  control  of  investment.  in  the
 private  sector,  as  also  by  a  system  of
 taxation,  a  certain  objective  is  sought
 to  be  achieyed.  That  »bjective  is  one
 of  the  objectives  for  which  the  Five-
 Year  Plan  stands.  I  might  say  that
 this  Budget  is  a  performance  with  the
 Five-Year  Plan  playing  the  back
 music,  It  is  evident  that  after  this

 that
 freedom  must  be  made  meaningful  and
 its  benefits  must  be  experienced  in  the
 life  of  the  people  at  large.  Wenee  the
 emphasis  on  the  economic  betterment
 and  raising  of  the  standard  of  life  of
 the  people  in  this  country.  That
 standard  of  life  is  not  to  be  raised
 some  years  hence.  Just  as  many  of
 us  wanted  freedom  in  our  ‘ife  time.
 similarly  many  of  us  want  pienty  and
 prosperity  in  our  life  time.  The  deimo-
 cratic  Government  and  the  whole
 democracy  in  this  country...  will  be
 judged  by  what  happens  and  to  what
 extent  the  Five-Year  Plan  is  success-
 fully  implemented.  If  we  are  not  able
 to  imolement  in  a  substantial  way  the
 Five-Year  Plan,  I  feel  we  will  be  not
 justified  in  saying  that  the  grave  duty
 that  was  cast  on  this  generation  has
 been  properly  discharged.  It  is  there-
 fore  necessary  ‘that  all  attempts  and
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 all  efforts  should  be  made  to  see  that
 the  Plan  that  has  been  before  the
 country  and  which  has  been  adopted
 by  the  Government  and  the  Parlia-
 ment  is  successfully  implemented.
 There  are  certain  things  with  which
 many  people  may  7०  agree.  But,  the
 broad  fact  remains  that  this  is  the  first
 time  to  introduce  an  economy  in
 which  there  will  be  cegulation  and
 some  control  and  the.whole  economy
 Will  be  integrated  to  some  definite
 objectives.

 General  Discussion

 The  'main  objective  of  the  Plan  is  to
 find  employment  all  round  and  raise
 the  standard  of  life.  This  is  a  very
 big  task  especially  in  a  country  like
 India  which  is  proverbially  poor.  Al-
 though  it  is  rich  in  certain  resources,
 it  has  not  got  enough  resources,  parti-
 cularly  financial,  to  undertake  a  Plan
 on  a  much  wider  scale  than  the  one
 adopted.  So  far  as  unemployment  is
 concerned,  we  nave  to  take  into  con-
 sideration  the  working  population  of
 33  million  people.  The  Plan  con-

 templates  to  find  employment  for  40
 'akhs  in  the  course  of  five  years.  Let
 us  see  what  it  means  to  give  employ-
 ment  to  5  million  people.  Between
 the  years  946  and  1951,  it  is  stated  by
 the  President  of  the  Federation  of
 Indian  Chambers  of  Commerce  —  tinat
 employment  has  increased  in  the  fac-
 tory  sphere  by  3  lakhs,  or.  in  other
 words,  by  5  per  cent.  During  this
 period,  investment  has  been  Rs.  490
 crores.  If  we  ute  out  for  full  employ-
 ment  and  if  only  by  that  standard  we
 can  judge  the  success  or  otherwise  of
 the  Plan,  then  equitable  distribution
 becomes  a  matter  of  great  importance
 and  we  have  to  see  how.  what  was
 carned  in  the  course  of  these  five
 years,  has  been.  distributed,  at  any
 rate,  by  way  of  wages  for  the  work-
 ing  classes  We  are  told  that  the  real
 wages  have  increased  by  2l  per  cent.
 although  the  money  wages  have  _in-
 creased  by  25  wer  cent.  For  my  part.
 I  do  not  consider  this  to  be  enough  al-
 though  it  may  compare  well  with  cer-
 tain  other  countries.  But,  an  employer
 who  depresses  wages  is  a_  public
 danger.  We  are  keen  on  giving  em-
 ployment  all  round  for  unemployment
 is  the  greatest  danger  to  the  stability
 of  the  State.  To  be  unemployed  is  not

 a  crime  that  the  individual  commits.
 But,  definitely  if  there  are  hundreds
 and  hundreds  of  people  unemployed,  it
 is  a  matter  for  serious  consideration
 whether  there  is  something  wrong
 with  our  economic  organisation  and  the
 system  of  taxation  and  other  matters
 connected  therewith.  During  the  last
 war,  it  was  difficult  to  get  an  ordinary
 domestic  servant.  When  I  was  released
 from  fail  in  ‘August  1944,  I  found  in
 Poana  it  was  impossIble  to  get  even  an
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 ordinary  labourer  hecause  everybody
 found  employment  in  the  Government
 factories-  nearabout  Poona  city  and
 the  suburbs.  <As  the  war  ended  and
 peace  was  restored,  the  experience’  has
 been  that  unemployment  is  on  the  in;
 crease.  It  virtually  means  that  when
 there  is  war  there  ts  full  employment
 and  when  there  is  peace,  there  ig  un-
 employment  and  further  poverty  in
 the  Community.  What  a  tragedy!

 In  increasing  the  employment  hy  45
 per  cent.,  the  investment  during  the
 period  I  have  referred  to  was  Rs.  490
 crores,  If  thercfore  we  want  to  in-
 crease  l00  per  cent.  employrnent,  it
 comes  to  an  investment  of  Rs,  2.300
 crores.  If  we  go  by  the  figures  given
 by  the  Planning  Commission—we
 should  find  employment  for  5  millton
 people—various  estimates  are  made  on
 how  rnuch  industrial  investment  must
 be  there  in  order  to  find  industrial  em-
 ployment,  gainful  employment  for  one
 person.  On  the  basis  of  average
 Wages  per  year  the  calculations
 re  ge  from  Rs.  4,500  crores  to  Rs.  8,000
 crores.  If  we  have  to  slove  this  pro-
 blem—ard  we  must  solve  it:  otherwise
 the  future  is  very  bleak--it  means
 that  we  must  have  enough  finances  of
 such  a  size  that  the  initial  push  that
 must  be  given  to  the  stagnant  economy
 will  be  effective  and  that  in  a  short
 time.  the  spiral  of  development  may
 start.  For  that  purpose  we  have  to
 see  what  has  been  provided,in  the
 Plan.  In  view  of  the  magnitude  of  this
 problem.  Rs.  2,069  crores  loox  a  small
 6m.  Even  here,  the  Finance  Minister
 has  to  have  recourse  to  deficit  financ-
 ing  and  he_  has  provisionaily  put  a
 ceiling  of  290  crores.  Critics  here  and
 critics  outside  are  generally  of  the
 view  that  this  ceiling  will  be  pierced
 because  365  crores  cannot  be  got  by

 taxation
 or  by  loans  or  by  foreign

 aid.
 If  that  comes  out  true.  tnen  we  will

 have  to  depend  more  and  more  on
 deticit  finance.  Now.  we  have  to  con-
 sider  whether  recourse  to  deficit  finance
 is  the  best  that  we  can  do  under  the
 circumstances.  Deficit  finance  is  some-
 thing  which  if  done  by  a  private  per-
 son  would  amount  to  sharp  practices,
 but  when  done  by  the  Government  for
 the  public  and  in  the  interest  of  the
 public  becomes  automatically  a  path  of
 wisdom.  Now,  my  esteemed  friend.
 the  Finance  Minister,  only  4  few  days
 ago  while  speaking  in  this  very  House
 stated  about  dcleficit  flnance  as  fol-
 lows:

 “Deficit  finance  is  a  very  untidy
 and  disorderly  way  of  taxing  the
 people.  It  simply  means  that  the
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 rich  made  richer  and  the  _  pour:
 poorer.  There  is  no  discrimination

 d  you  are  left  with  no  chance
 Government  takes  the  money  in
 the  way  of  higher  prices”,

 On  the  same  lines  Prof.  Vakil  hag  criti-
 cised  and  he  says  in  taxation  we  can
 at  least  have  the  ooportunity  of  equit-
 ably  distributing  it;  if  it  is  a  question
 of  loans.  we  can  mobilise  the  surpluses
 from  the  savers;  Lut  in  deficit  finance,
 unconsciously,  without  our  knowing  it,
 we  become  poorer  and  poorer.  But

 .things  have  changed  and  the  Finance
 Minister  considers  that  the  climate  is
 now  favourable  to  have  recourse  to
 deficit  finance,  and  in  support  6  this
 he  pointed  out  that  the  price  level  is”
 nearly  stabilised.  Now,  economic
 judgments  honestly  given  inay  differ,
 On  the  same  facts  and  on  the  samme
 date,  he  has  come  to  the  conclusion
 that  the  climate  is  now  very  favour-
 able,  or  rather  tavourable,  for  having
 recourse  to  deficit  finance.  Others  may
 differ  from  him.  But  without  going
 into  the  question  whether  the  one  view
 is  correct  or  the  other  view  is  correct,
 what  I  um  feeling  is  that  there  is  no
 other  way  but  to  accent  the  proposition
 put  forward  by  the  Finance  Minister.
 If  we  must  implement  the  Plan  and  if
 after  going  through  our  taxativn  sys-
 om  generally  we  are  unable  to  mike

 any  further  addition  to  our  resources,
 at  any  rate  this  year,  then  we  raust
 accept  the  inevitability  of  ceficit
 finance.  After  all,  deficit  finance  iy’
 just  like  poison  and  if  taken  moderute-

 y  and  under  certain  circurnstances
 acts  like  a  tonic.  Theratore.  there  is
 ~othing  wrong;:  but  the  wrong  cornes
 in  when  the  sense  of  proportion  is
 given  up  and  the  conditions  prescribed jor  that  deficit  finance  being  governed
 are  departed  from.

 Now,  the  only  question  that  we  have
 to  decide,  if  we  accept  that  deficit,
 finance  is  a  clearly  established  neces-
 sity.  is:  to  what  extent  and  under  what
 circumstances  should  deficit  finance  be
 indulged  in,  and  what  measures  should

 we  take  to  prevent  its  hardship?  It
 is  not  necessary  to  repeat  what  are
 those  conditions  under  which  recourse
 to  deficit  finance  is  good.  They  are
 well  known.  But  I  might  state  that
 if  deficit  finance  is  to  be  utilised  nol.
 for  the  purposes  of  consumption  but
 for  capital  investment,  much  of  the
 evil  disappears.  Just  as  when  compe-
 tition  ends  into  cooperation  vices  be-
 come  virtues.  and  malpractices  become
 standards  of  good  conduct.  Immediate-
 ly  if  we  consider  deficit  finance  in  this
 aspect.  then  our  prejudice  must  give
 place  to  a  consideration  of  its  utility
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 Now,  it  is  not,  as  was  considered  in
 the  United  States,  a  non-taxed  loan;  it
 igs  not  that.  But  you  may  call  it  eu-
 phemistically  deficit  finance.  But  it  is.
 really  introduction  of  new  money  into
 the  community  or  the  currency  of  the
 country.  Now,  the  method  of  opera-
 tion  may  be  that  you.  either  create
 cash,  i.e.,  actual  new  money,  or  you
 expand  the  credit.  If  you  do  the  first,
 then  the  Reserve  Bank  will  buy  new
 issues  of  Government  Securities  and  in
 the  Public  Deposit  Section  of  its

 Banking  Branch  credit  will  be  taken
 and  new  money  will  be  available.  If
 we  resort  to  the  second  alternative,
 viz.,  of  expanding  the  credit,  then  you
 work  through  the  Scheduled  banks.
 But  what  seems  to  be  the  policy  of
 Government—and  I  should  think  that
 it  is  correct  for  the  time  being-—is  that
 they  are  thinking  of  having  the  first alternative.  Now,  there  is  nothing
 wrong  in  it.  Let  us  not  be  wedded  to
 orthodox  theories,  quantity  theory  of
 money,  this,  that  and  the  ‘other.  I
 might  read  here  what  has  been  written
 by  ‘A  critical  Keynesian’  in  one  of  the
 issues  of  the  Amrita  Bazar  Patrika.
 He  clearly  says:

 “There  is  no  reason  to  feel  em-
 barrassed  about  it:  far  less  should
 they  regard  themselves  subject  to
 any  obvious  criticism  that  any
 significant  increase  of  Taoney
 supply  resulting  from  their  infla-
 tionary  finance  should  necessarily
 mean  a  significantly  higher  level
 of  prices  in  the  country.  So  long
 as  the  shortage  of  consumers’  gooas
 is  not  a  pronounced  feature  of  the
 general  economic  situation,  the
 price  effects  of  a  higher  income
 level  need  not  be  a  serious  pro-
 blem  for  the  planners  and  the
 Government  to  cope  with.”

 But  the  conditions  which  he  has  pres-
 cribed  are  worth  consideration,  Sir.

 “It  does  mean  that  when  the
 consumption  inas  been  held  in  check
 by  maximum  taxation  and  when
 savings  have  been  mubilised  to  the
 maximum  extent  y  fullest  ex- loitation  of  interest—elasticity. t  is  good  enough  economics  to
 finance  the  still  remaining  re-
 quirements  of  the  development
 programme  with  the  creation  of
 new  money  which  the  modern
 technique  renders  possible.”

 and  he  has  in  the  end  stated  that  the
 function  which  deficit  finance  must
 Play  is  the  residuary  function.  The
 Goverajment  must  try  to  find  out  es
 much  from  taxation.  from  compulsory
 loans  or  savings  and  if  they  fall  on
 that  front,  then  only  recourse  should
 be  had  to  deficit  finance.
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 Now  what  is  the  position  so  far  as
 direct  taxation  is  concerned?  I  do  not
 want  to  interpret  in  details  what  has
 happened  in  the  course  of  the  last  four
 or  five  years.  The  percentage  of  direct
 tax  has  gone  down  cunsiaerably  with
 a  corresponding”  increase  in  ‘indirect
 taxation,  as  was  pointed  out  by  the
 Députy  Leader  of  the  Communist
 Party.  The  question  is:  can  the  com-
 munity  bear  a  little  more  taxation  in
 the  present  circumstances?  Take,  for
 example,  the  yield  from  the  land  tax.
 In  ‘1946-47  it  was  Rs,  26  crores.  After
 the  war  it  has  gone  up  only  to  Rs.  30
 crores  and  the  prices  of  production have  gone  so  much.  There  is  scope  for
 it  there.  For  political  reasons  we  may not  da  it:  that  is  another  matter.

 Similarly  in  the  matter  of  direct
 taxation.  7  persons  in  3.00  pay  in-
 come-tax:  roughly—0-23  per  cent.  of
 the  population,  whereas  in  U.K.  it  is
 44,  in  U.S.A.  it  is  37  and  in  Canada  it
 is  20  per  cent.  The  further  relief  by
 way  of  exemption  given  by  the  Finance
 Minister  was  welcomecdl  by  me,  I  must
 confess.  in  some  weak  moment.  The
 average  annual  income  in  India  is
 roughly  Rs.  280  and  the  exemption limit  comes  to  5  times  that.  Now, that  is  Rs.  4.200;  up  to  Rs.  4.200  you are  absolutely  free.  It  is  for  our  cun-
 sideration.  if  we  ure  rea!ly  earnest  and
 want  to  solve  problem  of  unemploy-
 ment  and  to  secure  full  employment  to
 every  able-bodied  man  and  woman  in
 this  country—for  everyondy  knows
 that  unemplayment  immobilises
 talent,  freezes  initiative,  creates  many
 psychological  probléms  and  ultimately the  reactions  that  follow  are  not  in
 the  best  interests  of  the  country,—if we  are  anxious  that  the  poverty  of
 ages  must  be  eliminated,  then  we  must
 readily  accept  sacrifices  in  the  pre- sent  so  that  the  future  of  this  genera- tion  as  well  as  the  future  of  the  next
 generation  will  be  bright.

 In  the  private  sector  of  the  industry,
 they  are  glad  because  Government
 have  taken  recourse  to  deficit  finance, It  suits  them.  If  the  Plan  was  to  be
 financed  more  by  taxation,  direct  and
 indirecf{,  then  they  would  not  have
 welcomed  it.  However,  this  iz  not  the
 time  to  criticise  ‘hem  since  they  are
 in  a  mood  to  cooperate  with  the  Gov-
 ernment.  This  is  all  to  the  good.  I
 never  doubted  whether  they  wish  or
 not;  they  must  zooperate  with  the
 Government.  For  in  our  mythology
 Lakshmi  must  shampo  the  feet  of  Lord
 Krishna  or  Vishnu  because  Vishnu
 represents  power  and  wealth  must  ulti-
 mately  be  subordinate  to  it.  There  is
 no  doubt:  about  it.  I.  am  glad  they
 want  to  co-operate.  If  they  play  their
 part,  they  must  at  least  carry  into
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 {Shri  Gadgil]
 practice  some  ०६  ‘the  admonitions
 given  by  Schuster  who  was  called  from
 thousands  of  miles  for  advice  and
 consideration.  He  has  told  them,
 restrain  your  personal  expenditure,
 restrain  dividends.  In  fact,  I  have
 been  representing  time  and  again  that
 there  must  be  a  limitetion  on  dividend.
 In  fact.  if  the  industrialists.  for  five
 yeras  take  a  vow  that  they  will  not
 take  one  pie  by  way  of  dividend  and
 plough  back  the  entire  earnings  or
 surpluses  into  their  concerns...

 Shri  S.  S.  More  (Sholapur).  Do
 you  believe  in  such  vows?

 Shri  Gadgil:  [  believe  as  much  in
 them  as  I  believe  in  you.

 Mr.  Deputy-Speaker:  Both  hon.

 Members
 will  kindly  address  the

 air,
 Shri  Gadgil:  The  point  is  that  there

 is  enough  room  for  additional  taxa-
 tion.  In  the  course  of  the  last  3  years
 what  has  happened  in  the  matter  of
 income-tax?  Here  is  a  table  which
 will  show  that  the  relief  has  been  more
 and  more  if  your  income  is  more  and
 more,  If  it  is  2  lakhs,  it  is  rrore;  3
 lakhs,  still  more;  4  lakhs,  still  more.
 For  example,  in  the  case  of  anybody
 getting  more  than  0  lakhs  in  1947-48,
 91-7  per  cent.  of  his  income  was  taxed,
 it  is  today  70  per  cent.  Now,  for  the
 lowest  group  Rs.  5,000  it  was  3-l  per cent.  in  47-48,  now  in  48-49,  il  is  2°3
 per  cent.  And,  if  you  consider  the  per-
 centage  of  income  pocketed  by  the  top blocks  you  will  find,  in  spite  of  what
 we  have  said  in  our  Constitution,  that
 we  want  to  prevent  concentration  of
 wealth,  concentration  is  going  on.  I
 am  sure,  the  Taxation  Committee  will
 certainly  go  into  this  aspect.  JI  have
 ‘said  often  that.  Budget  is  an  instru- ment  of  policy  and  taxation  should  not be  considered  merely  as  something  to
 find  out  finance.  It  has  a  social  and  a
 sociological  aspect.  If  you  want  to
 remove  the  inequalities  and  assure  a fair  distribution  of  national  wes)th and  dividend,  then  you  must  make  use of  the  Constitution  in  a  revolutionary

 _\nner,  unlesg  you  are  prepared  for  a
 direct  revolution.  ‘The  alternative  to
 direct  revolution  is  the  revolutionary use  of  the  Constitution  and  I  rave  no
 doubt.  although  this  year  the  Finance
 Minister  is  quiet  on  this  front  of  direst taxation,  I  think  he  is  looking  before he  wants  to  leap.  Let  us  see  what  he does  next  year.  For  the  time  being.  I
 fee',  here  is  an  opportunity  for  the
 private  industrialist  to  show  that  this
 concession  which  is  being  given  con-
 tinuously  for  the  last  4  years  is  not
 abused  and  that  he  plays  his  game. The  problem,  as  I  have  said,  is  very
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 big  enough.  We  must  mobilise  ail  our
 resources.  If,  for  example,  the  Fin-
 ance  Minister  just  takes  iive  rupees
 from  each  employee  of  the.  Central
 Government  hy  way  of  compulsory
 sayings  he  will  be  able  to  have
 Rs.  1,50,00,000  per  month.  THe  can  ex-
 tend  that  to  Trade  Union  people  with
 their  consent  and  I  am  sure  if  the
 labourers  know.  if  the  middle.  class
 people  know  that  there  is  equality  o*
 sacrifice  and  if  they  do  as  much  and
 the  richer  classes  will  be  made  to  do
 as  much,  there  will  be  greater  enthu-
 siasm  shown,  because  there  will  be  a
 sense  of  confidence  that  nothing  un-
 just  is  being  done  and  everywhere  a
 square  deal  is  promised.

 Somebody  said  yesterday.  ‘Rinam
 krithwa  Ghritan  Pibeth’,  Now,  it  is  a
 bad  thing  in  the  life  of  an  individual.
 But  the  credit  of  the  Government  is
 always  measured  by  the  amount  of
 loan  it  can  secure.  So,  it  is  no  ques-
 tion  of  looking  down  on  a  poticy  of
 this  kind.  I  am  sure  that  if  the  tax
 question  is  seriously  gone  into,  if  there
 is  a  general  drive  for  compulsory  sav-
 ing,  I  have  not  the  ©  slightest  doubt
 that  we  shall  be  able  to  gather  much
 and  as  I  said.  the  function  of  deficit
 financing  will  be  then  residuary.  In
 good  old  days.  wnen  the  State  was
 really  a  welfare  State.  that  noble  idea
 was  nicely  illustrated  by  Kalidas  when
 he  said  about  Aja.

 स  पिता  पितरस्तासां  केवल  जन्महेतवः

 He  was  their  father  and  theirs
 fathers  were  only  responsible  fo:  their

 ried
 In  Manu  Smrithi  it  is  stated

 t:}

 मातापितरौ  सुशीला  भार्या  बालकाण्ड

 पापशतेनापि  रक्षितब्या  :

 Parents,  chaste  wife  and  minor  child-
 ren  must  be  maintained  even  by  doing a  hundred  sins.  I  will  only  expect  the
 Government  to  uccept  that  aged  people,
 unemployed  people,  decrepit  people, illiferate  people.  are  the  frst  charge
 on  their  resources.  The  obligation  to
 give  pensionary  benefits  to  the  aged, to  find  out  employment  for  those  who
 are  willing  to  work,  to  remove  illiter-
 acy,  to  provide  medicine,  must  be  dis-
 charged  not  by  papa  shatane  but  by
 kar  shatane,  if  necessary.  And  if  the
 Finance  Minister  is  anxious  to  know
 how  hundred  taxes  can  be  levied.  I
 shall,  with  your  permission,  read  a  long list  given.  by  Sydney  Smith  and  end  my
 speech,  Sir

 “We  have  taxes  upon  every
 article  that  enters  into  the  mouth
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 or  covers  the  back,  or  is  placed
 under  the  foot;  taxes  upon  every-
 thing  which  is  pleasant  to  feel,
 smell,  or  taste;  taxes  on  everything

 in  the  earth;  or  in  the  waters  under
 the  earth;  on  everything  that  comes
 from  abroad,  or  that  is  grown  at
 home;  taxes  on  raw  material;  taxes
 on  every  value  that  is  added  to  it
 by  the  industry  of  man;  taxes  on the  sauce  which,pamper;  mans
 appetite;  and  on  the  drug  which
 restores,  him  to  healtn;  on  the  er-
 mine  which  covers  the  judge,  and
 the  rope  that  hangs  the  criminal:
 on  the  poor  man’s  salt  and  the  rich
 man’s  spice;  ‘on  the  brass  nails  of
 the  coffin,  and  the  ribbons  of  the
 bride;  on  bed  and  board-couchant
 or  levant—we  must  pay.  The
 school-boy  whips  his  taxed  top;
 the  beardless  youth  manages  a

 ‘taxed  horse,  with  a  taxed  bridle,
 on  a  taxed  road;  and  the  dying

 Englishman,  pouring  his  medicine,
 which  has  paid  seven  per  cent.,
 into  a  spoon,  which  has  paid  fif-
 teen  per  cent.,  flings  himself  back
 upon  his  chintz  bed,  which  had  paid
 twenty-two  per  cent.  and  ex-
 pires  in  the  arms  of  an  apothecary,
 who  has  paid  a_  licence  of  one
 ‘hundred  pounds  for  the  privilege
 of  presiding  over  his  death-bed.
 His  whole  property  is  then  taxed
 from  two  to  twenty  per  cent.
 Besides  the  probate,  large  fees  are
 demanded  for  burying  him  in  the
 chancel;  his  virtu2s  are  handed
 down  to  posterity  on  taxed-marble
 and  he  is  gathered  to  his  fathers  to
 be  taxed  no  more.”

 Shri  Cc  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt—South  West  cum
 Bareilly  Distt.—North):  It  is  a  joke.

 Dr.  N.  B.  Khare  (t;walior):  The
 death  duty  is  there.

 Shri  Gadgil:  Apart  from  the  joke—
 and  indeed  it  is  meant  as  a  joke,  what
 [  waated  to  make  out  was  that  even  in
 the  present  circumstances  there  is
 enough  scope  for  raising  the  direct
 taxation  ‘not  merely  for  the  sake  of
 financing  the  Plan.  but  even  more  so
 for  putting  an  end  to  the  inequalities
 in  the  matter  of  wealth  and  economic
 well-being.  ‘That  is  the  aspect  which
 is  far  more  important  to  me  than  the
 other  one.

 Dr.  Krishnaswami  (Kancheepuram):
 After  having  listened  to  the  powerful
 speech  of  my  hon.  friend,  I  fee!  that
 I  would  have  to  strike  a  rather  pedes-

 trian  note  this  evening.  I  should  like
 to  start  by  makinz  a  _  few  initial
 observations  on  the  Budget  which  may
 not  he  strictly  related  to  the  Budget
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 proposals  but  which  have  undoubtedly
 some  value.  It  may  -be_  universally
 agreed  that  the  Budget  should  give  a
 clear  and  coherent  picture  of  the
 nation’s  finances.  Does  the  present
 Budget  do  so?  I  venture  to  suggest
 that  the  array  of  figures  presented  to
 us  stand  in  need  of  considerable  im-
 provement  in  the  method  of  account-
 ing,  and  I  should  like  to  place  before
 the  Finance  Minister  certain  facts
 which  might  have  escaped  his  atten-
 tion  and  to  which  I  wish  he  devotes
 his  attention  at  least  in  the  near  future.

 Take  the  general  statement  of
 revenue  and  expenditure.  On  page  2,
 we  find  under  the  heading,  Unien
 Excise  Duties,  an  amount  of  Rs,  ४4
 crores.  Then  there  is  another  item.
 Taxes  on  income  other  than  Corpora-
 tion  taxes.  Now  the  difference  be-
 tween  these  two  itams  is  that  while
 union  excise  duties  have  reference  to
 a  gross  amount,  i.e.,  the  amount  which
 is  there  without  having  been  aistribut-
 ed  to  the  States,  taxes  on  income  other
 than  Corporation  taxes  have  refcrence
 to  a  nett  amount:  In  the  same  tabular
 statement  when  we  have  a  gross
 amount  and  a  nett  amount  put  toge-
 ther.  it  does  seem  to  be  extremely
 difficult  to  make  out  the  =  scientific
 basis  for  such  sort  of  drawing  up  of
 accounts,  Take  page  3,  where  you
 have  the  expenditure  met  from  the
 revenues  of  the  Central  Government.
 Here  are  certain  very  fine  figures
 which  would  throw  a  new  light  on  the
 way  in  which  we  draw  up  our  ac-
 counts.  On  irrigation,  we  spend  about
 Rs.  8  lakhs;  on  electricity,  we  spend
 about  Rs.  1,000;  but  the  item  that  bulks
 very  large  is  miscellaneous  and  under
 this  miscellaneous  item  we  spend
 about  Rs.  53  crores.  Under  this  “mis-
 cellaneous”,  there  is  a  miscellany  of
 items,  and  it  is  extremely  difficult  for
 us  to  make  out  how  exactly  this  ex-
 penditure  is  being  diverted  Among  the
 different  uses,  and  the  very  basis  of
 accounting  is  such  as  would  prevent
 you  from  ‘really  understanding  what
 exactly  accounts  mean.

 If  Oedipus  could  not  have  solved  the:
 riddle  of  the  Sphinx,  i  certainly  ven-
 ture  to  think  that  we  legislators  would
 find  it  extremely  difficult  to  make  out the  basis  on  ‘which  some  of  these
 accounts  are  drawn  up.  I  am  in  no
 mood  to  indulge  in  merely  petty,  carp-
 ing  criticism,  but  I  an  bringing  these
 facts  to  the  notice  of  the  Finance
 Minister.  so  that  at  least  in  future  we
 might  have  a  diiferent  and  more
 scientific  system  of  drawing  up accounts.

 ‘Now,  take  the  Explanatory  Memo-
 randum.  On  page  3,  here  is  an  item
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 which  might  have  arrested  the  atten-
 tion  of  most  hon.  Members  who_  had
 devoted  some  attention  to  the  Expla-
 natory  Memorandum.  There  is  an
 expenditure  of  Rs,  2-13  lakhs  said  to
 have  been  incurred  on  the  issue  of  new
 loans  in  1952-53.  As  is  well  known,
 no  new  loans  were  issued.  by

 ine
 Gov-

 ernment  of  India.  So,  I  would  like  to
 know  from  the  Finance  Minister  how
 he  spent  these  2:13  lakhs  on  the  issue
 of  a  loan  which  was  raised  in  the
 market  at  all.  Again,  on  page  13,  here
 is  something  which  will  be  revealing.
 Here,  you  have  what  is  known  as  the
 Privy  Purses  and  Allowances  for
 Indian  Rulers.  It  is  said  that  we  are
 to  give  Rs.  4,76,33,000  to  Rulers,  but
 on  page  44,  the  figure  seems  to  have
 swelled  up-to  an  entirely  ciiferent
 amount,  for  you  have  there  a  figure  of
 Rs.  5,40,84,000.  I  do  not  say  that
 something  very  serious  has  happened,
 aut  I  do  suggest  that  there  ought  to  be
 an  attempt  to  make  up  the  accounts
 in  the  right  way  and  to  give  a  clear
 mnterpretation  to  whut  has  really
 nappened.

 This  is  not  the  fundamental  basis  of
 my  criticism  of  the  method  by  which
 we  are  drawing  up  accounts.  I  should
 like  to  enunciate  a  principle  which,  I
 think,  will  have  jniversal  acceptance
 n  this  House.  As  long  ag  the  Budget
 was  not  integrated  with  the  economic
 policy,  these  great  variations  between
 estimates,  supplementary  estirnates  and
 revised  estimates  and  actuals  were  not
 of  any  importance  at  all.  We  could
 ‘ertainly  allow  many  of  these  figures
 to  vary,  because  in  thuse  days  when
 we  did  not  have  the  economic  policy
 closely  integrated  with  the  budgetary
 and  fiscal  policy,  it  was  quite  possible
 to  have  variations  between  estimates,
 revised  estimates,  supplementary  esti-
 mates  and  actuals.  but  tonay  the  posi-
 tion  is  quite  different.  ‘The  scupe  of
 the  public  sector  has  widened.  We
 have  a  number  of  enterprises  under
 public  control,  and  here  let  me  point
 out  that  in  the  Explanatory  Memo-
 randum  the  account  that  is  given  of
 many  State  enterpris:s  which  have
 been  taken  over  by  the  State  is  very
 brief  and  perfunctory.  One  finds  in
 the  accounts  some  stray  references  to
 estimates  and  the  manner  in  which
 those  enterprises  are  working,  but
 what  we  are  interested  in  is  how
 exactly  the  actuals  have  been  distri-
 buted;  what  is  the  method  that  has
 been  employed  to  find  out  which  parti-
 cular  enterprises  are  working  profit-
 ably  and  how  far  it  is  necessary  for  the
 general  exchequer  to  subsidise  some
 jf  these  enterprises——in  other  words,
 what  is  called  for  is  a  revolution  in  the
 nethod  of  our  accounting.  We  should

 have,  what  is  known  as  the  trading
 accounts  opened  and  maintained  on.
 scientific  principles.

 Today,  what  is  the  position?  Even
 so  far  as  the  present  state  of  the
 finances  is  concerned,  the  Explanatory
 Memorandum  has  pointed  on  page  |5
 that  for  the  particular  year  1991-52.
 they,  have  not  yet  been  able  to  esti-
 mate  the  actual  revenue  and  expendi-
 ture.  It  is  said  there  :

 “The  figures  given  under  actuals,
 95l-52,  are  provisional,  as  the
 accounts  for  that  year  have  not  yet
 been  finally  closed.”

 What  follows  from  this?  It  is  that  we
 are  today  handicapped  in  our  criticism
 of  many  of  these  estimates,  and  today
 the  variations  are  much  greater  than
 they  were  at  any  time  in  our  national
 history.  For  instance,  the  provisional
 estimate  of  the  actual  amount  of
 revenue  realised  in  95i-52  was
 Rs.  128-3  crores.  According  to  the
 Finance  Minister's:  estimate  of  what.
 the  surplus  would  be  in  1951-52,  it
 was  only  Rs.  92  crores  or  thereabouts.
 So,  a  variation  of  Rs.  28  crores  occur-
 red,  and  it  is  a  significant  amount
 which  will  have  to  be  taken  into.
 account.  I  do  not  for  a  moment  sug-
 gest  that  we  can  immediately  arrive  at
 a  balance  between  these  various  trans-
 actions,  but  I  do  hope  that  the  Fin-
 ance  Minister  will  give  this  matter  his
 attention,  as  also  those  who  work
 under  him,  and  I  also  ‘do  hope  that  it
 will  be  possible  for  them  to  have  an
 explanatory  chapter  on  how  these
 various  suspense  items  move  about
 from  one  particuiar  period  of  time  to-
 another.  We  should  like  to  have  more
 light  on  how  these  things  are  being
 done.  We  should  also  like  to  have  a
 greafer  split-up  of  the  various  items
 under  “miscellaneous”.  When  you  see-
 Rs.  53  crores  under  miscellaneous  and
 only.Rs.  ]  thousand  vor  thereabouts
 under  electricity,  we  are  reminded  of
 the  system  of  accounting  which  some
 of  us  used  to  practise  when  we’  were
 studying  in  hostels  for  the  purpose  of:
 sending  accounts  to  o:r  homes,  name--
 ly  of  specifying  thuse  items  which  we
 spend  on  hostel  and  college  fees  and
 including  under  “Miscellaneous”  alt
 those  forbidden  expenditure*which  we
 do  not  want  our  parents  to  know,  or
 realise,  Mr.  Deputy-Speaker,  I  there-.
 fore  think  that  this  is  a  matter  which:
 ought  to  be  taken  in  hand  by  the  Fin-.
 ance  Minister.  In  more  resperts  ‘than:
 one  we  are  specially  qualified  to  in-.
 vestigate  by  which  a  modern.  scientific
 and  up-to-date  method  of  accounting. can  be  introduced  into  our  economic.
 system,
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 That  apart,  I  should  like  now  to
 make  a  few  observations  on  the
 Budget.  This  Budget,  marks  a  turning
 point  in  the  history  of  our  country.
 It  is  no  use  attempting  as  some  et  my
 friends  have  done  either  to  deprecate
 the  budget  very  strongly  or  to  suggest
 that  we  are  not  witnessing  a  new  revo-
 lution  in  our  methods  of  fiscal  training
 and  technique.  4  want  it  tu  be  quite
 clearly  pointed  out  to  my  friends  that
 we  are  now  facing  the  lean  years  of
 Indian  finance.  Hitherto  we  had
 revenue  surpluses  which  were  a  form
 of  public  saving  and  which  were  meant
 to  be  utilised  for  capital  development.
 Hereafter  this  form  of  revenue  surplus
 would’  not  be  availadle.  We  have,
 tnerefore,  to  find  out  ways  and  means
 of.implementing  our  great  programme
 of  wational,  reconstruction  at  minimum
 cost.  My  point  is  that  the  deficit  on
 revenue  account  would  be  of  the  order
 of  about  Rs.  9  to  20  crores.  Here,
 let  me  point  out  that  I  do  not  egree
 with  those  of  my  friends  in  the  Fin-
 ance  Department  who  have  attempted
 to  suggest  that  the  Rs.  9  or  8  crcres
 which  are  obtained  from  Pakistan
 should  be  put  to  the  revenue  side  of
 the  budget;  they  are  to  be  put  on  the
 capital  side.  But  that  does  not
 seriously  alter  the  trend  of  my  argu-
 ment.  What  I  am  suggesting  is  that
 we  would  nave  to  be  prepared  for  a
 deficit  of  a  much  higher  order  even  on
 the  revenue  side.  ‘That  itseif  should
 make  us  realise  that  there  are  very
 many  problems  which  we  have  to  face
 and  that  we  have  to  undertake  ways
 and  means  of  increasing  the  resources
 of  our  country,  so  that  it  might  be
 possible  for  us  to  have  a_  greater
 amount  of  surplus  or  a  greater  amount
 of  public  saving  for  the  purpose  of
 financing  capital  developmen:  The
 Finance  Minister  in  the  course  of  his
 speech,  Mr.  Deputy-Minister,  pointed

 out  that  the  deficits  during  the  past
 two  years  were  of  the  order  of  Rs.  83
 crores.  I  venture  humbly  to  disagree
 from  him  because  I  feel  that  when  we
 are  talking  of  deficits  we  must  take
 into  account  the  overall  deficit  incur-
 red  by  the  Centre  and  by  the  States
 and  that  would  be  of  the  order  of
 Rs,  22  crores.  During  the  years  of
 relatively  light  expenditure  we  had  a
 shortfall  of  about  Rs.  22  crores
 Undoubtedly  now  when  we  are  going
 to  have  a  very  great  amount  of  ex-
 penditure  we  might  have  a  greater
 amount  of.defieit  and  we  would  have
 to  find  out  ways  and  means  of  trying
 fo  meet  our

 capital
 expenditure.  What

 is  the  solution

 Some  Members  have  _  pointed  out
 that  deficit  financing  is  good:  others
 have  pointed  out  that  it  is  poison.
 One  hon.  Member  who  preceded  me
 pointed  out,  that  it  could  te  taken  like

 a  tonic.  Now,  I  am  not  willing  to  enter
 into  the  merits  of  deiicit  financing  or
 demerits  of  deficit  financing  in  an
 academic  spirit.  ‘lhe  time  has  now
 come  when  we  snould  face  realities.  I.
 do  suggest  that  we  have  to  indulge  in-
 deficit  financing  because  withvut  in-
 dulging  in  deficit  financing  it  would
 not  be  possible  for:us  to  indulge  in
 capital  expenditure  on  such  a  large
 scale.  But  when  we  are  talking  cf  the
 scope  of  deficit  financing  I  would  like:
 to  place  before  the  House  and  the  Fin-
 ance  Minister  the  two  great  limitations
 which  face  us.  The  first  limitation.
 that  faces  us  is  that  concerning  the
 internal  price  evel.  The  hon.  the
 Finance  Minister  referred  to  the  cost
 of  ‘living.  He  said  that  he  was  going
 to  keep  a  watch  over  the  cost  of
 living,  so  that  it  may  not  shoot  up
 within  a  short  period  and  make  a  mess
 of  the  plans  of  capital  development.
 But  there  is  another  lirnitation  which
 has  also  to  be  borne  in  mind,  a  limita-
 tion  which  has  aot  received  as  much
 notice  as  it  should  have  done  in  all  the
 discussions  that  have  taken  place  on-
 deficit  financing.  That  limitation  is
 the  external  limitation  or  the  ljimita-
 tion  which  arises  on  account  of  our
 balance  of  payment  position.  I  think
 this  is  as  important,  Mr.  Deputy-
 Speaker,  as  the  internal  price  level  and
 I  should  like  to  elaborate  that  rarti-
 cular  point  a  bit  mcre  because  |  feel
 that  a  time  will  shortly  arrive  when  we
 might  have  either  to  reconsider  our
 policy  or  might  even  have  to  leave  the
 sterling  club  of  which  we  are  a
 member.

 The  second  serious  limitation  is  as
 serious  as  the  first.  What  would  be
 the  consequences  of  deficit  financing
 on  our  balance  of  payments?  The
 Finance  Minister  in  his  budget  speech
 on  page  6  or  7  points  out  _that  so  far
 as  the  balance  of  payment  pusition  is
 concerned,  they  have  now,  whether  it
 is  by  accident  or  design,  a  favourable:
 balance  and  they  have’  contributed
 about  Rs.  63  crores  to  the  Dollar  Poot
 during  the  past  six  months.  But  the
 moment  we  indulge  in  deficit  financing
 we  would  have  to  be  prepared  to  a
 worsening  of  our  balance  of  payments
 Now,  when  we  are  a  member  of  the
 Sterling  club,  we  have  also  to  under-
 stand  that  there  are  certain  rules  and
 obligations  which  we  have  to  observe.
 If  all  members  of  the  sterling  club
 became  gay,  which  is  what  deficit  fin-
 ancing  means,  then  the  club  would
 have  either  to  be  rapidly  liquidated
 or  would  have  to  wind  up  its  affairs
 due  to  its  resources  being  exhausted.
 But  if  one  member  even  turns  gay
 there  are  obvious  limitations  on  the
 amount  of  gaiety  that  he  can  indulge
 in,  Therefore,  from  the  point  cf  view
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 of  deficit  financing,  we  have  to  under-
 ‘stand  where  exactly  we  ought  to  pul
 ine  pressure,  to  sce  that  our  balance
 of  payments  does  not  deteriorate.  The
 Finance  Minister  who  is  very  cautious
 and  canny  in  this  respect  made  an  an-
 nouncement  that  we  were  ४०08  to
 have  deficit  financing  of  the  crder  of
 Rs.  40  crores.  Undoubtedly  it  nad  an
 excellent  bullish  e‘Téct  on  the  markets
 and  certainly  the  prices  began  to  look
 up.  But  I  would  like  t2  point  out  in
 ums  connection  that  the  very  fact  of

 ‘businessmen  being  most  _  optimistic
 about  the  rise  in  prices,  while  un-
 doubtedly  valuable  ‘must  give  some

 cause  for  misgiving  in  high  financial
 quarters.  The  moment  a  businessman
 pegins  to  think  that  the  interna!
 market  is  looking  up  and  that  they  can
 3008  only  to  the  internal  market  that
 moment  they  will  begin  to  cater  to-
 wards  the  internal  market  ‘alone  for-
 getting  the  external  market  or  the
 export  which  is  ss  important  and  which
 would  have  to  be  taken  into  account
 by  all  businessmen.  Deficit  fluancing,
 therefore  has  a  scope,  but  the  limita-
 lions  are  very  much  more  important
 and  I  should  have  wished  my  _  hon.
 friend  the  Finance  Minister  to  have
 come  out  with  deinite  and  specific
 proposals  as  to  how  he  js’  going  to
 siphon  the  surplus  and  the  measures
 he  is  going  to  introduce  for  the  pur-
 pose  of  keeping  the  cost  of  living  in
 checking  and  also  for  improving  our
 balance  of  payments  position.

 There  is,  for  instance,  one  method
 ‘which  can  be  resorted  to  and  which
 has  been  resorted  to  by  other  Govern-
 ments  who  have  indulged  in  deficit
 financing  to  a  very  large  scale  and
 that  is  that  of  stepping  up  exports  for
 certain  reasons  with  a  view  to  having
 foreign  exchange.  But  how  those
 exports  are  to  be  stepped  up.  at  what
 prices  we  are  to  requisition  a  portion

 of  the  productive  capacity  and  what
 are  the  various  methods  that  we  have
 to  adopt  to  keep  the  cust  down  ail
 these  are  matters  of  high  policy  on
 which  we  cannot  take  a  decision  very
 quick.  I  do  think,  in  this  connection
 that  some  of  the  expedients  that  we
 have  resorted  to  for  having  an  en-
 quiry  committee  into  certain  of  these
 industries  might  be  kept  at  a  very
 much  larger  scale.  The  tea  industry,
 for  instance,  nas  a  committee  which
 has  been  constituted  to  enquire  into
 cost  and  prices.  Similarly  in  a
 period  of  inflationary  activity  deficit
 financing  is  going  to  lead  to  o  great
 deal  of  inflationary  activity  and  we
 amust  have  various  committees  consti-
 tuted  to  enquire  into  the  conditions
 of  these  industries  and  to  prevent  cost
 from  stepping  up  because  if  cost  begins

 to  step  up.  that  moment  your  Plan
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 would  certainly  have  to  be  revised
 radically  in  favour  of  higher  cost  and
 that  would  also  minimise  the  amount
 of  effort  that:  you  can  contribute  to
 your  Plan.

 4  P.M.
 I  should  also  like  to  point  out  that

 schemes  relating  to  compulsory  saying
 have  to  be  taken  in  hand,  Take  for  in-
 stance  this  idea  of  compulsory  saving
 which  has  been  voiced  forth  on  several
 occasions.  Certainly,  in  u  period  of
 buoyant  activity  lew  people  will  be
 found  to  grumble  if  we  have  a  system
 and  a  scheme  which  siphons  a  portion
 of  the  surplus  not  merely  of  salaried
 groups  but,  of  Income-tax  payers  and
 also  payers  of  !and  revenue.  The  only
 thing  which  we  nave  to  bear  in  mind
 is  that  the  individual  must  also  be
 given  an  incentive  to  save  more,  and
 for  this  purpose  the  funds  that  he
 saves  must  be  allowed  to  bé  invested
 in  a  larger  variety  of  enterprises.  I
 think  that  this  is  a  thing  which.  ought
 to  be  taken  in  hand  immediately.
 Probably,  had  the  Finance  Minister
 given  expression  to  these  various
 schemes  which  he  had  in  view,  the
 bullish  effects  on  our  stock  exchange
 would  not  have  been  as  great  as  they
 were.  ,I  do  not  blame  him  for  having
 obtained  certificates  from  those  who
 are  producers  or  merchants.  I  ain  not
 one  of  those  who  hold  the  view  that
 anyone  who  gives  a  certificate  is  neces-
 sarily  to  be  sus  But  I  do  think
 that  when  we  are  having  a  large
 national  policy  we  have  also  to  bear
 in  mind  what  the  ei¥ects  on  the  econo-
 my  would  be.  In  almost  every  under-
 developed  economy  we  would  have  to
 resort  to  this  expedient  of  deficit
 financing.  and  I  think  that  for  a  long
 period  to  come  we  will  have  to  indulge
 in  this.  But  at  the  same  time  we
 must  be  aware  of  the  limitations.  I
 am  not  one  of  those  who  think  that
 we  can  afford  to  get  out  of  the  sterling
 club  immediately  or  in  the  near  future.
 I  have  this  reason.  I  think  we  wouid
 have  from  Rs.  00  to  Rs.  200  crores
 deficit  of  our  balance  of  trade  account,
 and  it  would  be  impossible  for  us
 unless  we  are  part  of  a  big  group  of
 countries.  to  fulfil  our  international
 Obligations.  But  the  very  fact  of  our
 remaining  in  this  club,  must  make  us
 realise  that  we  have  to  concentrate  on
 certain  types  of  desirable  activity.  so!
 that  our  balance  of  payments  position
 may  not  worsen  and  so  that  we  may
 have  an;  opportunity  of  promoting
 internal  effort  within  our  country  with-
 out  at  the  same  time  being  called  to
 check  by  others  because  we  have  ex-
 hausted  the  sterling  reserves  07
 because  we  have  not  contributed  suffi-
 ciently  to  the  pool  of  the  club  of  which
 we  are  a  member.
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 ol.  Zaidi  (Hardoi  Distt—North-
 west  cum.  Farrukhabad  Distt.—East
 cum  Shahjahanpur  Distt.—South):  Sir.

 I  am  thankful  to  you  for  affording
 me  this  opportunity  to  say  a  few
 words  about  the  budget  propdsals.
 This  year  the  budget  has  been  domi-
 nated,  not  only  in.the  minds  of  its
 framers  but  also  in  the  minds_  of

 other  people  who  are_busy  discussing
 it.  by  the  Five  Year  Plan.  It  has  been
 prepared  under  the  shadow  of  tke
 Five  Year  Plan.  That  is  the  most  im-
 portant  factor  to  discuss  and  to  think
 about.  Therefore  I  propose  to  confine
 myself  to  some  aspects  of  the  Five
 Year  Plan.

 For  generations  my  countrymen
 have  lived  in  despair  and  despondency.
 They  have  felt  like  poor  and  helpless
 pigmies  who  were  not  capable  of  any-
 thing  big.  We  are  all  very  happy  and
 proud  to  see  that  not  only  are  we—
 |  mean  not  only  the  Government  bui
 all  of  us—thinking  big,  but  we  -also
 have  the  courage  to  act  in  a  big  way.
 We  have  ceased  to  be  timorous  and
 halting,  and  can  be  bold  and  dynamic.
 We  have  to  fight  a  very  long  and  con-
 tinuous  battle  against  poverty  and
 penury,  and  we  have  to  make  up  a
 tremendous  leeway.  Therefore,  as
 Mr.  Gadgil  has  rightly  pointed  out,
 either  there  will  be  a  revolution  or  we
 shall  have  to  be  revolutionary  in  our
 methods  of  work  and  in  the  way  we
 apply  ourselves  to  the  achievement  of
 big  targets.

 The  fulfilment  of  the  Five  Year  Plan
 and  the  Plans  to  come  thereafter  is
 a  national  “must”.  Every  sacrifice  has
 to  be  made  and  everything  possible  has
 to  be  done,  not  only  by  the  Govern-
 ment  but  by  all  of  us,  to  see  it  properly
 implemented  within  the  shortest  possi-
 ble  time.

 A  yery  distinguished  industrial  mag-
 nate  said  yesterday  that  the  Plan  will
 fail  on  financial  grounds.  I  hope  I  am
 not  misquoting  him.  Many  people  that
 I  have  spoken  to  have  alsd  entertained
 doubts  regarding  the  completion  of  the
 Five  Year  Plan,  on  financial  grounds.
 They  think  that  it  is  too  big,  that  we
 shall  not  have  the  money.

 But  I  have  no  grounds  for  pessim-
 ism.  I  know  that  nations  and  peoples
 have  got  tremendous  reserves  of  will
 power,  elasticity,  resilience.  I  remem-
 ber  that  when  the  First  World  War
 broke  out  a  very  distinguished  gentle-
 man—I  think  it.  was  Norman  Angel—
 predicted  that  the  war  would  be  over
 ‘within  a  few  months  because  the  whole
 economy  of  Germany  would  be  shat-
 tered  to  its  foundations  within  a  few
 months.  But  somehow  the  Germans
 beliéd  that  expectation  and  the  war
 went  on  for  four  long  years.  Similarly,
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 coming  nearer  home  and  talking  of  a
 comparatively  backward  and_  poor
 country,  it  was  said—with  some  sort
 of  undesirable  satisfaction—fhat  a
 certain  Prime  Minister  was  taking  on
 a  very  big  country,  that  he  was  being
 stupid,  that  money  was  pouring  into
 his  country  through  oil  royalties  and
 that  the  economy  of  the  country  would
 be  completely  shattered  and  there
 would  be  a  revolution  and  _  people
 would  want  his  head  on  a  charger.
 More  than  a  year  has  passed.  That
 country  has  not  received  one  penny  in
 the  shape  of  royalties  on  oi].  But  the

 ‘country  is  still  going  on,  and  that
 Prime  Minister  is  still  going  strong!
 So  nations,  if  they  are  determined,  can
 do  wonderful  things.

 Now  that  we  are  not  only  awake  but
 are  on,  the  march,  we  hope  we  shal]
 be  able  to  do  big  things.  For  too  long
 we  have  looked  upon  ourselves  as
 pigmies.  But  I  hope  that  like  the
 builders  of  the  Taj  we  shall  now  begin as  Titans.  I  hope  we  have  already
 begun  as  Titans,  and  pray  that  we  may finish  as  jewellers.

 So,  as  J  said,  I  am  not  pessimistic
 at-all  about  the  lack  of  finance  or  any-
 thing  like  that.  Certainly  there  are
 reasons  to  be  a  little  uneasy  in  one’s
 mind  about  deficit  financing.  But  what-
 ever  the  drawbacks  and  whatever  the
 dangers,  we  have  to  face  them.  After
 all,  if  we  are  at  one  with  our  Prime
 Minister  who  more  than  two  years  ago was  pleased  to  say  that  he  would  put
 the  question  of  Food  on  a  war  footing. if-  we  are  serious  about  fighting  the war  against  hunger  and  poverty  in
 our  country,  then,  like  every  country
 which  has  been  at  war  either  in  the First  World  War  or  the  Second  World War,  nothing  is  too  much  for  us.

 We  have  got  to  finance  the  Plan
 somehow  and  we  must  find  the  re-
 sources  necessary  for  it.  Although  I
 would  not  criticise  the  Finance:  Minis-
 ter  for  his  proposal  regarding  deficit
 financing,  we  certainly  have  to  be  con-
 tinuously  cautious  and  we  must  reviey
 the  position  continuously.  We  must  be vigilant.  Although  two  years  have
 passed  and  a  lot  of  work  has  deen
 done,  no  report  about  the  progress
 made  is  yet  ready.  This  sort  of  thing is  not  -satisfactory.  We’  must  be  told
 continuously,  not  only  we,  the  Mem-
 bers  of  Parliament,  but  the  country also  must  be  told  continuously,  what
 Progress  has  been  made  and  how  the
 estimates  have  been  adhered  to.  what
 the  actual  cost  is,  how  it  compares  with
 the  original  estimates  and  so  on.  We must  keep  a  very  vigilant  eye  on  the
 progress  of  the  lve  Year  Plan.
 Although,  as  I  said,  two  years  have
 passed,  we  have  mit  been  given  suffi-
 cient  informatics  ‘out  the  various
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 aspects  of  at  least  the  important  pro-
 jects.  It  is  the  duty  of  the  House  to
 be  very  vigilant  and  to  see  that  money
 is  not  wasted,  that  it  is  put  to  the
 maximum  possible  use.

 I  would  like  to  ask  the  Finance
 Minister  one  question  and  it  is  this.
 If,  because  of  the  deficit  financing,
 there  is  some  inflation  and  prices  rise,
 the  rise  in  prices  should  also  increase
 the  estimated  cost  of  the  various
 schemes  of  the  Five  Year  Plan.  There-
 fore,  will  the  solution  for  finding  money
 Jead  to  the  need  for  more  money  due
 to  the  rise  in  costs?  I  am  sure  the.
 explanation  must  be  in  his  mind  and
 that  he  wil)  be  pleased  to  vouchsafe  a
 reply  to  satisfy  me.

 I  will  come  now  to  the  main  point.
 How  is  it  that  although  this  wonderful
 Five  Year  Plan  is  before  us—this  is
 really  a  wonderful  plan;  it  is  really
 magnificent,  it  is  wonderful,  it  fills  us
 with  excitement—we  find  there  is  not
 much  enthusiasm  in  the  country  in
 spite  of  all  these  things.  Why  is  the
 country  not  feeling  enthusiastic  on
 account  of  this  Plan?  Why  has  it  left
 people  cold?  There  is  no  use  denying
 and  I,  for  one,  will  not  deny  that
 people  at  large  are  not  enthused.  They
 are  not  getting  excited  over  this  Plan
 and  we  raust  try  and  analyse  the
 reasons  for  it.  I  do  not  criticise  the
 Plan.  It  is  very  good.  It  has  been  very
 well  conceived  and  many  foreign  ex-

 rts  have  paid  their  tributes  to  this
 Bian.  —-not  that  I  attach  great  import-
 ance  to  what  the  foreigners  who  come
 as  our  guests  tell  us  about  the  Five
 Year  Plan  but  the  fact  remains  that
 many  foreign  experts  have  expressed
 their  satisfaction  with  the  Five  Year
 Plan.  With  all  humility,  I  would  like
 to  say  if  not  to  the  Minister  for  Plan-
 ning,  at  least  to  the  Finance  Minister
 who  also  is  so  closely  associated  with
 the  Five  Year  Plan—how  we  have  gone about  this,  business.  We  have  gone
 about  this  business  in  a  big  way,  like
 a  big  country  like  America,  like  a
 country  which  has  big  resources.  I  am
 glad—that  we  have  got  resources.  I
 would  like  to  state  that  I  am  not  poor.
 A  country  so  big  as  India  which  God
 has  made  rich  may  be  proud  to  feel
 that  it  is  rich  but  apart  from  that,
 we  are  poor,  we  are  not  America  yet
 or  even  England,  Italy  or  Japan.  We
 sat  down  in  a  few  rooms  at  the  Centre.
 started  making  plans  on  paper  which
 were  big.  jwhich  were  colossal  and
 which  will  change  the  face  of  India.  I
 agree  that  when  the  Plan  is  imple-
 mented,  the  difference  to  India  will  be
 colossal  ‘but  if  any  plans  fail,  the
 failure  also  will  be  equally  colossal.
 Till  a  few  years

 ag
 o,  those  who  are

 Chief  Engineers  today  were  used  to

 the  donkey  and  mule  economy.  I  know
 of  some  big  dams  in  India.  I  saw  scme
 dams  in  Mysore.  Those  were  nut  built
 with  all  these  big  machines  coming
 from  America.  They  were  built  through
 a  sort  of  P.W.D.  economy,  the  old
 economy  of  our  Indian  P.W.D.  They
 used  donkeys  and  mules.  Those  people
 who  used  mules  and  donkeys  have
 become  ,today  Chief  Engineers.  Due

 to  variols  circumstances  and  through
 natural’  progress  they  are  Chief
 Engineers  and  they  are  spending  crores.
 of  rupees  on  machinery  abaut  which
 they  have  not  any  idea.  It  १5  not  in
 their  bones.  It  is  not  in  their  blood,
 They  are  not  Americans  used  to  machi-
 nery.  They  are  not  in  love  with.  big
 machinery  like  the  Americans,  like
 the  Germans.  Because  of  this  we
 borrow  experts.  We  also  borrow,  if  we
 cannot  buy.  or  we  accept  machinery
 as  gifts  from  abroad.

 Mr,  Deputy-Speaker:  Machinery
 seems  to  be  the  donkey  of  the  day.

 Col  Zaidi:  Yes,  Sir,  but  you  will  see-
 my  point.  All  this  big  planning  is
 good  but  in  this  planning,  the  masses
 had  no  part.  Not  only  the  masses  have
 had  no  part,  the  Congress  workers
 and  other  public  workers  have  nad  no
 part.  Members  of  Parliament  and  legis-
 lators  have  had  no  part.  It  is  worked
 from  the  top.  Getting  hold  of  experts.
 Indian  and  foreign  and  making  use  of
 foreign  machinery  is  good  but  at  the
 same  time  let  there  be  another  type  of
 plan  prepared  in  the  villages,  in  the
 districts.  Submit  these  plans  to  the
 State,  get  them  checked  and  vetted.
 Then  from  every  State,  proposals
 should  be  sent  up  to  the  Centre  so  that.
 when  the  plan  is  ready,  every  district
 will  also  know  what  is  going  to  happen.
 I  represent  three  districts—Hardoi
 District,  Farrukhabad  District  and
 Shghjahanpur  District.  People  ask  me
 “What  is  going  to  happen  in  our
 district  as  a  result  of  the  Five  Year
 Plan?”  I  used  to  reply  “Have  you  not
 heard  about  the  Damodar  Project?”
 They  say  “What  is  going  to  happen in  Hardoi_  District?”  I  used  to
 say  “Something  will  happen  here.
 We  are  one  country  and  whatever
 happens  in  Hirakud  and  Damodar  will also  benefit  you.  Do  not  be  parochial, selfish  and  narrow-minded.”  ‘Zhis  i3
 human  nature.  They  laugh  at  me.  They
 say  “Tell  us  something  about  Hardoi District.  If  not  Hardoi,  tell  something about  the  next  district.”  But  there  is
 nothing  to  say  to  them.

 Dr.  N.  B.  Khare:  There  ‘tre  donkeys there.
 Col.  Zaidi:  Give  a  chance  for  the

 people  to  participate  ind  say  what
 they  want.  What  they  want  sre  only
 little  things.  They  do  not  even  think
 in  terms  of  flood  control  and  the
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 generation  of  millions  of  kilowatts  of
 energy,  to  consume  which  you  require
 ‘development  over  a  period  of  twenty
 to  thirty  years.  What  the  men  in  the
 countryside  want  is  some  little  water.
 improved  seeds.  money  for  buying
 cat  tle,  and  if  they  are  a  little  advanced

 ‘and  enlightened.—  as  they  are  now  I
 assure  you-—they  want  a  tuvewell.
 Give  them  a  tubewell.  Where  there  is
 water  standing,  and  where  waiter  has
 collected  after  the  rains,  give  them
 canals.  and  not  only  that,  but  drainage
 also.  These  little  things  are  of  tremen-

 -dous  interest  to  the  countryside,  and
 if  these  little  things  are  attenued  to.
 jin  which  the  people  would  80  take
 part,  then  there  will  be  tremendous
 enthusiasm  among  the  people.  You  can
 generate  enthusiasm  by  this  means.
 Instead  of  that.  we  have  goi  only  one-
 sided  progress.

 We  have  built  many  national  labora-
 tories.  The  way  they  have  been  built
 is  really  wonderful.  They  are  the  best
 jn  Asia,  and  perhaps  they  are  amongs!
 the  best  in  the  world.  I  am  really  very
 proud  of  them.  But  what  has  happened?
 The  very  best  scientists  and  research
 workers  have  been  taken  away  from
 the  Universities.  I  have  talked  to  a
 number  of  Vice-Chancellors,  and  what
 J  am  stating  now  is  an  absclute  fact.
 They  are  finding  it  dificult  ‘vw  attract
 or  even  to  retain  in  service  any  first-
 rate  men  in  the  realm.of  science.  be-
 cause  these  growing  national  labora-
 tories  are  attracting  all  of  them,  to
 themselves.  So,  the  universities  where
 research  work  is  really  carried  on,  in
 the  beginning,  are  not  attended  to.  And
 it  is  at  the  top.  again,  that  you  have
 the  national  laboratories.  The  same
 thing  was  done  in  Australia  during
 the  war  and  the  Australians  have
 corrected  their  mistake  later  on.  They
 also  concentrated  on  national  labcra-
 tories,  at  first,  to  the  neglect  of  the
 universities.  Now  they  are  trying  to

 undo  that  mistake,  and  they  are  con-
 centrating  more  and  more  on  universi-
 ties,  which  are  the  real  places  of  re-
 search,  and  from  the  universities  are
 to  be  fed  the  national  laboratories.  We
 have  to:  work  on  a  smaller  scale,  and
 diffuse  our  energies,  ana  programmes.

 What  has  upset  me  aggin.  is  this
 pamphlet  on  the  Japanese  method  of
 paddy  cultivation.  I  am  very  tired  of
 hearing  about  the  Japanese  method.  In

 the  very  first  page,  the  paphlet  says:

 “Many  farmers  produce  only  0
 maunds  per  acre,  but  farmers  try-
 ing  the  Japanese  method  produce
 as  much  as  30  maunds.”

 Here  and  now,  I  tell  you,  Indian
 farmers  are  producing,  not  as  much  as
 30  maunds,  but  as  much  as  60  maunds.
 tInterruntion).  This  book  savs  that
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 farmers  trying  the  Japanese  method
 produce  as  much  as  30  maunds.  I  am
 saying  that  I  know  Indian  farmers,
 who,  without  the  Japanese  method  are
 producing  as  much  as  50  maunds.  and
 In  some  cases,  even  more  than  that.
 There  is  a  farm  in  Dabra  in  Gwalior
 State,—I  have  got  photographs  of  thet
 farm,  and  I  would  like  tp  show  them
 to  my  friends  who  may  be  interested
 to  see  them—when  I  saw  the  pictures
 of  that  farm,  I  found  some  bamboo
 growth,  and  believe  me,  it  looked  like
 bamboos.  but  it  was  a  rice  crop.  it
 was  of  such  a  tremendous  height.  But
 still,  no  one  talks  of  the  best  Indian
 farmers,  who  are  ovroducing  50  and
 more  maugds  per  acre.  Why  not  get
 hold  of  their  methods.  which  are
 native  to  the  soil  of  India?  Why  not
 get  hald  of  the  methods  which  people
 are  adopting  here?  Boost  up  your  own
 countrymen,  Why  do  you  not  boost  up
 your  own  countrymen?  Way  boost  up
 the  Japanese  in  our  country?  It  is
 silly—it  is  both  unvariiameng:ry  and
 uncharitable,  and  so  l  would  not  say
 silly—but  this  pamphlet  about  the
 Japanese  method  of  cullivation  just
 provoked  me.  I  would  lke  to  hear
 about  my  own  countrymen  who  are
 producing  30,  40  maunas  per  acre,  and
 their  methods  of  farming  should  be
 popularised  in  India;  they  should  be
 boosted  up,  and  a  pampilet  should  be
 written  about  them,  because  they  are
 using  Indian  methods.

 So  long  as  we  are  promising  the
 moon  to  our  people.  so  iong  as  we  are
 promising  a  better  future.  and  so  long
 as  the  people  are  not  given  the  chance
 to  partic'pate  in  our  programmes,  ६४०
 long,  will  there  be  no  public  enthu-
 siasm.  What  galvanised  the  people  of
 England  was  not  the  promise  of  a  new

 emp
 ire  by  Churchill.  They  felt  electri-

 fled,  galvanised,  and  determined  with
 an  iron  will,  to  fight  all  adversities
 under  all  circumstances  during  the
 Jast  war.  when  Churchill  promised
 them,  not  a  new  empire,  but  blood.
 sweat  and  tears.  lt  was  the  offer  of
 the  blood.  sweat  and  tears,  which
 electrified  England.  not  the  promise  of
 an  empire.  What  did  Mahatma  Gandhi
 promise  our  countrymen?  He  did  ngt
 promise  us  wealth  and  material  great-
 ness.  He  asked  us  to  sacrifice,  and  go
 to  jail  with  him,  and  ail  the  country
 went  with  him.  The  country  was  oan
 fire,  but  the  country  js  not  on  fire
 today,  in  spite  of  the  Five  Vear  Plan.
 We  are  promising  the  people  most
 wonderful  things.  and  yei  the  people
 are  not  electrified.  They  arc  not  on  fire.

 Shri  Gopala  Rao  (Gudivada):  We  are
 in  fire.

 Col.  Zaidi:  Money  and  material  re-
 sources,  about  which  some  _  countries
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 [Col].  Zaidi.J
 have  talked  so  much,  will  not  enthuse
 my  countrymen.  Materialistic  pros-
 perity  will  not:  galvanise  our  people,
 and  it  is  only  the  Gandhian  voice,  that
 calls  for  sacrifice,  that  wil  appeal  to
 us,  We  believe  that  our  springs  are  in
 spiritual  soil,  and  it  is  only  the  things of  the  spirit  that  appeal  to  us  and
 electrify  us.

 I  would  sum  up  by  saying  that  if
 you:  want  to  build  up  a  finer  India, and  a  morg’  prosperous  India,  if  you want  to  have  big  machines  and  national
 plans,  see  that  you  not  only  ask  the
 people  for  co-operation,  but  ask  them
 seridusly,to  make  sacriiices  fur  those
 plans.  Otherwise,  withoui  their  close
 co-operation  and  witnout  their  making sacrifices  for  it,  the  counizy  will  never
 respond  warmly  to  it.

 Shri  K.  K.  Desai  (J’alar):  It  is  very
 difficult  to  give  any  very  definite
 opinion  about  this  Budgei  for  the  year
 1953-54,  This  Budget  apycars  to  me  to
 be  really  a‘  departure  from  the  ones
 which  we  have  had  curing  the  last
 four  or  five  years.  During  the  last  four
 or  five  years,  |  think,  the  country  had
 at  the  end  of  every  ycar,  in  actual
 receipts  apd  expenditure,  sume  sur-

 pluses.  Those  surpluses  roughly
 amounted  to  about  Rs.  २७०  crores.  But
 this  year.  for  the  first  time,  the  hon.
 Finance  Minister  has  piaced  before  us
 a  Budget  which  shows  sume  deficit  to
 the  tune  of  about  hs.  3  crores.  ihe
 reason  given  by  him  is  that  it  was
 necessary  during  the  last  three  or  four
 years  of  inflationary  period,  to  mop
 up  by  taxation  some  amount,  with  a
 view  to  have  a  little  deflationary  effect,

 so  that  the  prices  might  come  down.
 It  is  a  sound  reasoning.  ‘Lhe  steps
 taken  during  the  last  four  or  five  years
 may  have  got  some  eitect  also.  but  let
 us  see  what  the  effects  were.

 The  hon.  Finance  Minister  in  the
 course  of  his  speech  said  that  the
 wholesale  prices  have  come  down  com-
 pared  to  the  peak  of  95l  by  about
 57  points.  It  is  well  and  good
 But  how  has  that  fall  in  the  wholesale
 prices  affected  to  actual  cost  of  living
 of  an  ordingry  worker  or  a  middle-
 class  man?  The  cost  of  living  index,  on
 the  contrary.  shows,  if  I  may  say  so,
 almost  the  stable  conditions  that
 obtained  in  95l.  I  need  not  go  into
 these  figures.  I  may  analyse  them  and
 prove  that  in  one  or  two  centres  the
 cost  of  living  has  gone  up  by  4  or  5
 points.  At  the  most,  one  can  be  satis-
 fied  that  the  cost  of  living  index  on
 the  average  during  the  year  952  was
 more  or  less  the  same  as  in  95l.  The
 reason  why  I

 have
 placed  all  these

 facts  before  the  House  is  to  show  that
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 the  inflation  as  it  really  affects  the
 common  man  has  not  been  reduced  in
 any  shape  or  form.  Therefore,  the
 Finance  Minister  should  have  been  well
 advised  in  continuing  a  policy  of  taxa-
 tion.  He  has  pleased  some  sectors  of
 our  qommunity  and  almost  _every  day
 we  are  hearing  that  the  Budget  has
 given  ‘satisfaction.  This  is  a  very
 modest  Budget  as  I  would  like  to  des-
 cribe  it.  But,  this  is  not  a  Budget  for
 development  purposes.  If  we  go  into
 the  figures  of  revenue  and  expenditure
 during  the  last  five  years,—l  was
 struck  when  I  was  studying  these
 figures—we  will  find  that  Excise  duties
 which  were  round  about  50  crores  five
 years  ago  have  gone  up  in  this  Bud-
 get  to  94  crores.  The  same  story  can
 be  repeated  about  Customs  duty.
 Customs  duties  have  also  gone  up  from
 26  crores  to  70  crores.  Who  have
 paid  all  these  duties?

 |Panpit  THAKUR  Das  Buarcava  in  the
 Chair]

 Obviously,  all  the  indirect  taxes  were
 to  a  considerable  extent  paid  by  the
 consumer,  that  is,  the  common  man.
 As  against  that,  I  would  refer  to  the
 reliefs  given  to  business  and  industry
 during  the  last  3  or  4  years,  to  which
 I  have  had*  occasion  always  to  refer
 during  the  last  3  or  4  years.  I  have
 always  criticised  the  Finance  Minister,
 saying,  ‘You  are  robbing  Peter  to  pay
 Paul’.  On  the  one  side,  excise  duties
 were  going  up  whereas  on  the  other
 side  continuous  reliefs  were  given  to
 the  Income-tax  payers,  Supé®tax
 payers,  Capital  Gains  Tax  payers.  था
 that  is  past  history  now.  As  I  calcu-
 lated  when  I  spoke  on  the  Budget  last
 year,  the  reliefs  amounted  to  about  40
 crores.  During  those  peak  years  reliefs
 were  granted.  Of  course,  I  am  happy
 that  this  year  the  Finance  Minister  has
 not  come  forward  with  any  proposal
 to  give  5076  relief  to  those  friends.
 But,  at  the  same  time.  the  resources
 and  capacity  of  that  section  of  the
 community  to  bear  the  burden  of
 developmental  expenditure  has  not
 attracted  his  attention.  I  personally
 believe  that  instead  of  trying  unneces-
 sarily  to  create  a  sort  of  a  psychological climate  for  big  business  and  industry, he  should  have  gone  in  for  raising  the tax  on  those  earning  Rs.  10,000,  and
 more.  That  would  have  certainly  given an  enthuslasm  to  the  people.

 Last  year,  I  paid  a  tribute  to  the
 Finance  Minister.  I  said,  here  is  a
 Finance  Minister  who  is  trying  to  write
 for  us  a  new  economic  theory,  that  is.
 financing  capital  expenditure  from  the
 surplus  in  the  Budget.  It  was  criticised
 then.  But.  I  was  one  of  those  who,
 along  with  my  other  friends,  paid  a
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 tribute  to  him.  But,  I  withdraw  that
 tribute  now  because  he  has  again  re-
 versed  the  gear.  Instead  of  raising
 some  revenue  for  capital  expenditure
 on  development  programmes,  he  nas
 sat  quietly  and  allowed  big  business
 and  industrialists  and  the  rich.  people
 to  go  away  free  from  any  additional
 tax.  Of  course,  he  has  satisfied  them
 and  that  satisfaction  can  be  seen  today
 from  the  various  so-called  reactions  in
 the  Press.  I  do  not  grudge  that.  But,
 I  must  say  that  deficit  financing  to
 which  he  is  now  committing  the
 country  should  be  looked  at  from  all
 points  of  view.  I  am  one  of  those  who
 believe  that  deficit  financing  is  inevit-
 able  if  we  want  quick  development  and
 there  is  complete  justification  :so  far
 as  the  Finance  Minister  is  toncerned
 for  going  in  for  deficit  financing.  But,
 I  believe  that  deficit  financing  should,
 simultaneously,  be  associated  with  mop-
 ping  up  operations  in  the  form  of  taxa-
 tion.  That  he  has  forgotten.  What  you
 normally  do  is  that  you  put  in  some
 money  for  development  and  tus
 create  purchasing  power  but  one  does
 not  know  where  that  purchasing  power will  ultimately  accumulate.  By  a  pro-
 cess  of  capital  formation  under  the
 existing  capitalist  organisation,  it
 mighs  again  gravitate  to  big  business
 and  industry.  So,  the  policy  of  taxation
 which  he  has  followed  this  year,  is. in  my  opinion  a  little  dangerous.  He
 should  have,  at  the  same  time,  gone
 in  for  gradual  taxation,  as  I  said,  by
 raising  taxation  rate  for  those  persons
 who  are  earning  Rs.  10,000  and  more.
 This  is  my  first  criticism  about  deficit
 financing,  coupled  with  the  develop- ment  programme  and  absence  of  fresh taxation  proposals.  As  I  said,  during the  last  five  years,  on  the  one  side
 taxation  has  gone  up.  Particularly  my objection  is  to  taxation  going  up  in
 respect  of  Excise  duties  and  custom
 dut’es.  These  duties  are,  as  a  rule, paid  by  the  common  man.  Simul-
 taneously,  as  I  said,  taxation  has  been reduced  on  the  other  side:  Income-tax rates  have  been  reduced.  Super-tax rates  reduced,  Capital  Gains  Tax
 abolished,  Corporation  tax  reduced, rates  of  tax  on  higher  incomes  have been  reduced.  A  larger  depreciation
 allowance  has  been  given;  more  depre- ciation  ajlowances  for  new  capital expenditure  have  been  given  to  the
 extent  of  about  45  per  cent.  of  the
 total  capital  value.  It  is  not  a  small
 thing.  All  this  money.  which,  accord-
 ing  to  the  taxation  proposals  of  948 and  949  belong  to  the  nation,  has been  given  to  big  business.

 a
 I  would  like  to  ask  a  straight  ques- On  from  the  Finance  Minister—

 whether  his  current  taxation  proposals are  calculated  to  bring  about  gradually a  reduction  in  ineauality?  I  do  not  say
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 ‘Let  everybody  have  the  same  income’
 but  whether  on  the  basis  of  present
 incomes  the  gap  wil  be  removed.  My
 answer  to  that,  Sir,  is  ‘No’.

 The  Minister  of  Revenue  and  Ex-.
 penditure  (Shri  Tyagi);  The  estate
 duty  will  do  something.

 Shri  K.  K.  Desai:  I  do  not  know
 how  the  estate  duty  will  work.  Any--
 way  let  us  see  when  it  comes.

 Dr.  M.  M.  Das  (Burdwan-  -Reserv-.
 ed—Sch.  Castes):  He  will  again  revise
 his  opinion.  Do  not  worry.

 Shri  Tyagi:  He  will  adopt  my
 opinion.  ‘

 Shri  K.  K.  Desai:  Now  there  is  one-
 other  point  to  which  I  would  like  to
 make  reference  within  the  short  time
 at  my  disposal.  On  the  floor  of  this
 House  at  various  times  we  have  heard
 that  there  is  much  that  is  needed  as
 far  las  the  public  administration  is
 concerned.  On  the  floor  of  this  House
 as  well  as  of  the  other  House  as  also
 on  the  floors  of  the  various  Assemb-
 jies  we  hear  complaints  of  corruption.
 Whether  these  complaints  are  true  or
 untrue  one  cannot  say.  But  there  is
 wide-spread  belief  in  the  country  that, there  is  corruption.  It  may  be  said  on
 the  side  of  the  administration  that
 the  complaints  are  exaggerated.  May-
 be  so.  But  it  is  not  necessary  only
 that  the  administration  should  be
 non-corrupt  but  the  people  should
 believe  that  it  is  non-corrupt.  And  I
 may  suggest  for  the  consideration  of
 the  Government  that  most  of  these
 cases  arise  because  probably  there  is
 some  lacuna  in  dealing  with  persons
 who  are  corrupt  or  who  are  ccrrup-
 tors.  Though  we  have  ourselves  put  in
 one  legislation,  that  legislation  has.
 been  found  to  be  a  little  bit  futile.

 Two  minutes  more,  Sir,  I  think  the
 time  has  now  come  when  the  discase
 of  corruption  should  be  considered  as
 an  ‘emergency’  and  if  necessary,  the
 Constitution  may  be  changed  ocr  sw-
 pended  with  a  view  to  put  up  sum-
 mary  courts  for  trial  which  are  not
 bound  down  by  the  lawyer's  proce-
 dure—High  Courts.  Supreme  Court,
 ete—and  such  tribunals  should
 administer  summary,  even-handed
 justice  in  respect  of  complaints  that
 are  being  made.  That  ig  the  sugges-
 tion  I  would  make  to  the  Govern-
 ment.

 Now  there  is  one  last  point.  Again
 my  old  friend  from  Kolhapur  made: some  reference  to  the  questioh  of
 Prohibition  yesterday.  I  know  that  the
 gentleman  represents  the  Kolhapur
 district.  But  in  this  particular  respect
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 |  Shri  K.  K.  Desai]
 whom  does  he  represent?  I  do  not
 know  whether  he  represents  the  liquor
 vendors,  liquor  merchants  or  the  rich
 people  who  have  to  pay  sume  alter-
 native  tax  in  view  of  Prohibition  in
 Bombay.  As  far  as  those  people  from
 whom  crores  of  revenue  are  collected,
 ie.  the  poor  people  of  the  country.
 are  concerned,  J  have  the  privilege  to
 be  with  them  for  the  last  30  years
 and  their  lives  have  been  made  happy.
 If  a  plebiscite  is  taken  among  those
 poor  people  who  were’  addicted  to
 drink  because  drink  was  made  avail-
 able  to  them  for  revenue,  I  have  not
 the  least  doubt  in  my  mind  that  they
 will  solidly  vote  for  Prohibition.  But
 the  people  who  are  making  all  these
 complaints  and  who  are  raising  all
 these  issues  are  those  people  who

 ‘are  interested  in  the  liquor  trade  or
 who  have  to:  pay  some  alternative  tax
 because  of  this  excise  duty  having
 been  abolished.  The  poor  have  been
 considerably  benefited.  But  some  sec-
 tions  of  society  have  to  pay  the  tax.
 At  the  most  it  ig  only  a  shifting  of
 the  incidence  of  taxation.

 I  am  sorry,  Sir,  I  have  not  got  the
 time.  I  have  got  many  other  points
 which  I  could  have  developed.  but  I
 will  take  some  other  opportunity.

 °
 An  Hon,  Member:  Prohibition  is

 hanging.
 Shri  K.  K.  DeSai:  I  have  got  no  time.

 Otherwise.  I  would  have  gone  into
 details.

 Dr,  Jaisoorya  (Medak):  Before  I
 begin,  I  must  sincerely  congratulate  the
 frevioug  speaker,  Mr.  Zaidi,  for  his
 beautiful  speech.

 With  regard  to  accountancy  about
 which  the  hon.  Member,  Dr.  Krishna-
 swami,  complained.  there  is  an  old
 Rhyme  that  says:

 “Never  ask  of  money  spent
 Where  the  spender  thinks  it  went
 Nobody  was  ever  meant
 To  remember  or  invent
 What  he  did  with  every  cent.”

 “Unfortunately,  this  is  the  people’s
 money  and  we  are  constrained  to  ask
 certain  questions  for  information  be-
 cause  We  are  in  doubt.  We  are  not
 specialists.  We  are  just  laymen  and
 financial  and  monetary  theories  are
 not  everybody’s  business.

 Now  the  Finance  Minister  has  been
 -compared  by  Schwarz  to  the  Uouse-
 wife.  He  says—you  should  give  her
 not  only  what  you  can  and  what  she
 asks  for.  You  should  give  all  your  in-

 ~come—in  fact.  your  whole  income.
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 Well,  it  depends  upon  the  housewife.  :
 I  do  not  know  whether  she  still  fol-
 lows.  the  old-fashioned  squander-
 mania  or  whether  she  understands  thit
 times  have  changed.

 Now,  my  difficulty  in  discussing  this
 budget  is:  on  what  basis  are  we  to
 discuss  it?  For  instance,  if  we  are  to
 take  the  old,  orthodox,  out-dated
 capitalistic  monetary:  theory,  then
 there  is  no  quarrel.

 An  Hon.  Member:  Via  media.
 Dr,  Jaisoorya:  We  have  then  to

 accept  that  in  the  capitalistic  system
 there  are  inherent  defects—the  s0-
 called  boom  periods  and  depression
 periods.  Now.  learned  economists
 have  not  been  able  to  explain  why
 this  is  a  peculiarity  0  capitalistic
 economics—this  so-called  rise  und
 decline.  The  great  Hayek  calls  it  ‘an
 unexplained  residue’.  Therefore,  I
 cannot  apply  functional  finance  theo-
 ries,  nor  even  the  Keynesian  analysis
 which,  I  am  told.  the  hon,  Finance
 Minister  is  so  enthusiastic  about,
 much  less  the  socialistic  economic
 theories.  A  budget  should  be  an  accu-
 rate  and  concrete  picture  of  the  econo-
 mic  conditions  of  a  country  in  the
 .present  and  visible  future.  It  should
 not  only  state  the  present  state  of  our
 finances,  but  also  why  they  are  so.  A
 clear-cut  analysis  of  basic  factors
 underlying  them,  of  trends  of  rise  and
 decline,  stability  or  instability  and
 portents  for  the  future—that  is  what
 it  should  do.

 From  what  I  could  gather  from  the
 budget  speech  of  the  Finance  Minister,
 he  has  tried  to  make  out  a  very  cau-
 tious  plea  that  he  is  trying  to  stem
 the  rot  that  has  set  in.  In  certain
 places  he’  sayg  things  have  risen:
 there  has  been  improvement,  but  it
 may  not  remain  for  long.  We  have  to
 apprehend  that  this  may  not  remain  for
 long.  So  it  is  like  tight  rope-walking:
 a  little  this  side  and  you  fall  down
 this  side.  a  little  that  side  and  you  fell
 down  that  side.  So  this  is  the  picture
 of  uncertainty  that  I  have  got.

 Secondly,  this  is  also  an  inherent
 defect  of  the  capitalist  economy.
 Boom  periods  come  and  then  ६0  down.
 For  instance,  if  we  take  only  recent
 times,  the  boom  period  in  India  was
 during  the  war  up  to  1946.  Invest-
 ments  increased,  exports  increased  and
 then  started  the  debacle,  from  1946.  If
 you  look  at  the  Indian  fluc-book.
 which  came  so  late,  I  am  sorry,  it
 shows  that  Indian  capital  was  disin-
 vesting  more  than  it  was  investing.
 Then  came  the  Korean  War  and
 America  wanted  to  stock-pile.  Then
 our  boom  went  up  again.  we  exported
 5  lot.  the  Government  got_a lot  of
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 “money  over  the  export  duties;  every-
 dody  was  very  happy.  95l  was  the
 hhigh  water-mark.  The  Railway  Minis-
 ter  was  also  very  happy.  He  showed
 a  very  good  surplus;  then  came  the
 downward  trend.  Now,  I  will  give  you
 telegraphically  because  I  have  not  got

 the  time,  what  are  the  inherent  defcets
 _that  I  have  found  in  this  Budget.  The
 ‘economic  situation  is  most  highly  un-
 crystallised.  He  has  not  touched  it.
 ‘The  Finance  Minister’s  assertion  that
 there  is  improvement  over  last  year
 ‘is  disproved  by  the  fact  I  give  now.
 More  than  half  the  industries  have
 registered  a  decline.  The  apparent
 over-all  increase  is  due  to  weightage
 of  textiles.  There  is  no  vertical  balance
 in  industriai  development:  it  is  lop-

 sided.  Factory  employment  is  97  this
 year  as  against  97:7  last  year  with
 950  ws  100.  Mr.  Shanti  Prasad  Jain,
 I  am  told.  in  his  day  before  yesterday's
 speech  said  everything  had  gone  up.
 ‘You  know  statistics;  you  can  quote
 the  same  statistics  to  prove  your  case
 ‘and  the  same  statistics  to  prove  the
 case  against  you  also.  The  value  and
 volume  of  foreign  trade  is  the  lowest
 in  the  last  32  months.  Labour  ex-
 changes  have  more  and  more  un-
 employed.  The  Central  and  State
 Governments’  surpluses  have  been

 ‘wiped  aut.  Madras  which  had  90  crores
 wand  Hyderabad  which  had  37  crores
 are  now  deficit.  The  cash  balances  of
 the  Centre  and  the  States  have  been
 reduced  to  zero.  They  stood  at  273
 crores  at  the  Centre  alone  only  two
 years  ago.

 Industries  :

 Out  of  79  crores  capital  expenditure
 for  1952-53,  we  have  now  allotted
 ‘Rs.  l4  crores.  Out  of  capital  expendi-
 ture  of  Rs.  200  crores,  6.75  crores  have
 ‘been  allotted.  This  is  what  is  said  in
 ‘page  7  of  the  Budget  speech:

 “The  provision  for  capital  out-
 lay  in  the  revised  estimates  has
 largely  been  regulated  with  refer- ence  to  the  progress  of  expendi-
 ‘ture  on  the  various  schemes.  ‘lhe
 reduction  of  Rs.  20  crores  in  the
 expenditure  is  mainly  due  to  a

 ‘saving  of  Rs,  8.29  crores  in  the
 ‘provision  for  defence  capital  cut-
 lay  and  Rs.  3.5  crores  in  the  pro-
 vision  for  cavital  outlay  on  indis-
 trial  development,  mainly  in  the
 provision  for  development  of  the
 shipping  industry  and  the  setting
 up  of  a  steel  plant.”
 In  other  words,  there  is  no  desire

 vat  all.  In  fact,  there  is  a  complete

 Ai
 not  to  develop  our  industries

 ‘at  all.

 _Now,  there  is  another  question.  The
 Yr@port  of  the  Finance  Commission  on
 535  P.S.
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 page  60  says  that  out  of  gl  crores  of
 Revenue  Reserve  which  all  the  States
 had  in  March  1950,  only  38.27  crores
 will  ha

 avuilable  at  the  end  of  this
 month.

 We  talk  of  deficit  financing  as  if  it
 is  going  to  begin  now.  It  hag  begun
 long  ago.  According  to  Commerce,

 _27th  February,  out  of  Rs.  35  crores
 raised  ag  loan  which  are  to  mature
 in  953—55  as  much  as  75  crores  were
 contributions  by  the  Reserve  Bank.  If
 this  is  not  deficit  financing,  I  want  to
 know  what  it  is.  A  small  surplus  of
 3.75  crores  ig  converted  into  a  deficit
 of  3.79  crores.  There  is  a  nominal
 surplus  of  45  lakhs  on  revenue  account.
 I  am  going  to  draw  your  attention  to
 something  more.  There  is  «  deliberate
 attempt  to  inflate  budget  figures.  In  the
 anxiety  to  present  a  balanced  budget,
 the  figures  have  heen  deliberately  in-
 flated.  Changes  between  Revenue
 and  Capital  Account  are  unwarranted.
 The  over-all  deficit  is  given  as  79  crores

 ‘for  1952-53,  and  40  crores  for  1953-54.
 But  is  that  all?  The  revised  estimates
 for  1952-53  are  based  on  the  actuals
 for  the  first  ten  months.  Jt  may  be
 good  and  convenient  arithmetic  but
 bad  economics  to  disregard  the  actual
 downward  trends  witnessed  during
 the  last  6  months,  and  to  multiply  the
 actuals  by  6/5.  I  will  give  you,  Sir,
 the  figures.  I  cannot  explain  it  because
 it  will  take  a

 long
 time.  Lor  import

 duties  there  is  an  inflation  of  8  crores;
 export  duties  inflation  of  Rs.  l2  crores;
 Union  excises  inflation  of  Rs.  6.5
 crores;  income-tax  on  Corporationg  an
 inflation  of  Rs.  4-5  crores;  inconiest  ax
 on  other  than  corporations,  2-5
 crores.  These  give  you  with  other
 factors  which  need  time  to  clarify  a
 deficit  of  3l  crores.  There  are  then
 9  crores  expected  from  Pakistan;  they
 are  carried  forward  to  next  year.  It
 was  doubled  to  8  crores,  If  the
 Government  were  forced  to  pay  food
 subsidy  and  8  crores  from  Pakistan
 are  not  forthcoming,  the  deficit  may
 not  be  Rs,  40  crores  but  70  crores
 more,  that  is,  Rs.  230  crores.

 Then  regressive  direct  taxation.  In
 1947-48  it  was  47  per  cent.  In  ‘1953-54
 it  is  28  per  cent.  Naturally.  indirect
 taxation  will  rise.  Due  to  this  pclicy,
 railway  returns  and  postal  returns  are
 falling.  The  peak  return  was  in  1950.
 Now  there  is  a  downward  trend.  The
 surplus  of  8.3  crores  has  come  to  9.5
 and  9:3  crores  estimated  for  1953-54,

 A  deterioration  of  4  crores  from  the
 original  estimate  takes  place.

 Now,  coming  to  internal  debt.  It
 stands  at  2173,  crores  at  the  end  of
 ‘1953-54,  and  the  interest  we  have  to
 pay  has  risen  from  63  crores  in,  ‘194-
 49  to  75  crorea  in  1953-54,
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 {Dr.  Jaisoorya]
 Now,  coming  to  industrial  policy.

 The  Prime  Minister  on  9th  April  949
 made  a  speech  in  which  he  said:

 “Not  enough  indigenous  capital
 in  India.”

 He  did  not  know  the  figures  or  the
 eauses  of  capital  shyness.  The  Indian
 Economic  Plan,  944  puts  internal  re-
 sources  at  4,000  crores  in  5  years
 (p.  47).  Nehru  says:

 “The  Know-How  will  not  be
 available  from  abroad  unless
 foreign  capital  is  permitted  to
 enter  India.”

 Already  in  948  the  Commerce
 Department  allowed  foreign  invest-
 ment  on  the  following  terins:

 “Duty  free  import  of  machinery.
 Tax  concessions  and  Double  de-
 preciation  allowance.”

 The  result  hag  been  that  British  invest-
 ments  have  risen  from  2.8l  crores  in
 948  to  28:18  crores  by  June  1952.
 What  is  the  result?  They  have  started
 their  factories  here  and  our  own
 small  scale  industries  and  manufac-
 turers  have  been  destroyed.  So,  this  is
 our  policy,  I  fail  to  see  how  under
 these  circumstances  we  arg  ining  to
 talk  about  development  of  our  indus-
 tries,  protection  of  our  small  indus-
 tries  and  all  that,  when  you  are  allow-
 ing  British  capital  on  the  one  side
 and  American  capital  on  the  other

 sige
 to  come  in  through  the  back-door

 by”  these  methods?

 Finally,  deficit  financing.  I  will  take
 only  two  minutes  more.  Take  the  capi-
 tal  budget.  Out  of  Rs.  2038  crores,
 Rs.  32  crores  go  to  the  States.  The
 total  bill  for  the  Five  Year  Plan  is
 about  Rs.  2,069  crores,  i.e.,  about
 Rs.  47  crores  per  year.  For  three
 years  from  1950,  we  should  have  spent
 Rs.  ‘1,242  crores.  Actually,  we  have
 only  spent  Rs.  .000  crores,  and  there
 is  a  balance  of  Rs,  2l]  crores.  Where
 is  that  money  to  come  from?  Origi-
 nally,  the  deficit  was  to  have  been  met
 from  budget  surpluses.  The  Centre  and
 the  States  are  bankrupt.  They  have
 no  surpluses.  Internal  borrowing  is
 not  promising.  Last  year,  only  Rs.  730
 lakhs  were  capable  of  being  raised  as
 against  a  stipu vated  borrowing  of  Rs.  25
 crores.  That  is  our  borrewing  credit
 in  the  Indian  market.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  It  is  qa  rope  trick.

 Dr.  Jaisoorya:  Within  the  next  two
 years,  at  least  Rs.  1,038  creres  have
 tn  be  found.  By  mobilising  sterling
 resources  and  other  loans,  not  more
 than,  Rs.  300  crores  can  be  envisaged.
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 ‘This  leaves  at  least  Rs.  738  crores  to.
 come  through  foreign  loans  if  other
 means  fail.  For  the  sake  of  argument,.
 take  it  as  Rs,  600  crores.  Js  it  possible:
 that  such  a  large  sum  would  be  forth--
 coming  in  two  years?  It  is  impossible.
 Therefore,  deficit  financing  for  oat  least

 50Q  crores  will  be  necessary.
 Deficit  financing  is  already  there,  but
 the  total  deficit  financing  adding  other
 deficits  may  turn  out  in  the  end  to  be
 over  Rs.  1,000  crores.  Deficit  financing
 has  no  basis  in  an  agricultural  esun-
 try.  Only  in  an  industrial  country
 with  closed  economy  where.  you  can
 durnp  your  manufactured  goods’  in
 external  markets,  can  it  vork—as
 had  happened  in  Germary.  J  know
 more  about  deficit  financing  thar
 almost  any  hon.  Member  sitting  here,

 Finally,  here  is  the  cat  out  of  the
 bag.  “India  will  require  2.3!  bi)ion
 duliargs  by  way  of  foreign  assistance
 for  the  Five  Year  Plan  to  be  success-
 fully  completed  by  the  end  of  March
 1956.  According  to  an  official  analysis
 by  the  Ministry  of  Finance  although
 the  possible  sources  of  such  aid  have
 not  been  specifically  mentioned  in  the
 Report,  the  top  officials  of  the  Plan-
 ning  Commission  and  the  Government
 have  often  expressed  the  view  that  if
 any  substantial  assistance  comes,  it
 can  only  be  from  the  United  States  of
 America.”  I  have  quoted  this  from  the

 ae
 York  Times,  dated  9th  February,

 डा०  सैयूयद  महमूद  (चम्पारण-पूर्व)  :
 सभापति  जी,  में  ज्यादा  वक्‍त  इस  हाउस
 का  जाया  नहीं  करना  चाहता  और  शायद
 जब  से  यहां  आया  हूं  कभी  बोलने  की  हिम्मत
 नहीं  की  ।  में  चालीस  बरस  तक  बोलता
 बोलता  थक  गया  हूं  इसलिये  में  समझता  हूं  कि
 जितना  कम  हम  लोग  बोलें  उतना  ज्यादा

 बेहतर  है  -  बदकिस्मती  से  हम  लोग  इस

 मुल्क  में  ज्यादा  बोलते  हैं  -  आज  में  ने
 डरते  डरते  बोलने  की  हिम्मत  की  ।  में  तो
 चार  घंटे  इन्तजार  करते  करते  थक  गया
 था  और  जाने  ही  वाला  था  कि  आप  ने  बुला
 लिया  |  इसलिये  में  बन्द  शब्द  कहूंगा

 बजट  के  मुताल्लिक़  इस  में  कलाम  नहीं
 कि  इस  मुल्क  में  टैक्स  यहां  की  आबादी  के.

 ५  फ़ी  सदी  के  हिसाब  से  वसूल  होता  है  ४

 इंग्लैंड  में  पचास  फ़ी  सदी  आबादी  पर  टैक्स
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 वसूल  होत  ह।  इस  के  माने  यह  हैं  कि  करीब

 करीब  सारी  मेल  पापुलेशन  (male  popu-

 lation)  वहां  पर  टैक्स  देती  है  ऐसी

 हालत  में  बजट  बनाने  को,  और  वह  भी

 उस  वक्‍त  जब  कि  बड़े  बड़े  काम  करने  हें,

 इतने  बड़े  बड़े  काम  जो  कि  शायद  कोई  मुल्क

 शुरु  में  करने  की  हिम्मत  न  करता,  हम  ने

 हिम्मत  की  है।  इस  में  कलाम  नहीं  कि

 फाइनेंस  मिनिस्टर  ने  बजट  बना  कर  और

 उस  के  लिये  फ़ाइनेन्स  मुहय्या  करके  एक  बड़ा
 अच्छा  काम  किया  है  |  गो  बजट  पर  बहुत  से

 एतराज  हो  सकते  हें,  जैसे  कि  किये  भी  गये

 और  बाज  जायज  एतराज  भी  हो  सकते  हैं,
 लेकिन  एतराज  एक  और  चीज  है।  फ़िल

 जुमला  यह  कहा  जा  सकता  है  कि  बजट  बहुत
 ज्यादा  तसल्लीबख़्श  रहा  है  और  उस  ने  मुल्क
 के  हर  तबके  को  खुश  करने  की  कोशिश  की

 हू  और  किया  हूँ

 अभी  कहा  गया,  शायद  गाडगिल  साहब
 ने  कहा,  कि  और  टेक्सेशन  लगाना  चाहिये

 था,  लेकिन  नहीं  लगाया।  बेशक,  यह  ठीक

 है,  जैसा  उन्होंने  कहा  कि  सोशल  जस्टिस

 (social  justice)  के  लिये  टेक्सेशन

 लगाना  जरूरी  है,  लेकिन  जब  कि  अभी  हम
 ने  टैक्सेशन  इनक्वायरी  कमेटी  (Taxation

 Enquiry  Committee)  yt  की
 न  ऐसी  हालत  में  हम  को  इंस  साल  टैक्स  नहीं
 लगाना  चाहिये  था,  इसलिये  कि  हमे  को

 उसूल  तय  करना  है,  उस  के  तरीके  तय  करने
 '

 है,  इस  वास्ते  यह  टैक्सेशन  नहीं  हुआ  तो  कोई
 बेजा  बात  नहीं  है।

 यों  एतराज़ात  तो  बहुत  हैं  एक  एतराज
 यह  भी  किया  जाता  है  और  शायद  सही  है
 कि  अगरेजों  के  जमाने  में  अन्डे  (earned)
 ओर  अनअन्ड  इनकम  (unearned  in-

 Come)  में  तक  किया  जाता  था,  लेकिन  आप  ने
 इस  में  कोई  फ़र्क  नहीं  किया  ।  इस  से  स्टेट  को

 बहुत  बड़ा  नुकसान  हुआ  -  अगर  नये  टैक्स
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 की  जरूरत  नहीं  थी  तो  भी  पुराने  टैक्‍स  की

 अनाम ली  (anomaly)  को  दुरस्त  करना

 चाहिये  था  ।  लेकिन  जो  पुराना  तरीका

 अंगरेजों  के  जमाने  का  था  उस  से  स्टेट  को

 ज्यादा  फ़ायदा  होता  था,  उस  पर  ज्यादा

 तवज्जह  देनी  चाहिये  ।

 इधर  उधर  एतराजात  तो  बहुत  से  हैं
 लेकिन  फिर  भी  इस  में  कलाम  नहीं  कि  बजट
 ने  काफ़ी  तरीके  से  मुख्तलिफ़  तबकों
 को  खुश  किया  है।  मिडल  क्लास
 के  लोगों  को  भी  कुछ  थोड़ा  बहुत  खूश  करने

 की  कोशिश  की  गई  है।  वह  त्यागी  साहब
 के  अफ़सरों  के  लिये  किया  गया  है  -  इस
 ख्याल  से  नहीं  किया  गया  है  कि  लोगों

 को  आराम  मिले।  सिर्फ़  छः  सौ  रूसे-  इस
 में  बढ़ाये  गये  हें।  अगर  उन  को  छोटे  छोटे

 डिपाजिट  (deposits)  बढ़ाना  था  तो

 अगर  उस  को  पांच  हज़ार  करते  तो  ज्यादा

 बेहतर  था  1

 यह  चंद  अल्फ़ाज  कहने  के  बाद  चूंकि
 बजट  का  ताल्लुक  प्लैनिंग  (planning)
 से  है,  फ़ाइव  नगर  प्लैन  (Five  Year

 Plan)  से  है,  इसलिये  उस  के  मुताल्लिक
 भी  कुछ  कहूंगा  फ़ाइव  इअर  प्लेन  मेहनत
 से  तैयार  किया  गया  है।  उस  के  मुताल्लिक

 बहुत  सी  बातें  कहीं  जा  सकती  हें  कि  उस  में

 यह  कमी  है,  बह  कमी  है  हैं  भी  बहुत  सी  कमियां

 छेकती  फिर  भी  मजमुई  हेसियत  से  फ़ाइल-

 इअर  प्लेन  एक  बेहतरीन  डाकुमेंट  (docu-

 ment)  तैयार  हुआ  है.  जिस  की  तारीफ़

 बाहर  के  लोग  बहुत  ज़्यादा  करते  हैं।
 लेकिन  हम  खुद  उस  की  कमियों  को  जानते  हुए
 भी  उस  की  तरफ़  मुतवज्जह  नहीं  हें।  यह
 और  बात  है  कि  हम  को  मुतवज्जह  करने

 की  कोशिश  की  गई  है  या  नहीं  ।  इस  के

 मुताल्लिक  फिर  अर्ज  करूंगा  ।  लेकिन  यह
 ठीक  है  कि  बदकिस्मती  से  हमारे  मुल्क  में

 अपने  काम  की  तरफ  तवज्जह  नहीं  है,  उन
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 ि कामों  कौ  तरफ़  जो  हिन्दुस्तान ने  इस

 किया  या  कर  रहा  है।  तमाम  दुनिया  की

 नजरें  उस  की  तरफ  हैं  और  तमाम  दुनिया
 उस  की  तारीफ़ें  कर  रही  हैं।  में  उस  की

 फ़ेहरिस्त  नहीं  गिनाना  चाहता  जो  हिन्दुस्तान
 के  काम  हे  क्योंकि  उस  की  एक  लम्बी  दास्तान

 होगी  लेकिन  एक  दो  बातें  कहना  चाहता  हूं
 जिस  से  पता  चलता  है  कि  हमारे  मुल्क  ने

 कितने  बड़े  बड़े  काम  किये  हैं।

 पहली  चीज  जो  आज़ादी  के  बाद  हम  ने

 की  और  जिस  की  मिसाल  शायद  दुनिया  के

 इतिहास  में  नहीं  मिलेगी,  वह  चीज  थी  फ़ील्ड-

 लिज्म  (feudalism)  के  बुत  को  बिना

 एक  कतरा  खून  बहाये  हुए  तोड़ना।  यह  कोई

 आसान  काम  नहीं  था,  इस  को  बेशक  अप्स  ने

 किया,  चीन  ने  भी  किया  ,  लेकिन  किस  कास्ट

 (cost)  पर  ?  कितने  इन्सानों  का

 खून  बहाया  ?  लेकिन  जिस  डेमॉक्रेटिक
 तरीके  से  हिन्दुस्तान  ने  बिना  एक  कतरा  खून

 बहाये  हुए  फ़िउडलिज्म  के  बुत  को  तोड़ा  वह

 एक  काबिले  तारीफ़  चीज  है  ।

 दूसरी  चीज  यह  हैं  कि  हम  ने  एक  बहुत
 बड़ा  तजुर्बा  एडल्ट  सारे  (adult  suffer-

 age)  दे  कर  किया  है।  एक  ऐसे  मुल्क  के

 लिये  जिस  ने  अभी  आज़ादी  हासिल  की  हो,
 उस  मुल्क  के  लिये  जिस  में  ८०  फ़ी  सदी  आदमी

 जाहिल  हों,  यह  एक  बहुत  बड़ी  हिम्मत  का
 काम  था।  इस  में  कलाम  नहीं  कि  बहुत  से
 'लोगों  ने  इस  की  मुखालिफत  की,  लेकिन

 हमारे  प्राइम  मिनिस्टर  ने  जिन  में  हिम्मत  की
 कमी  नहीं  है  इस  को  कर  के  एक  बहुत  वड़ा
 रिस्क  (risk)  भी  लिया।  यह  रिस्क

 होते  हुए  भी  बहुत  हिम्मत  का  काम  था  ।

 इंग्लैंड  में  पहली  लड़ाई  के  बाद  जा  कर  एडल्ट
 सफ़रे  हुआ  है,  लेकिन  इस  मुल्क  में  ऐडल्ट
 सारे  करने  का  नतीजा  यह  हुआ  कि  हम
 से  शुरू  से  ही  जनता  का  राज्य  कायम  करने  की
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 कोशिश  की  और  जनता  का  राज्य  काय

 कर  के  दिखला  दिया।  हम  ने  आते  ही  जनता

 का  राज्य  कायम  कर  के  केपिटलिस्ट  एन्रुप्लायं-

 टेशन  (capitalist  exploitation  )

 को  खत्म  करने  की  कोशिश  की  |  अगर  यह

 हम  न  करते  तो  आजादी  के  बाद

 मुल्क  में  कै पिट लिस्ट  एक्स्प्लायटेशन  बहुत

 ज्यादा  होता  ।

 डेमॉक्रैसी  के साथ  हम  एक  और  बड़ा

 एक्सपेरीमेंट  कर  रहे  हैं,  डेमॉक्रैसी  कायम  कर

 के  हम  ने  जनता  का  राज्य  शुरू  किया  है  और  उस

 के  साथ  साथ  अब  हम  प्लैन्स  एकानमी  (  plan-

 ned  economy)  को  कायम  करने  की

 कोशिश  कर  रहे  हैं।  यह  बहुत  यूनीक  एक  पै रि मेंट

 (unique  experiment)  है  जिस  की

 तारीफ़ें  दुनिया  के  दूसरे  मुल्क  भी  कर  रहे  हूँ।

 यह  और  जगह  भी  हुआ  है  1  रूप  में  हुआ,  फोन

 में  भी  हुआ  है  लेकिन  वह  डिमाक्रेसी  के  साथ

 नहीं  हुआ  है।  जैसा  कि  आप  को  मालूम  है  वह

 दूसरे  तरीके  से  हुआ  है  लेकिन  डेमॉक्रैसी  क ेसाथ

 प्लान्ट  एका नमी  का  एक्सपेरीमेंट  हम  दुनिया
 में  पहली  मर्तबा  कर  रहे  हें  और  उम्मीद

 हैं  कि  हम  इस  को  कामयाबी  के  साथ  खत्म

 करने।  इस  में  कलाम  नहीं  कि  इस  काम

 को  पूरा  करने  के  लिये  मौजूदा  लीडरशिप

 ज्यादा  मुनासिब  हैं  इसलिये  कि  यह  वही
 लीडरशिप  है  कि  जिस  ने  मुल्क  के

 लिये  आजादी  हासिल  की  है।  उस

 ने  मुल्क  में  इत्मीनान  दिलाया  है
 क्योंकि  मौजूदा  लीडरशिप  मुल्क  में  इतना

 बड़ा  काम  कर  चुकी  है  इसलिये  इप  पर  लोगों

 को  इत्मीनान  है।  इसलिये  इस  ने  जो  काम

 शुरू  किये  है  गालिबन  वह  इन  को  खत्म  करेगी

 और  जनता  भी  उस  का  साथ  देगी  ।  इस
 में  कलाम  नहीं  कि  हम  ने  बहुत  सी  गलतियां

 की  है  और  करने  और  शायद  अब  भी  कर  रहे
 हैं  लेकिन  बाबजूद  तमाम  गलतियों  के  अगर

 मजमूई  हेसियत  से  हम  देखें  तो  हमारा  काम
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 जजीमुष्शान  है  और  बहैसीयत  एक  हिन्दुस्तानी
 के  हम  को  उस  पर  फ़ल  होना  चाहिये  ।

 यह  और  बात  है  कि  हमारा  दिल  यह  चाहे
 कि  हम  ओर  बड़े  बड़े  काम  करें  और  इन  कामों

 को  जल्द  खत्म  करें।  यह  ख्वाहिश  हो  तो  कोई

 हज  नहीं  लेकिन  उन  कामों  को  नज़रअन्दाज़

 करना  और  उन  को  निहायत  मामूली  समझना

 और यह  कहना  कि  नहीं  कुछ  नहीं  हो  रहा  है,

 यह  तो  ग़ालिबन  एक  हिन्दुस्तानी  के  लिये

 मौजूं  नहीं  है,  खास  कर  ऐसी  हालत  में  जब

 कि  दुनिया,  के  दूसरे  मुल्कों  के  रहने  वाले  उस

 की  तारीफ़ें  करते  हें।  बेशक  यह  बात  है
 कि  इस  फ़ाइव  इयर  प्लान  में  कं पीट लिस्टों  को

 भी  मौका  दिया  गया  है।  पहले  तो

 उन  लोगों  को  इस  पर  बहुत  एतराज  था  और

 वह  कहते  थे  कि  यह  कामयाब  नहीं  होगा  ।

 उन  को  शुबहा  था।  लेकिन  वह  भी  शायद

 मजबूर  हुए  और  वहू  भी  अब  समझने  लगें हैं
 कि  कामयाब  होगा  ।  अभी  गुज़श्ता  चन्द  रोज

 से  हम  को  मालूम  हुआ  है  कि  वह  भी  कौआ-

 रोशन  (co-operation)  करने  की  सोच

 रहे  हें  और  उस  को  कामयाब  बनाने  में
 उन  की  भी  पूरी  कोशिश  होगी  ।  इस  का
 उन्होंने  ऐलान  किया  है।

 दुसरी  पार्टियां  भी  अगर  इस में  गवर्नमेंट  के
 साथ  कोआपरेशन  करें  तो  जाहिर  है  कि  बहुत
 बेहतर  है।  जाहिर  है  कि  जो  पार्टियां  इस
 फंडामेंटल  (fundamental)  से  एग्री

 (agree  )  करती  हैं  कि  डेमॉक्रैसी  क ेसाथ

 ,  प्लान्ट  इकॉनमी  हो  सकती  है  उन  का  कोआंपरे-
 शन  हो  सकता  है  in  हां,  जो  पार्टियां  इस  फ़ंडा-
 मेंटल  से  प्री  नहीं  करतीं  उन  से  कोआपरेशन

 मुमकिन  नहीं  है।  अभी  तरह  तरह  की
 खबरें  सुनने  में  आ  रही  हैं।  कहा  जाता

 है  कि  प्रजा  सोशलिस्ट  पार्टी  से  कांग्रेस
 का  सम्बन्ध  हो  रहा  है।  इस  पर  में  ने

 बहुत  ऐतराज  भी  सुने  हैं,  कांग्रेस  सर किल्स
 में  भी  ऐतराज  हो  रहे  हें,  लेकिन  अगर
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 वह  इस  फंडामेंटल  से  एग्री  करत ेहैं  कि  सीमा-

 क्रेजी  के  सांथ  प्लान्ट  इकॉनमी  रह  सकती

 है  और  उस  को  कामयाब  बनाया  जा  सकता

 है,  तो  में  नहीं  समझता  कि  प्रजा  सोशलिस्ट

 पार्टी  के  साथ  कोआपरेशन  करने  में  क्‍या

 हज  है  और  क्‍यों  इस  पर  ऐतराज  किया  जाना

 चाहिये  ।  यह  चन्द  अल्फ़ाज़  मुझे  फ़ाइव

 इयर  प्लान  के  मुताल्लिक  कहने  थे  और

 में  इस  पर  आप  का  ज्यादा  वक्‍त  सफ़े  नहों
 करना  चाहता  |

 दूसरी  चीज़  जो  में  अर्ज  करूंगा  वह  यह  है
 कि  डेफ़िसिट  फाइनेंस  (deficit  finance)
 के  मुताल्लिक  तो  मेरी  कुछ  कहने  को

 अहलियत  नहीं  है,  इस  पर  में  नहीं  बोलना

 चाहता,  लेकिन  यह  जरुर  कहूंगा  कि  मुमकिन

 है  कि  सन्‌  १९५०-५१  के  इंडेक्स  फ़िगर

 (index  figures  )  काबिले  इत्मीनान  हों,
 लेकिन  उस  से  पहले  सन्‌  १९४७  से  सन्‌

 १९४९  तक  के  इंडेक्स  फिगर  तो  काबिले

 इत्मीनान  नहीं  थे  ।  जौ  इंडेक्स  फिगर  सन्‌

 १९५०-५१  के  हैं,  जिन  पर  भरोसा  कर  के

 हमारे  फाइनेंस  मिनिस्टर  साहब  ने  यह
 रखा  है,  बावजूद  पहले  से  उन  में  कुछ  कमी

 होने  के  अब  भी  बहुत कुछ  ज्यादा  ह ैऔर  अब

 भी  काफ़ी  इनफ़्लेशन  (inflation  )z  और  उस

 में  कुछ  खतरा  ज़रूर  है।  लेकिन  उम्मीद

 है  कि  फाइनेंस  मिनिस्टर  साहब  इस  बात

 को  देखेंगे  कि  अब  मुल्क  और  ज्यादा  इनफ़्लेशन
 को  बरदाश्त  नहीं  कर  सकता  है।  अगर

 इस  डेफ़िसिट  फाइनेंसिंग  से  आर  फीर

 सेशन  बढ़ा  तो  तबाही  का  खतरा  हो  सकता  है

 इस  वास्ते  यकीन  है  कि  वह  इस  पर  काबू
 पायेंगे  और  इंस  को  समझते  हुए  वह  इनफ़्डेशन
 को  कम  करने  की  कोशिश  करेंगे  और  उस

 को  बढ़ने  नहीं  देंगे  ।

 डिफ़ेंस  (defence)  के  मुताल्लिक
 में  चन्द  अल्फ़ाज़  कहूंगा  |  वह  यह  हैं  कि  अंग्रेजों

 के  जमाने  में  लड़ाई  के  वक्‍त  जब  कि  उन्होंने
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 [sto  सैय्यद  महमूद]

 ११०  करोड़  खर्च  किया  था  तो  सारा  मुल्क
 चिल्ला  उठा  था  कि  हमारे  मुल्क  को  तबाह
 कर  दिया  और  वह  ११०  करोड़  हम  को

 इतना  गिरां  था  कि  मुल्क  में  एक  सिरे  से  दूसरे
 सिरे  तक  यह  आवाज  उठी  कि  मुल्क  बरबाद

 हो  रहा  है।  लेकित  आज  तो  हम  सुलह
 के  वक्‍त  भी  ३००  करोड़  सब  कर  रहे  हैं,
 दो  सौ  करोड़  नहीं  क्योंकि  उस  वक्त  (पाकिस्तान
 भी  इस  मुल्क  में  शामिल  था  -  तो  अगर

 ११०  करोड़  खर्च  कर  के  मुल्क  तबाह  हो  रहा
 गातो  यह  ३००  करोड़  खर्च  करके  वह  क

 तक  चल  सकेगा।  इन  तीन  सौ  करोड़  को  खर्च

 करके  हम  इतनी  तो  ऐफ़ीशेंसी  ला  नहीं  सकते  कि

 जिन  बड़ी  बड़ी  सल्तनतों  से  हम  को  खतरा

 हो  सकता  है  उन  का  हम  मुकाबला  कर  सकें  |

 यह  तो  नहों  होता  सिक  बड  हो  रहा

 है  कि  हम  को  पाकिस्तान  पर  और  पाकिस्तान

 ,  को  हम  पर  शुबहा  है  और  दाक  है  ।  इस

 |  शक  व  शुबह  की  वजह  से  हम  ३००  करोड़
 खर्च  कर  रहे  हैं।  यह  कहां  तक  मुनासिब  हे  ?

 पर कितात  कद्र  तक  ऐ  हा  एव

 है  कि  वह  हम  पर  हमरा  करके  हम  को

 नुकसान  पहुंचा  सके  ?  लेकिन  यह  बहुत  कंट्रोल"
 बरकत  (controvertial)  बात  है  इसलिए
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 इस  पर  में  ज्यादा  नहीं  कहना  चाहता।  लेकिन..

 इस  में  में  कलाम  नहीं  कि  इस  खर्च  को  चाहे  हम

 तो  कुछ  वक्त  तक  बरदाश्त  कर  सके  ले  केस

 पाकिस्तान  तो  नहीं  कर  सकता  4  मुझे  तो

 ताज्जुब  है  कि  वह  अब  तक  इसे  कैसे  बरदाशत

 कर  संकट  और  ००  करोड़  चे  करने

 की  वजह  से  अब  तक  क्यों  तबाह  नहीं

 हो  गया  ।

 राजस्व  तथा  व्यय  मंत्रों  (शी  त्यागी):

 पाकिस्तान  की  तरफ़  से  कोई  उतरा  होने

 के  रुपाल  से  यह  फ़ौज  नहीं  रखो  जा  रही  है  1

 कवचे  इसलिये  बड़  रहा  है  कि  पुराने  जमाने

 में  डी  1  हों  को  जीता  1  हों
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 का  बहुत  काफ़ी  सहारा  था और  अब  उस  को

 मुकम्मिल  तरीके  से  अपनी  फ़ौजों  को  सेल्फ

 सीमेंट  (self  sufficient)  बनाना
 '  पड़  रहा  है।

 डाक्टर  सें मग् यद  महमूद  :  बहरहाल  में

 यह  भेजें  करता  हूं  कि  अगर  आप  अपनी
 फ़ौजों  को  इतना  ऐफ़ीशेंट  बना  सकें  कि  जो
 खतरा  साउथ  ईस्ट  ऐशिया  (South  East

 Asia)  भासौर  मिडिल  ईस्ट  डिफरेंट  आगे-

 नायजेशन  की  वजह  से  हो  रहा  है  उस  का

 मुकाबला  कर  सकें  तब  तो  बेशक  ठीक  है  ।

 लेकिन  में  नहीं  समझता  कि  यह  र००  करोड़
 तो  क्‍या  ५००  करोड़  रुपया  खर्च  करके  भी

 आप  इस  खतरे  का  मुकाबला  नहीं  कर  सकते

 ;  हैं  ।  में  पहली  मतबा  बोल  रहा  हुं  इसलिये  मुझे
 डि सक रेज  (discourage)  न  कीजिये।

 तो  बहरहाल  यह  खतरा  हम  को  ज़रूर  नाहक
 है  जो  कि  नई  पालिसी  से  हो  रहा  है।  अमरीका

 जो  कि  साउथ  ईस्ट  एशिया  का  डिफ़ेंस  आरके-

 नाईज  करके  आर  दूसरी  मीडो  (medo)
 को  खड़ा  करके  जो  हम  को  आइसोलेट

 (isolate)  करना  चाहता  है,  इस  का  हम

 मुकाबला  किस  तरह  से  कर  सकते  हैं  यह

 हमको  ज़रूर  सोचना  चाहिये।

 अगर  हम  एक  एफीशियेंट  आर्मी  बना

 सकें,  अगर  हम  ऐसी  बार्मी  (army)
 बना  सकें  मो  इन  खतरों  का  मुकाबला

 'कर  सकती  तो  बेशक  बदम  मा रोशन

 दिले  नाशाद।?  लेकिन  जाहिर  हूँ  कि  यह
 तो  हम  बदकिस्मती  से  नहीं  कर  सकते  t  *

 तो  इस  के  लिये  दूसरी  तरकीब॑  सोंचना

 चाहिये  ।  और  क्या  तरकीबें  हें  जिन  से  हम.
 इन  खतरों  का  मुकाबला  कर  सतरें  ?  यह
 ठीक  है  कि  पाकिस्तान  ललचाई  हुई  नजरों  से

 मीडो  की  तरफ  देख  रहा  है।  यह  हमारी

 बदकिस्मती  है।  मगर  पाकिस्तान  और  हम
 इस  को  नहीं  भूल  सकते  कि  पकिस्तान  की
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 -कमज़ोरी  हमारी  कमजोरी  है,  और  खास

 कर  मिलिटरी  सेंस  में  तो  बहुत  ज्यादा  है  |

 “इस  लिये  हम  को  कुछ  ऐसा  तरीका  अतियार

 करना  चाहिये  कि  जिस  से  हम  ऐसे  खतरों

 “का,  जो  मीडो  या  साउथ  ईस्ट  एशिया  आगे-

 [निर्देशन  बना  कर  हम  को  आइसोलेट  करने

 “की  कोशिश  है,  मुकाबला  कर  सकें  ।  इस

 खतरे  का  मुकाबला  मेरे  ख्याल  में  सिर्फ  रुपया

 खर्च  कर  के  तो  नहीं  कर  सकते  ।  हम  में

 नीति  ताकत  नहीं  है,  हमारे  पास  इतनी  दौलत

 जहां  है।  २००  करोड़  क्‍या  ५००  करोड़  में

 भी  नहीं  कर  सकते  ।  लेकिन  एक  तरीका

 है,  शायद  वह  तरीका  कामयाब  हो  सके  ।

 -यह  यह  है  कि  हम  को  और  पाकिस्तान  को

 जिस  तरह  से  भी  हो,  ज्वाइंट  डिफेंस  (joint

 defence)  या  कामन  डिफेंस  (common

 defence)  करके  इस  खतरे  का

 मुकाबला  करना  चाहिये  ।  सवाल  यह  है
 पक  यह  क्योंकर  ही  ।  आज  पाकिस्तान

 खुद  अपना  इंटरैस्ट  (interest)  नहीं
 समझता  है।  यह  हम  जानते  हैं  ।जब  बच्चा

 सालिम  हासिल  नहीं  करता  और  खुद  अपना

 डुंटरैस्ट  नहीं  समझता  तो  पुराने  ज़माने  में

 “उन  बच्चों  को  सज़ा  दी  जाती  थी।  लेकिन

 'मौजुदा  तालीम  का  तरीका  दूसरा  है,  वह  सच्चा

 का  तरीका  नहीं  है  ।  मौजूदा  तरी  का  यह

 है  कि  जिस  तरह  से  भी  हो  उस  को  समझाइये,
 आर  बार  समझाइये  और  उस  को  अपने  खतरे

 वे  वाकिफ  करिये  ।  इसलिये  इसी  तरह  का

 'यह  मौजूदा  तरीका  पाकिस्तान  के  साथ  भी

 अख्तियार  करन”  चाहिये  ।  ज्वाइंट  डिफेंस

 'का  तरीका  अख्तियार  करना  चाहिये।  पाकी-

 स्तान  नाम  तो  हो  गया,  ठीक  है,  लेकिन  मानिये

 कि  दिल्ली  में  एक  बड़ी  दीवार  कर  ली  जाय
 और  नई  दिल्‍ली  का  नाम  पैरिस  रख  दिया  जाय

 ओर  आप  समझने  लगें  कि  पैरिस  हो  गया

 तो  आप  समझ  लें,  मगर  जागराफी  तो  नहीं  बदल

 अरकते।  इसलिये  हिन्दुस्तान  और  पाकिस्तान

 की,  बदकिस्मती  है  कि  ऐडमिनिस्ट्रेशन  अलावा
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 है,  नाम  भी  अलैहदा  है  नाम  तो  कोई  चीज

 नहीं  है,  मगर  उन  खतरों  का  जो  इस  तकसीम  से

 हुए  है,  मेरे  ख्याल  में  एक  वाहिद  इलाज  यहीं
 है  कि  हम  जिस  तरह  से  भी  हो,  कामन  डिफेंस

 और  ज्वाइंट  डिफेंस  करके  और  वेस्टर्न

 एशिया  की  क़ौमों  से  फिर  अपना  सम्बन्ध

 जोड़  कर  दुनिया  में  सुलह  और  अमन  कायम

 करने  की  कोशिश  करें,  जो  कि  हम  कर  सकते

 है।  मेरे  ख्याल  में  यह  नामुमकिन  महीं
 है।  बह  हमारी  डिप्लोमेसी  (  diplo-

 macy)  का  और  हमारी  स्टेट्समैन शिप

 (statesmanship)  का  तकाज़ा  हैं
 कि  हम  यह  काम  करें।  पाकिस्तान  से

 कामन  डिफस  या  ज्वाइंट  डिफेंस  की  कोशिश

 करें।  यह  जो  वेस्ट नं  एशिया  के  मुल्कों  को

 मीडो  बना  कर  उन  को  फांसने  की  कशिश  हो
 |  रही  है  और  जो  उनकी  नज़रें  हमारी  तरफ

 Mr.  Chairman:  The  hon.  Member
 has  taken  more  than  twenty  minutes.
 I  did  not  interrupt  him  as  it  is  maiden
 speech  but  may  I  just  request  him
 to  bring  his  remarks  to  a  close  now.

 डा०  सैयद  सूद  :  अच्छा  साहब,
 लेकिन  बहरहाल  में  साल  भर  नहीं  बोला,
 तो  कुछ  तो  आप  की  रिआयत  करनी  चाहिये

 Mr.  Chairman:  I  have  already  given
 him  more  than  twenty  minutes.

 डा०  सैयद  सह बूद  :  बहुत  अच्छा,
 में  छोड़ता  हूं।  लिपिस्टिक  प्राविधि

 (linguistic  provinces)  का  भी  बड़ा
 ज़ोर  है  और  हम  पर  हर  तरफ  से  इस  के  लिये
 बोछार  है  -  एक  तो  हम  ने  अभी  बनाया  है
 और  दूसरे  लिग्विस्टिक  प्राविन्सैज  की  तरफ

 बहुत  शोर  है  t  लेकिन  मेरे  ख्याल  में  प्राविन्सेज
 लिपिस्टिक  बेसिस  पर  बनेंगे  तो  मेरे  सा

 चाहे  और  कोई  करें  न  करें,  मगर  टंडनजी
 ज़रूर  इत्तिफ़ाक़  करेंगे  कि  उस  से  मुल्क  की

 तबाही  है  1  में  समझता  हूं  किए  कामिक  और

 जोगराफ़िकठ  बेसिस  (geographical
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 [ढा०  सैयद  महमूद |
 basis)  पर  प्राविसेज  बनने  चाहियें
 या  हमारे  प्राविंसेज  होन  ही  नहीं  चाहियें,
 सिर्फ  डिस्ट्रिक्ट  ही  हों।  इस  से  जो  बड़े

 खतरे  प्राविंशियलि  कम  वगरह  के.  लविवि-

 स्टिक  प्राविसेज  बनाने  में  है  वह  मिट  जावेंगे,
 अगर  हम  सिर्फ  सेंटर  रखें  और  प्रा वि सेज

 को  उड़ा  दें।
 Shrimati  Sushama  Sen  (Bhagalpur

 South):  I  am  thankful  to  you  for
 having  given  me  this  opportunity,  at
 long  last,  to  say  a  few  words  on  the
 Budget.  Already  much  hag  been  said
 and  I  think  the  Finance  Minis!er  has
 come  in  for  his  share  of  congratula-
 tions  as  well  ag  criticisms.  So  there
 is  not  very  much  to  say,  but  I  should
 like  to  say  a  few  words.

 The  increased  development  expendi-
 ture  and  the  absence  of  any  new  taxa-
 tion  hag  earned  for  the  Budget  even  a
 good  fesponse  from  the  businessmen.
 I  specially  welcome  the  relief  given  to
 the  middle  classes  by  raising  the
 exemption  limit  of  Income-tax  in  res-
 pect  of  personal  income  from  Rs.  3,600
 to  Rs.  4,200  and  in  respect  of  un-
 divided  Hindu  families  from  Rs.  7,200
 to  Rs.  8,400.  No  doubt  this  is  some
 relief  to  the  middle  classes.  But  I
 would  request  the  Finance  Minister,
 if  he  could,  to  raise  this  exemption
 limit  from  Rs.  4200  to  Rs.  6,000  as  that
 would  give  substantial  relief  to  the
 middle  classes.

 I  am  indeed  glad  that  the  Taxation
 Enquiry  Commission  has  been  ap-
 pointed  with'Dr.  John  Matthai  as  the
 Chairman,  and  I  amvsure  that  many
 of  the  vexed  problems  may  be  solved
 through  this  Commission.

 At  the  same  time  I  would  request
 the  Finance  Minister  to  put  off  the
 Estate  Duty  Bill  for  the  present,  since
 this  Enquiry  Commission  has  been
 appointed  and  they  may  go  into  this
 question.  For  I  feel  that  it  is  not  an
 opportune  moment  to  put  on  more
 taxes  on  the  people.  Already,  as
 Mr.  Gadgil  has  pointed  out,  there  are
 sO  many  taxes  on  the  people.  The
 people  are  over  burdened  by  taxes  and
 they  are  just  trying  to  recover  their
 stability.  So,  in  regard  (०  Estate  Duty
 I  would  ask  him  to  consider  about  it.
 My  reason  for  asking  it  to  be  post-
 poned  is,  as  I  have  said,  that  the
 peonle  are  still  facing  economic  dis-
 tress.  And  then  our  Government  is
 not  able  to  offer  the  amenities  which
 other  countries  have,  where  the  Estate
 Duty  exists.  such  as  free  compulsory
 education  for  children,  free  medical
 aid,  homes  for  the  poor  and  the  desti-

 édute,  old  age  pension,  etc.  So  my
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 humble  suggestion  is  that  this  point
 may  be  considered  by  the  Taxation.
 Enquiry  Committee.

 I  agree  with  the  Finance  Minister
 that  there  is  a  brighter  side  of  the
 picture  and  that  instead  of  continual-.
 ly  harping  on  our  poverty  and  bewail-
 ing  oun  lot  we  should  also  see  the
 bright  side.  We  are  making  encourag~
 ing  progress  tuwards  laying  the  foun-
 dations  of  a  welfare  State.  and  with
 the  co-operation  of  all  and  the  imple-
 mentation  of  the  Five  Year  Plan  I  am.
 sure,  Sir,  that  we  should  be  able  to
 lay  the  foundations  and  fulfil  the
 dreams  of  New  India.

 It  is  indeed  encouraging  to  know
 from  the  Finance  Minister  that  there
 is  a  tendency  of  lowering  food  prices.
 all  over  the  world;  and.  in  that  case
 the  prices  in  our  country  too  would
 be  lowered.

 At  the  same  time  he  has  doubts  if
 we  shall  ever  go  back  to  anything
 near  the  pre-war  prices  and  to  start
 our  indices  from  September  1949.  He
 says  “We  did  prayaschitta  for  the
 currency  sins  for  revaluing  the  rupee”.
 But  I  see  no  reason  why  we  cannot
 ६०  back  to  the  pre-war  prices  gradually;
 with  al]  the  schemes  of  development
 materialised  and  with  rigorous  econo-
 my  in  administrative  expenditure.  A.
 pruning  of  non-productive  expendi--
 ture  has  also  to  be  effected  in  civil
 and  military  bills.

 Regarding  Defence,  for  obvious  secu--
 rity  reasons,  I  do  not  agree  with  my
 friends  who  say  that  the  expenditure:
 shoul@  be  curtailed.  It  is  not  advis-
 able  to  take  any  undue  risks  and’
 slacken  the  defence  arrangements.
 Indeed,  defence  is  one  of  our  valu--
 able  assets  although,  strange  to  say,
 there  seems  to  be  adverse  vovinion  in
 some  quarters.  I  agree  with  what
 General  Cariappa  once  said  that  God
 and  Army  are  remembered  only  when
 there  is  trouble.  The  Army  consists  of
 the  most  disciplined  and  loyal  set  of
 young  men.  It  would  not  be  vroper
 to  effect  much  retrenchment  on  the
 pay  of  these  officers  as  it  would  not
 be  an  incentive  for  the  right  type  of
 young  men  to  join  the  Army  and  it:
 would  become  ineffective  and  in-
 efficient.  I  believe  already  officers  who
 were  drawing  Rs.  1,400  as  their  pay’
 are  now  getting  only  Rs.  700  and
 about  Rs.  400  as  allowance.  That  is
 they  are  getting  about  half  of  what
 they  were  getting  before.

 It  is  very  hard  for  those  officers  om
 field  duty  to  establish  separate
 establishments  for  their  families  and”
 for  their  children  and  I  would  specially
 appeal  to  the  Finance  Minister  to  see
 that  the  family  allowances  and  the
 children’s  allowances  may  be  cestored

 a  Anal
 officers  who  are  on  field

 uty.
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 Economy  in  Army  could  be  effected
 in  other  ways.  There  is  scope  for
 more  efficient  operation  of  defence
 industries  whjch  process  seems  slow
 and  by  purchase  policy  of  utilising
 oods  and  stores  indigenously  manu-

 Fectured.  Preference  should  be  given
 to  country-made  war  materials  such
 as  could  be  produced  here  and  they
 would  be  cheaper  than  foreign-made
 goods.  I  may  also  suggest  that  the
 armed  forces  who  are  not  on  field
 services  or  under  any  operational
 commitments  could  be  utilised  for
 giving  military  training  to  the  youths
 in  schools  and  colleges  which  would
 teach  discipline  and  loyalty.  The  Uni-
 versity  Authorities  should  make  mili-
 tary  training  as  part  of  their  com-

 pulsory  education  just  as  they  have
 adopted  social,  comestic  and  political
 sciences,  The  National  Cadet  Corps  is
 already  inculcating  military  training

 in  some  Universities  such  as  Bombay
 ‘and  Central  Provinces  and  it  would
 be  advisable  for  all  the  other  Uni-
 versities  to  follow  suit  and  to  adopt
 this  course.

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 If  I  may  suggest,  the  financial  posi-
 tion  of  the  country  should  improve  if
 we  get  quick  returns  from  the  huge
 sums  of  money  being  spent  on  multi-
 purpose  projects  and  _  industrial
 schemes.  Apart  from*  the  five  big
 River  Valley  Projects  which  will  take
 time  to  materialise  and  give  results—
 but  even  in  the  process  of  its  work,
 it  can  help  and  I  believe  the  Damodar
 Valley  Corporation  is  already  giving
 some  benefits—the  smaller  projects
 under  the  minor  irrigation  work
 should  mature  within  a  couple  of
 years  and  give  sufficient  returns.  For
 instance.  I  place  before  you  from  first

 hand  knowledge  of  conditions  in  my
 constituency,  which  is  a  rural  area  in
 South  Bhagalpur.  Some  areas  are
 bordering  on  the  Chota  Nagpur  hills
 and  these  are  hilly  tracts  with  rocky
 soil  where  no  kind  of  irrigation  is
 possible  ,until  we  have  a  boring  plant
 for  sinking  tube  wells.  Now,  the  State
 Government  is  unable  to  meet  this
 expenditure  as  25  per  cent.  of  this
 grant  has  been  curtailed  by  the
 Central  Government.  So,  it  is  possible
 only  if  the  Central  Government  pro-
 vides  the  boring  plant  which  costs.  I
 suppose,  a  couple  of  lakhs.  I  have
 already  approached  the  Minister  for
 Irrigation  but  as  the  Finance  Minister
 is  the  final  authority,  I  would  request
 him  to  look  into  this  question.  This
 would  help  to  irrigate  a  large  portion
 of  tracts  which  were  lying  useless
 and  make  them  self-sufficient  in  food.
 In  times  of  drought  which  occurs
 almost  every  year  in  my  constituency,
 the  poor  landless  labourers  live  on
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 some  grains  and  leaves  of  trees  which
 are  very  undigestible.  I  have  seen
 this  with  my  own  eyes.

 Last  September,  when  there  was.
 scarcity  in  these  areas,  the  Chairman
 of  the  Distr  fet  Board,  made  a  survey
 and  in  his  7९907  he  said  that  the.
 distress  of  the  people  could  only  be-
 removed  if  irrigation  facilities  were:
 supplied.  Besides  tube  wells,  he-
 advised  Government  to  take  up  at  an
 early  date  the  Eklahi  Bund  Scheme.
 This  scheme  would  not  cost  much.  At.
 the  same  time  it  could  irrigate  about.
 50,000  acres  of  land.  This  is  only  in
 my  constituency.  I  am  sure  this  must
 be  the  case  in  many  other  places  and
 if  everybody  gets  the  same  facilities.
 from  the  miner  irrigation  projects,  I
 am  sure  much  of  the  expenditure  on
 imported  foodgrains  could  be  cur--
 tailed.  Such  small  schemes  not  cost--
 ing  much,  must  make  many  places.
 self-sufficient  in  food  and  from  these-
 small  savings,  we  can  make  big:
 things.

 This  brings  me  to  the  Small  Savings:
 Scheme.  The  Finance  Minister  has.
 emphasised  that  we  shall  have  to  turn
 increasingly  to  the  small  saver  to  pro--
 vide  the  money  required  for  develop-.
 ments.  I  am  glad  to  find  that  at  long.
 last  the  women  of  the  country  have
 been  given  an  important  part  to  play:
 in  this  scheme  and  steps  are  being:
 taken  to  entrust  soc  Bi  women’s.
 organisations  with  the  furtherance  of
 the  movement,

 The  Women’s  Savings  Week  to:
 collect  contributions  for  small  savings:
 scheme  already  started  its  work:
 and  the  Prime  Minister  in  his  message:
 has  said  “I  hope  that  the  women  of
 India  will  give  a  lead  in  this  matter
 to  the  men”.  I  am  sure  we  shall  give
 the  lead  in  this  matter  and  many:
 others  if  we  are  given  the  chance.

 Shri  Anandchand  (Bilaspur):  I  am.
 grateful  to  you  for  having  given  me
 this  opportunity  to

 speak.
 ou  have-

 heard  in  this  House  a  [ot  of  talk  afmut
 the  budget  from  experts  in  the  fleld
 but  now  I  crave  your  indulgence  to-
 hear  a  few  words  from  an  absolute
 layman.  The  general  budget—as  I
 see—and  I  studied  it  with  as  much:
 care  as  I  could  devote  to  the  subject-—
 is  a  balanced  one  without  any  effort
 having  been  made  to  burden  the  popu-
 lation  with  extra  taxation.  The  Finance
 Minister  in  the  opening  vart  of  his
 speech  mentioned  the  general  index
 number  of  wholesale  prices  and  he:
 Was  very  confident  that  there  was  a-
 drop  in  them  which  meant  that  the
 prices  were  easing  and  that  the  econo-
 mic  conditions  were  improving.  If  we-
 see,  however,  the  index  of  prices,  nn
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 far  as  the  essential  commodities  for

 the  working  classes  are  concerned  to
 which,  I  gave  some  attention,  we  find

 .that  in  Bombay,  in  95l  December,  the
 .dndex  of  price  for  working  classes  was
 $3i  which  in  952  December  had  risen
 to  346.  In  the  same  way,  in  Calcutta
 .and  Madras,  the  index  prices  were
 370,  346,  and  337,  327  respectively.  It

 .might  be  that  the  general  index  num-
 ber  of  prices  for  some  commodities

 .has  appreciably  fallen,  but  that  does
 -not  mean  that  so  far  as  the  man  in
 .the  street  is  concerned,  he  has  had  any
 relief  in  the  matter  of  prices.  The

 .Bame  index  numbers,  when  connected
 with  certain  industrial  articles  like

 sugar,  kerosene,  cotton.  manufactures
 .and  leather  goods  also  shows  a  rise  as
 -compared  with  last  year’s.  Especially,

 the  rise  in  leather  goods  is  very  great.
 -To  my  mind,  it  is  a  clear  indication
 -that  those  commodities  so  essential  to
 life  have  not  fallen  in  prices  to  an
 appreciable  extent,  and  we  have  to  pay
 for  our  kerosene,  cotton  goods  as  well

 ~as  Jeather  goods,  as  much  as  we  did
 in  the  past.  The  living  conditions,  I

 tbeg  to  say,  in.  this  country  can  only
 improve,  if  there  is  more  production,

 .and  that  production  can  only
 brought  about  by  a  very  good  handling
 of  the  Five  Year  Plan.  I  am  glad  to

 say  that  the  Budget  for  1953-54  has
 -been  made  out  on  the  basis  that  it  is
 ‘the  third  year  of  the  Plan.  Indeed  it’
 ecould  not  be  otherwise,  for  the  simple
 reason  that  when  we  have  once  adopted
 the  Five  Year  Plan,  till  1955-56,  we

 -have  to  so  make  the  Budget,  that  its
 rprovisions  fit  in  with  the  general  struc-
 ture  of  the  Five  Year  Plan,  and  the

 «development  envisaged  therein.

 Here,  I  would,  however,  like  to  say
 za  few  words  about  the  working  of  the
 community  projects.  The  community
 projects,  to  my  mind,  are  a  very  essen-
 tial  feature  of  the  Five  Year  Pian,

 sespecially  in  relation  to  agriculture.  I
 am  glad  that  a  serious  effort  is  heing

 -mage  to  make  them  a  success.  There
 ha  oe  however,  been  a  few  short-com-
 ings,  in  my  opinion,  in  the  actual  work-
 ing  of  these  community  projects,

 ‘especially  in  so  far  as  supervision  is
 --concerned.  I  was  very  very  curious  to
 .find  out  what  machinery  the  Centre  had
 devised  for  the  execution  and  the  super-
 vision  of  these  projects.  We  in  Bilaspur

 “have  a  block  which  is  managed  by  a
 -community  project  officer,  who  fs  there
 -on  the  spot.  and  his  work  is  supervised

 or  inspected  only  once  in  a  while  by  the
 people  from  the  Centre.  I  found  that
 the

 people
 who  came  from  the  Centre

 to  see  the  working  of  these  community
 projects  on  the  spot,  are  invariably

 ‘people  who  were  administrators  rather
 ~than  experts  in  their  own  fields.  It
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 might  be  a  good  thing  to  have  a  man
 in  charge  of  the  field  operations  of
 these  community  projects,  who  is  an
 administrator.  That  is  admitted.  .But
 when  it  is  a  case  of  going  there  to
 find  out  how  much  wheat  was  grown
 ih  a  particular  acre,  whether  reclama-
 tion  of  land  has  been  done  under  the
 project,  and  whether  the  villagers
 have  really  made  the  road  which  they
 say  they  have,  we  want  people  who
 are  really  experts  in  their  own  fields,
 experts  in  agriculture,  irrigation  and
 so  on,  so  that  when  they  visit  the
 community  project  blocks,  and  see
 their  working  for  themselves,  they  will

 able  not  only  to  see  whether  the
 work  has  actually  been  done  or  not,
 but  also  be  able  to  advise  the  men
 on  the  spot,  with  their  superior  tech-
 nical  knowledge,  as  to  how  the  work-
 ing  of  the  community  project  can  be
 improved.

 Now,  I  would  like  to  turn  a  little
 while  to  the  income  and  expenditure
 side  of  the  Budget.  From  whatever
 study  I  have  been  able  to  make,  I  find
 that  the  revenue  side  of  the  Budget
 has  become  practically  static  in  the
 last  few  years.  Although  the  income
 has  increased  this  year  from  about
 Rs.  40l  crores  to  about  Rs.  438  crores, still  that  increase  is  not  in  the  taxation
 structure.  If  we  see  that  the  taxation
 structure,  we  find  that  the  Budget  pro-
 posals  for  1953-54,  show  a  gross  income
 of  Rs.  438  crores,  out  of  which  the  tax

 one
 comes  to  about  Rs.  338  crores

 only.

 Another  thing  that  I  found,  in  these
 revenue  figures,  was  that  the  percent-
 age  of  cost  of  collection  of  taxes  is
 very  high.  For  instance,  our  revenue
 from  customs  in  1951-52,  was  Rs.  23l
 crores,  and  the  revenue  for  union  excise
 duties  was  Rs.  85  crores.  The  cost  of
 collection  of  this  was  only  Rs.  8-3
 crores,  that  year.  For  ‘1953-54,  the
 revenue  from  customs  is  Rs.  70  crores,
 and  that  from  union  excise  duties
 about  Rs.  94  crores,  which  means  about
 Rs.  264  crores  in  all.  But  the  cost  of
 collection  has  gone  up  to  Rs.  23  crores,
 which  is  really-a  jump  of  more  than
 thrice  the  figure  of  the  previous  year.

 The  Minister  of  Finance  (Shri  C.  D,
 Deshmukh):  It  includes  Rs.  7-5  crores
 excise  duties,  which  are  transferred
 to  the  States.

 Shri  Anandchand:  I  beg  your  par-
 don.  I  thought  that  they  were  not  in-
 cluded  in  it.  I  would  only  like  to  know,
 why  the  excise  duties  were  not  there
 in  Rs.  8.3  crores  in  95l?

 Shri  oc.  D.  Deshmukh:  They  are  being
 transferred  this  year,
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 Shri  Anandchand:  There  is  one  other
 thing  wh:ch  I  would  like  to  point  out.
 In  other  tax  collections,  the  revenue
 collected  is  Rs.  2-16  crores,  while  the
 cost  of  collection  is  Rs,  1.45  crores.
 That  means  that  in  collecting  about
 Rs.  24  crores,  we  are  spending  about
 Rs.  4  crores.  I  hope  I  am  not  wrong
 in  what  I  say.  Here  again,  the  cost  of
 collection  is  high.

 Coming  to  the  Revenue  figures  for
 civil  admimistration  during  1953-54,  I
 find  that  the’  figures  are  placed  at
 Rs.  1-18  crores.  But  the  heads  under
 which  this  collection  is  to  be  made
 were  not  foynd  in  the  memorandum.
 I  have'no  quarrel]  with  that.  And  I
 svanted  to  say  at  the  very  beginning
 that  so  far  as  I  am  concerned,  I  have
 found  the  presentation  of  the  Budget
 in  all  these  volumes,  and  the  various
 explanatory  memoranda,  as  most
 illuminating,  and  I  do  not  agree  with
 my  hon.  friend  from  Madras,  who  said that  there  are  many  lacunez  in  it.  I
 think  especially  he  found  one  lacuna
 regarding  the  allowances  of  rulers.  I
 think  he  said  that  it  was  about  Rs.  540
 lakhs  in  the  explanatory  memorandum,
 whereas  in  the  actual  figures  of  the
 Budget,  it  is  about  Rs.  4  crores  and
 some  lakhs.  I  personally  think  that  the
 explanation  is—subject  of  course  to
 my  being  corrected  by  the  _  hon.
 Finance  Minister—that  a  sum  of  about
 Rs.  60  lakhs  or  so  has  not  been
 accounted  for,  because  it  has  been
 accounted  in  the  Centrally  administered
 areas  i.e.  Part  C  States.  If  we  add  this
 figure,  I  think  we  get  the  figure  of
 Rs.  540  lakhs  easily  made  up.

 As  for  the  other  revenues,  they  in-
 clude  revenues  from  forests,  from
 general  administration,  from  excise
 duties  and  so  on.  Probably  this  head
 refers  to  income  available  from  the

 Part,  C  States  and  otherwise,  because
 they  deal  with  incomes  which  are
 under  the  provincial  heads.  Coming
 from  a  Part  C  States,  I  would  like  to
 put  forward  one  suggestion  in  this
 regard.  The  expenditure  on  these  Part
 C  States  is  growing,  and  it  must  grow,
 I  think,  with  the  demand  of  time  and
 the  demand  of  the  penile  for  better
 amenities,  but  very  little  effort  has
 been  made  to  see  that  there  is  an
 increase  in  the  revenue  sive  04  the
 Budget.  In  some  Part  C  States,  in
 Cutch,  Bhopal,  and.  Tripura,  the
 revenues  are  less  than  what  they  were
 in  1949-50,  I  would  beg  of  the  Finance
 Minister  to  go  into  this  question  and
 see  that  the  finance  officers  who  are
 in  the  Part  C  States,  not  only  devote
 their  time  to  sending  large  and  inflated
 ‘expenditure  figures,  but  also  to  finding
 ‘out  new  avenues  and  additional
 ‘sources  of  revenue,  so  that  these  States
 are  not  always  deficit  and  a  drag  on
 the  Centre.
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 Shri  S.  V.  Ramaswamy  (Salem):
 Why  not  do  away  with  them?

 Shri  Anandchand:  I  was  going  to
 come  to  that.  Some  hon.  Members  here
 have  voiced  a  very  strong  feeling  that
 we  must  do  away  with  these  Part  C
 States  because  they  are  a  burden.  As
 a  matter  of  fact,  my  hon.  friend  from
 Bhopal  was  very  emphatic  as  I  read
 his  speech  yesterday  that  they  should
 be  done  away  with.  About  that,  I  am
 not  prepared,  with  the  limited  time
 at  my  disposal  to  present  to  you  any
 detailed  thesis  to  show  what  was  the
 need  or  what  was  not  the  need.  But,
 I  would  like  to  say  one  thing  and  that
 is  this.  The  Constitution  of  India  wes
 devised  by  the  Constituent  Assembly
 of  India  after  long  deliberation.  As  a
 matter  of  fact,  the  Constituent  Assem-
 bly.  came  into  being  in  November  or
 December  947  and  the  Constitution
 was  adopted  in  November,  949  and  it
 was  actually  promulgated  in  January
 1950.  We  had  some  very  excellent
 people  in  the  Constituent  Assembly  re.
 presenting  India,  and  the  aspirations of  its  people.  They  knew  the  difficulk-
 ties  with  which  they  were  faced.  They
 surmounted  those  difficulties  and  they
 gave  India  a  Constitution  which  is  not
 rigid.  If  today  Parliament  feels  that
 there  are  certain  areas  and  certain
 States  which  are  a  drag  on  the  Centre,
 by  all  means  do  away  with  them.  But
 in  my  opinion,  if  we  go  back  to  the
 history  of  these  Part  C  States,  there
 has  been  a  reason  for  bringing  them
 into  being.  They  are  not  mere  8९९
 dents  of  history  which  have  been  put in  the  First  Schedule  of  the  Constitu-
 tion.  Surely  there  were  weighty reasons  and  I  am  sure  if  we  go  into
 the  memorandum  that  the  late  Sardar
 Patel  presented  before  the  Constituent
 Assembly  when  the  Constitution  was

 finalised,  we  will  see  what  was the  necessity  for  these  Part  C  States.
 Take  a  Part  C  State  like  Cutch,  for
 example.  It  is  a  border  State  between
 Saurashtra  and  Pakistan.  Take  an-
 other  State,  Manipur.  It  is  on  the
 border  of  Assam  and  Burma.  Today, Possibly,  there  are  reasuns  for  which we  may  feel  satisfied  that  they  could be  absorbed.  But,  even  there,  {  wouid
 respectfully  submit  that  the  wishes  of
 the  people  should  be  the  primary  con-
 sideration.  I  think  the  wishes  of  the
 weople  can  he  the  only  criterion  as  to
 What  should  and  what  should  not
 nappen,  to  a  State  in  India,  established
 under  the  Const  tution.  Surely,  ff  the
 people  of  Andhra  can  create  a  State which  did  no:  exist  and  if  this  House
 ts  going  to  accept  a  new  State  which
 was  not  there  in  the  Constitution  be-
 cause  the  Deovle  there  want  it,  wit
 the  House  refuse  the  people  the  right to  continue  their  existence  in  a  State
 ff  they  so  desir®  State  which  has
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 been  there  in  the  Constitution.  That  is
 all  I  would  like  to  say  on  that  point.

 Two  minutes  more  and  I  shall
 finish.  This  is  also  my  first  speech  in
 this  House  and  like  my  hon.  friend,
 here,  I  may  be  given  two  or  three
 minutes  more  so  that  I  may  say  some-
 thing.  So  far  as  the  expenditure  side
 of  the  Budget  is  concerned,  I  think  the
 Defence  expenditure,  about  which
 there  has  been  so  much  criticism,  is  a
 justifiable  expenditure.  It  may  be  that
 the  Indian  defence  forces  today  are  not
 very  strong.  We  cannot  be  strong.  We
 have  not  got  those  defence  industries
 which  could  help  us  in  the  building
 up  of  a  better  defence  force.  Our  Air
 Force  is,  in  my  opinion,  a  more  child
 yet.  We  have  not  got  the  machinery
 and  equipment  which  go  to  make
 tanks  and  other  arms.  We  have  a  fong
 porder  with  Pakistan  to  protect.  I  am
 not  saying  that  Pakistan  is  going  to
 fight  with  India.  There  is  no  immediate
 or  remote  danger  of  that.  But,  that
 does  not  mean  that  we  should  not  be
 prépared.  The  strength  of  a  person  is
 the  best  sign  of  his  security,  and  I
 think  the  defence  services  as  such
 should  be  strengthened  as  much’  as
 possible.

 Of  course,  the  hon.  Finance  Minister
 said  last  year  that  a  critical  exami-
 nation  was  being  made  to  effect  econo-
 mies  in  the  defence  expenditure.  This
 time  he  has  been  pleased  to  say  that
 the  process  of  this  examination  will  be
 a  continuous  one.  Are  we  to  under-
 stand  that  this  continuous  process
 would  only  be  with  a  view  to  see  that
 the  ceiling  for  expenditure  on  Defence
 forces  is  not  going  to  rise  over  the
 figure  of  200  crores,  or  does  it  mean
 that  in  this  process  of  examination
 there  will  be  at  least  some  adjustment,
 some  saving  somewhere,  so  that  the
 expenditure  which  is  avoidable  may
 be  avoided?

 Regarding  the  civil  administration,—
 you  gave  me  a  couple  of  minutes  and
 perhaps  that  time  is  over—I  would
 only  touch  upon  one  subject,  that  is
 the  subject  o  f  ‘the  States  Ministry.  As
 hon.  friends  here  seem  to  be  very
 much  interested  in  the  problems  of
 Part  C  States—I  did  not  know  they
 were  so  interested—I  would  like  to  say
 a  few  words  about  the  administrative

 blems  of  these  States,  and  I  would
 the  hon.  States  Minister  in  his

 own  time  to  consider  them  properly
 and  see  whether  some  remedy  could
 not  be  provided.  It  was  very  hearten-
 ing  to  find  in  the  news  reports.  or
 Press  seports,  I  should  say,  that  there
 was  a  meeting  of  the  Chief  Ministers
 of  Part  C  States.  It  was  said  that  they
 were  experiencing  certain  difficulties
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 in  carrying  on  the  administration  be-
 cause  of  paucity  of  administrative
 machinery,  too  much  guidance  or  inter-

 the  Centre  and  non-
 availability  of  properly  constituted
 High  Courts  in  these  States.  I  am  not
 concerried  with  what  interference

 ind Centre  does.  Perhaps  it  is  a  good  thing.
 We  are  in  the  initial  stages  of  demo-
 cracy  and  I  think  the  Centre  would
 be  well  advised  to  exercise  great
 caution  in  the  working  of  these  Minis-
 tries  which  have  just  come  into  exist-
 ence.  I  will  however  say  this.  In  these
 States  which  are  small  in  structure,
 there  is  always  a  kind  of  a  cesspool
 development  in’  the  administrative
 services,  because  there  is  no  transfer
 from  one  to  the  other..  There  is  no
 common  cadre  of  administrative
 services.  What  happens  is  this.  A  inan
 who  was  perhaps  a  district  magistrate
 20  years  ago  is  still  a  district  magis-
 trate,  because  he  cannot  be  changed.
 There  is  no  cadre  to  which  he  can  be
 transferred  from  one  St&te  to  another.
 The  needs  of  these  States  are  so
 limited  and  the  resources’  also  so.
 limited  that  the  administrative  services
 cannot  be  duplicated.  If  there  is  a
 Civil’  Surgeon,  there  is  only  one;  there
 cannot.  be  two  because  two  are  not
 needed.  These  officers  develop  their
 likes  and  dislikes  in  the  administra
 tion  over  a  period  of  years,  and  I
 think  it  is  necessary  to  give  some
 relief  to  the  people.  I  think  the  pro-
 posal  made  by  the  Chief  Ministers  of
 these  Part  C  States  about  a  common
 cadre,  about  which  there  is  a'so  refer-
 ence  in  the  Five  Year  Plan  on  the
 Administrative  Chapter,  may  be  a  very
 good  thing  if  the  hon.  States  Minister
 could  look  into  that  problem  and  do
 something.

 The  other  thing,  about  the  High
 Courts;  _this  is  an  urgent  necessity.
 Today,  in  every  State  in  India,  whether
 it  is  Part  A  or  Part  8,  there  is  a  pro-.
 perly  constituted  High  Court  under
 the  Constitution  functioning  with
 Ju

 ages,
 a  Chief  Justice  and  so  on.  But,

 in  these  Part  C  States  except  Coorg
 which  has  been.  attached  to  Mysore
 and  except  Delhi  which  is  now  getting
 a  Circuit  Court,  the  highest  court  of
 appeal  is  a  one  man_  court  of  the
 Judicial  Commissioner.  A  Judicial
 Commissioner  getting  a  pay  of  Rs.  1,000
 or  1,500  a  month.  I  would  submit,  is
 not  a  person  who,  today,  in  modern
 democracy  or  in  the  democratic  State
 of  India  should  exercise  these  powers
 of  life  and  death,  functions  of  haheas
 corpus  and  other  things,  which  a  pro-
 perly  constituted  High  Court  is  there
 to  do.  I  would  respectfully  make  a
 suggestion.  As  far  as  possible,—that
 would  not  mean  any  additional  ex-
 penditure—the  High  Courts  of  these
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 Part  C  States  can  be  the  High  Courts
 of  their  adjoining  Part  A  or  Part  B
 States  so  that  the  people  in  these  States
 can  get  the  same  justice  which  the
 People  in  the  other  parts  of  the  States
 are  getting.  I  would  have  liked  to
 make  many  more  points;  but  the  time
 was  limited.

 शी  ए०  ऐंड  विद्यालंकार  (जालन्धर)  :

 चेयरमैन  साहब,  में  समझता  हूं  कि  जो  बजट

 इस  साल  पेश  किया  गया  है  वह  आम  तौर  पर

 प्रोग्रेसिव  (progressive)  है  यानी  वह
 तरक्की  की  तरफ  ले  जाने  वाला  है,  उस  का

 झुकाव  तरक्की  की  तरफ  है  जहां  तक  लोकमत

 का  ताल्लुक  है,  अगर  अखबारों  को  देखा  जाय,
 या  उन  लोगों  की  राय  को  देखा  जाय  जो  कि

 बजट  के  मामलों  में  कुछ  दिलचस्पी  रखते

 है,  तो  लाजिमी  तौर  पर  मानना  पड़ेगा  कि

 बजट  देश  को  तरक्की  की  तरफ  ले  जाने  वाला

 है  और  फाइनेंस  मिनिस्टर  साहब  का  जहां
 तक  आउटलुक  (outlook)  और  एप्रोच

 (approach)  हैँ  वह  तरक्की  की  तरफ

 है  ।,लेकिन  इसके  साथ  ही  साथ  हम  इस  बात

 को  नहीं  भुला  सकते  कि  जहां  तक  स्वं साधा-

 रण  का  ताल्लुक  है,  उन  के  दिल  में  इस  बजट

 से  कोई  उत्साह  या  स्तुति  पैदा  नहीं  हुई  है
 और  उन  को  कुछ  ऐसा  महसूस  नहीं  हुआ  है
 कि  इस  बजट  से  उन  को  कुछ  राहत  पहुंचने

 खाली है  यह  लोग  जो  सरकार  की  मेशीनरी

 को  चलाते  हैं,  जो  अदना  मुलाजिम  हैं  और

 जिनके  हाथों  से  यह  तमाम  कारखाना  चलता

 है,  वह  यह  महसूस  करें  कि  इससे  हमें  राहत

 पहुंची  हैँ,  ऐसी  बात  नहीं  है।  में  ने  कहा  कि

 जहां  तक  आम  स्टेंडडेंस स  (standards)  का

 ताल्लुक  है  या  जिम  आर्थिक  व्यवस्था  के

 अन्दर  हम  रह  रहे  हे  उसका  ताल्लुक  है  उस  के

 हृ दूद  के  अन्दर.  तो  यह  मानना  पड़ेगा  कि  हम
 सरक की  की  तरफ़  जा  रहे  हें  और  जो

 कुछ  हम  से  बन  पड़  रहा  है  हम  कर

 रहे  है ंलेकिन इस  के  साथ  ही  हम  को  यह

 बात  देखनी  है  कि  जो  लाखों  और  करोड़ों

 इन्सान  इस  देश  में  रहते  हें  वा  वह  हजारों
 आदमी  जो  इस  मशीनरी  को  चला  रहे  हैं
 और  जिन  के  कन्धों  पर  देश  की  तरक्की  निर्भर

 है  अगर  उन  को  कुछ  उत्साह  पैदा  नहों  होता,
 उन  को  कुछ  स्फूतिं  पैदा  नहीं  होती  तो  इसका

 अर्थ  है  कि  हमारे  और  उन  के  दरमियान  एक

 बड़ा  भारी  अन्तर  है  जिप  को  हमें  परा  करना है  |

 P.M,

 इसलिये में  यह्‌  समझता  हूं  कि  जहां  हम
 अ।नी  पालिसी  तय  करें  और  आम  तौर  पर  हम

 मौजूदा  बजट  के  अन्दर  जिस  पालिसी  के  ऊपर

 तमाम  गवर्नमेंट  चल  रही  हैं  उस  को  सपोर्ट

 (support)  करें  वहां  में  यह  चाहता  हूं
 कि  हम  यह  भूल  न  जाय  कि  अभी  तक  हम
 जनता  के  अन्दर  वह  उत्साह  पैदा  नहीं  कर  सके

 जो  उत्साह  हमें  पेदा  करना  है  |  श्वास  तौर

 पर  में  यह  अनुभव  करता  हूं  क्योंकि  मेरे

 सामने  रोज  कई  लोग  आते  हैं  वह  लोग  आते

 हैं  जो  कि  इस  गवर्नमेंट  की मशीनरी  को  चलाते

 हैं,  छोटे  छोटे  मुलाजिम  हैं,  जिन  की  अवस्था

 यह  है  कि  वह  सत्तर  सत्तर  और  सौ  सौ  रुपया

 में  गुजारा  करने  पर  मजबूर  हें  t  वह  मेरे

 पास  आते  हैं  और  जब  में  उन  के  सामने  बजट

 के  पो ये खोल  कर  दिखाता  हूं  कि  हमारे  पास

 फिटनेस  (finance)  की  बड़ी  दिक्कत

 हे,  ,हमारे  पास  धन  नहीं  है,  आप  लोग  चाहते

 &  कि  हमारी  तरक्की  हो,  आप  चाहते  हैं

 हैं  कि आप  को  हाउस  रेंट  अलाउंस  (house-
 rent  allowance)  मिले,,  आप  चाहते
 है  कि  आप  को  दूसरी  तरह  के  अलाउंस

 मिलें,  आप  चाहते  हें  कि आप  को  मंहगाई  भत्ता

 मिले,  छेकती  हमारे  पास  धन  नहों  है,  कहां
 से  पैसा  आवेगा,  तो  उन  को  यह  बात  अपील

 नहीं  करती।  जिस  वक्‍त  वहू  यह  देखते

 है  कि  उन  के  दड़े  बड़े  अकसर  हैँ  जिन  को  बड़ी
 बड़ी,  तनख्वाह  मिलती  हे,  तो  उसकी

 वह  बात  समझ  में  नहीं  आती  कि  उन
 को  सौ  रुपये  लेते  पर  क्‍यों  मज़ार  किया
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 जाता  है।  जब  उसी  मशीनरी

 का  एक  दूसरा  पुर्जा  उसी  मशीनरी

 को  चलाने  वाले  को  उसी  तरह  देशभक्ति

 के  नाम  पर  अपील  करते  हें  और  देश  को  आगे

 ले  जाना  चाहते  हैं  तो  देश  के नाम  पर  अपील

 करते  हें  कि  लोग  काम  करें  और  ज्यादा  से

 ज्यादा  प्रोडक्शन  (production)  करें,  तो

 उन  को  यह  बात  समाज  में  नहीं  आती  कि  यह

 हमारी  तनख्वाह  में  अन्तर  कैसा है  «=  इसलिये

 में  समझता  हूं  कि  यह  एक  बड़ा  भारी  प्रश्न

 है  जिस  को  हमें  सोचना  चाहिये।  यह  एक

 बुनियादी  सवाल  है  जिस  पर  हम  को  विचार

 करना  है  कि  आया  हम  किस  तरीके  से  चलें  कि

 जिन  लोगों  के  जरिये  हम  अपने  देश  की

 सरबकी  करना  चाहते  हें  उन  के  लिये  हम  किस

 तरह  से  कोई  रास्ता  निकाल  सकते  हें  कि जिस

 से  वह  भी  सुखी  रहें  कौर  हम  अपने  देश  की

 इक नामी  (economy)  को  भी  आगे

 ले  जा  सकें।

 में  समझता  हूं  कि  पहली  बात

 जो  हमको  करनी  चाहिये  वह  यह  हें  कि  हम

 कोई  कमीशन  कायम  करें  या  इस  के  लिये

 कोई  दूसरी  तजवीज  निकालें  कि  जो  अन्तर

 इस  वक्‍त  तनख्वाहों  का,  अदना  और  बड़ी

 तनख्वाहों  का  अन्तर  है,  वह  दूर  हो  ।  सुगर
 हम  उस  को  दूर  नहीं  करते  तो  लोगों  के

 अन्दर  वहू  'विश्वास  ओर  वह  भरोसा

 पैदा  नहीं  कर  सकते  कि  जिसके  जरिये

 हमें  तरक्की  करनी  है,  जो  हमारी  स्कीमें

 है  उन  को  चलाना  है।  इसलिये  पहली  बात

 जो  में  कहना  चाहता  हूं  वह  यह  है  कि  हम
 अपने  बजट  को  इस  तरह  का  बनावें  जिस  से

 यह  अन्तर  दूर  हो  -  अभी  तक  हमारे  देश

 में  अंग्रेजों  के ज़माने  में  हम  कहा  करते  थे  कि

 बह  ऐडमिनिस्ट्रेशन  टाप  हैवी  (top

 heavy)  है,  उस  के  ऊपर  बहुत  ज्यादा

 बोझ  है,  तमाम  उस  की  मशीनरी
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 पर  ।  अभी  हम  तमाम  बजट  के  फिगर्स

 को  निकाले  तो  दिखाई  देगा  कि  वह  काफी

 टाप  हैवी  है,  हमारा  ऐडमिनिस्ट्रेशन  वहुत

 खर्चीला  है  ।

 इसी  के  साथ  साथ  में  एक  बात  और

 कहना  चाहता  हूं  और  वह  यह  है  कि  हमारे

 ऐडमिनिस्ट्रेशन  के  जो  डिपार्टमेंट  (De-

 partments)  हें उन  में  कोऑर्डिनेशन

 (co-ordination  )  नहीं  है  |  हमारे  रिपार्ट-

 मेंटल  में  कोऑर्डिनेशन  चाहिये  ।  उस  के

 अन्दर  सब  से  बड़ी  बात  जो  हम  देखते  हैं

 यह  यह  है  कि  छटनी  होती  है,  क्‍योंकि  खर्चा

 बढ़ता  है  और  उस  खर्चा  में  कमी  करते  हैं

 इसलिये  कुछ  लोगों  को  वहां  से  अलग  करते

 हैं  -  हमारे  यहां  बहुत  से  आदमी  ऐसे  हें
 जो टैम्पोरेरी  (temporary)  हें,  दस  दस

 और  पंद्रह  साल  से  काम  कर  रहे  हैं,  लेकिन  अब

 भी  उन  को  टैम्पो रे री  कहते  हें  और  उन  को

 अलग  कर  देते  हे  ।  तो  एक  तरफ  तो  उन

 आदमियों  को  जवाब  दे  देते  हें  और  दूसरी
 तरफ  नयी  भरती  करते  हैं।  इस  को  भी

 देखना  चाहिये  ।  इन  तमाम  चीज़ों  को  हम
 कोर्डिनेटर  कर  सकते  हें।  अगर  एक  आदमी

 की  एक  डिपार्टमेंट  में  ज़रूरत  नहीं  है  तो  क्यों

 नहीं  दूसरे  डिपार्टमेंट  में  जहां  नयी  भरती  हो

 रही  है  उस  को  भेजा  जाय  ओर  वहां  वह  काम

 करे।  में  तो  यह  भी  ज़रूरी  नहों  समझता

 कि  हमारे  दफ्तरों  में  सल् फीड  ही  (clerks)
 काम  करें।  वे  वापस  (fields)
 में  क्यों  नहीं  जा  सकते,  अगर  बहां  दफ्तरों  में

 उन  की  जरूरत  नहों  है  तो  कुछ  को  फील्ड्स  में

 भेजा  जा  सकता  है  |  हमारे  कम्युनिटी
 प्रोजेक्ट  (community  9706८७)  हैं
 या  देहातों  में  काम  है,  या  दूसरे  फील्ड्स  में

 काम  हें,  उन  के  अन्दर  वह  काम  कर  सकते

 है।  तो  इस  हयूमन  लेकर  (human

 labour)  को,  इनसानी  मेहनत  को,  इस  तरह
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 से  प्लान  (plan)  करें  और  इस  तरह  से  तौर  पर  कोशिश  करनी  पड़ेगी  कि  जो  ज्यादा

 इस्तेमाल  करें  कि  जिस  से  वह  पाया  न  हो  v  धन  वाले  हैं,  ज्यादा  आमदनी  वाले  हैं,  वे  सेविंग

 ज्यादा  करें  ।  उन  को  बचत  की  तरफ़.

 हमारी  इकॉनमी  इस  वक्‍त  मिक्सड  इका-  ज्यादा  प्रवंत्ति  हो  ।  में  समझता  हूं  कि  इस”
 नामी  (mixed  economy)  हैं  और

 मिक्सड  इकानामी  के  अन्दर  यह  बात  ठीक  है
 कि  हम  बहुत  तेजी  से  नहीं  जा  सकते  ।  हम
 को  तमाम  तबकों  को  अपने  साथ  लेना  पडता

 है  जो  कि  इक़तिसादी  कामों  के  अन्दर  और

 इक़तिसादी  एक्टिविटी  में  हिस्सा  लेना  चाहते

 हैं।  लेकिन  इस  वक्‍त  जो  हमारी  सब  से

 बड़ी  समस्या  हैँ  वह  आर्थिक  समस्या  है  |

 उस  के  लिये  हमें  तमाम  ध्यान  देना  चाहिये
 कि  धन  की  कमी  को  कैसे  पूरा  करें।  एक

 तरफ  तो  में  ने  कहा  कि  खर्चे  को  कम  करें,

 मगर  दूसरी  तरफ  इस  वक्‍त  जो  हमारा  मौजूदा
 बजट  हैं  उस  में  मुझे  ऐसा  दिखाई  नहीं  देता

 कि  उस  से  बचत  को  ऐंनकरेजमेंट  =  (en-

 couragement)  मिलता  हो।  गो  में  जानता

 हूं  कि  हम  लोग  कोशिश  करते  हैँ  और  बजट

 के  अन्दर  इस  बात  के  लिये  ध्यान  "खा  गया

 है  कि  सेविंग  हो,  इस  के  लिये  कोशिश  की  जाय

 लेकिन  सेविंग  के  अन्दर  भी  हम  को  माग

 प्रदर्शन  करना  पडेगा  ।  जो  लोग  अपर  हैं,
 जो  ज्यादा  आमदनी  वाले  हें,  उन  को  मार्ग

 प्रदर्शन  करना  पड़ेगा  ।  इस  के  लिये  जो

 टैक्सेशन  (taxation)  की  पालिसी  है
 उस  को  इस  तरीके  से  बनाना  पड़ेगा  और

 खर्च  की  पालिसी  को  इस  तरीके  से  बनाना

 पड़ेगा  कि  जो  लोग  ज्यादा  खर्चे  करने  वाले  हैं

 यह  सेविंग  करें,  खर्च  में  कमी  करें  और  बचत

 करें।  क्‍योंकि  वह  बचत  नहीं  करते  तो  वह

 एक  स्टैंडर्ड  पेश  करते  हैं,  वह  खर्च  में  स्टेंडडें

 कायम  करते  हें  मौर  उसका  नतीजा  यह  होता

 है  कि  जो  लोग  गरीब  हैं  वे  भी  उसी  स्टेंडर्ड

 पर  आना  चाहते  हैं,  उसी  स्टेंड  पर  खर्चे  करना

 चाहते  हें।  तो  वालंटरी  सेविंग  (volun-

 tary  saving)  जिस  के  लिये  हम  जनता

 से  अपील  करते  हैं  उस  के  लिये  हमें  खास

 के  लिये  हमें  पर्याप्त  कोशिश  करनी  है  ।

 एक  बात  जो  में  कहना  चाहता  हूं  वह:
 विदेशी  टेक्नीशियन.  (technicians)
 के  सम्बंध  में  है।  में  यह  मानता, हूं और

 में  उन  लोगों  के  साथ  सहमत  नहीं  हूं  कि  जो

 बिना  सोचे  समझे  विदेशी  टंक्नीशियन्स  को

 मंगाने  पर  ऐतराज  करते  हे।  जो  भी  विदेशी

 टेक्नीशियन  हम  कहीं  पर  लगाते  हें  उन  पर

 ऐतराज  करते.  हें  ।  में  जानता  हूं  कि  बहुत
 से  कम्युनिस्ट  भाई  इस  बात  पर  सवाल  करते

 है  और  ऐतराज  करते  हैं।  लेकिन  में  जानता

 हूं  और  वह  रुस  की  और  दूसरे  दोषों  की  ह्स्ट्री
 को  देखें  तो  उन  को  मालूम  होगा  कि  रुस

 के  अन्दर  सेकड़ों  की  तादाद  में  विदेशी  कम्पनियां

 गई,  विदेशी  गये  ।  रुस  के  अन्दर  जो  पहला
 फाइव  ईयर  प्लान  (Five  year  plan)-
 था  उस  का  तो  तकरीबन्‌  जो  दारोमदार

 था  और  इस  को  कामग्रात्री  का  राज़  था,.

 -बह्‌  तमाम  अमेरिकन  टेक्नीशियन  के  सिर  पर”

 था।  तो  इस  लिये  में  इस  बात  के  तो  विरुद्ध

 नहीं  हूं,  इस  बात  के  खिलाफ  नहीं  हूं  कि  विदेशी

 टेकने  शिया  बुलावे  जायें।  लेकिन  में

 चाहता  हूं  कि  हम  लोग  इस  तरफ:

 डिसक्रिमिनेशन  (discrimination):
 से  काम  लें,  हम  सोच  समझ  कर  काम  लें।'

 अभी  कुछ  दिन  हुए  भाखडा  और  नागल  के-

 सम्बन्ध  में  कुछ  मुलाज़मतें  निकली  थी  और

 कुछ  इंजीनियर  मांगे  गये  थे।  उन  इंजीनियरों
 के  सम्बन्ध  में  जिस  योग्यताओं  के  इंजीनियर
 मांगे  गये  थे,  उस  के  लिये  पचास  या  साठ.

 दरख्वास्तें  आई  ।  जो  कमीशन  इन  इंजी--
 नियमों  के  इम्तहान  के  लिये  बैठा  था  उस  में

 भाखड़ा  और  नांगल  के  एक  अमेरिकन

 टेक्नीशियन  भी  थे  ।  खैर,  अमेरिकन

 टेक्नीशियन  रहें,  मुझे  ऐतराज़  नहीं
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 [श्री  ०  एन०  विद्या ले कार]
 लेकिन  वह  ६०  या  ७०  आदमी  जो

 कि  अपने  आपको  क्वालिफाइड  समझते  थे,

 जो  उन  क्वालिफिकेशन  को  और  शर्तों  को

 'प्राय  करते  थे  और  क्वालिफिकेशन  को  देख

 कर  इंटरव्यू  के  लिये  बुलाया,  उन  के  अन्दर  ऐसी
 मिसालें  हैं  कि कई  इंजीनियर  आप  के  गवर्नमेंट

 के  किसी  डिपार्टमेंट  के  अन्दर  ५००  या  ६००

 रुपये  तनख्वाह  लेते  थे।  तो  उन  से  कहा
 -  गया,  बाकी  तमाम  बातें  ठीक  निकलने  के

 बाद,  कि  आया  तुम  इस  बात  के  लिये  तैयार  हो,
 "कि  तुम  को  ६००  या  ७००  रुपये  दिये  जायें

 और  तुम  भाखड़ा  नांगल  में  जाने  को  तैयार

 हो  या  नहीं।  उन  को  १००  रुपये  ज्यादा

 आफर  किये  गये  ।  यह  कहा  कि  वहां
 खर्चा  बहुत  है,  कई  चीज़ों  के  बारे  में,  यहां

 कई  बच्चे  पढ़ते  हे  उनका  सवाल  है

 “वगैरह  वगैरह  -  तो  उससे  कहा  गया

 तुम  इतने  ही  रुपये  पर  जाने  को  तैयार  हो
 या  नहीं  ।  तो  इस  तरह  से  कई  लोगों  से

 “दूसरे  सवाल  करने  के  बाद  यह  कहा  गया,
 मगर  उन्होंने  इन्कार  किया  कि  हम  इतनी

 कम  तनख्वाह  में  जाने  को  तैयार  नहीं  हैं  t
 '  इस  का  नतीजा  यह  हुआ  कि  यह  कह  दिया

 गया  कि  चूंकि  हिन्दुस्तानी  टेक्नीशियन,  इंजी-

 ' नियर,  नहीं  हैं  इसलिये  हम  को  बाहर  से  बुलाना
 पड़ता  है  और  उस  जगह  पर  १४००'रुपये  का

 एक  अमेरिकन  या  कोई  विदेशी,  में

 नहीं  कह  सकता  कि  अमेरिकन  था

 न्याय  कौन,  लेकिन  एक  विदेशी  इंजीनियर
 उस  जगह  पर  प्वाइंट  किया  गया।

 अगर  हिन्दुस्तानी  इंजीनियर  को  आप  ७००

 या  ८००  पर  नहीं  ले  सकते,  जो  क्वालिफाइड  हैं,
 यह  महज  अगर  १००  रुपये  ज्यादा  पर  जाने

 को  ऐतराज  करता  है,  तो  उस  के  लिये  यह

 कह  कर  कि  यहां  हिन्दुस्तानी  क्वालिफाइड

 इंजीनियर  नहीं  हें  और  विदेशी  इंजीनियर
 को  आप  १४००  रुपये  तनख्वाह  देने  को  तैयार

 हैं,  तो  में  नहीं  समझता  कि  यह  किस  तरह
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 हक  बजाय  है  और  कसि  तरह

 से  यह  चीज़  उचित  हो  सकती  है।  में  नहीं

 कहता  कि  इस  सम्बन्ध  में  कोई  जान  ब्र

 (कर  ऐसा  .किया  गया  ।  लेकिन  में  कहना

 चाहता  हूं  कि  इन  चीज़ों  में  हमें  अह॒तियात
 व्तनी  चाहिये  ।  आज  हम  इस  मामले

 में  वह  अहतियात  नहीं  बरत  रहे  हैं  जो

 कि  हमें  बरतनी  चाहिये।

 में  जानता  हूं  कि  कुछ  लोग  ऐसे  भी

 आ  गये  हें  भाखड़ा  और  नांगल  और  दूसरे

 प्रोजेक्ट  में  जो  कि  मामूली  काम  जानते  हैं  U

 मिसाल  के  तौर  पर  जैसे  वेंडर्स  (welders)

 हैं,  तो  वेंडर्स  की  क्या  जरूरत  है,  मामूली
 कारखाने  में  वेल्स  काम  किया  करते  हें,
 उसी  तरह  स्टोर  किससे  हें  जो  स्टोर  कीपरी

 का  काम  करते  आये  है  |  में  समझता  हूं
 कि  इन  प्रोजेक्टस  के  लिये  तो  गवर्नमेंट  की

 पाल्सी  यही  है  कि  सिर्फ  ऐसे  टेकनीशियन्स

 लिये  जायं  जो  बिल्कुल  जरूरी  हों  ओर  जिनके

 बगर  काम  न  चल  सकता  हो,  केवल  ऐसे

 ही  आवश्यक  टेकनिशियनस्‌  मंगाये  जायं,  जो

 गवर्नमेंट  की  इस  सम्बन्ध  में  डिक्लेयर्ड  पालिसी

 (declared  policy)  है,  लेकिन

 में  आप  के  सामने  यह  अर्ज़  करना  चाहता  हं
 कि  उस  पर  पूरी  तरह  अमल  नहीं  हो  रहा

 है  और  में  चाहता  हूं  कि  गवर्नमेंट  की  उस

 पालिसी  पर  पूरी  तरह  से  अमल  होना  चाहिये  t

 में  केवल  एक  आध  बात  और  कह
 कर  समाप्त  किये  देता  हूं।  एक  चीज़  जो में

 कहना  चाहता  था  वह  यह  हूँ  कि  जो  बजट  पेश

 किया  गया  हे  उस  के  अन्दर  इस  बात  का  जिक्र

 नहीं  है  कि  जो  डिस्प्ले  कौन  (dis-

 placed  persons)  हैं  उन  को  मुआवीया
 देने  की  बात  कही  गयी  थी,  उस  बजट  में

 इसका  जिक्र  नहीं  हैं  ।  में  समझता  हूं  कि

 डिस्प्ले  पर्सनल  को  मुआवजा  देंने  की  बात

 एक  ऐसी  चीज़  हो  गयी  हैं  की  अब  उस  से
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 पीछे  नहीं  हटा  जा  सकता,  गवर्नमेंट  उस  के

 सम्बन्ध  में  अपनी  नीति  का  ऐलान  कर  चुकी

 है,  और  में  समझता  हूं  कि  उस  के  ऊपर  हमारे

 फाइनेंस  मिनिस्टर  को  फिर  से  विचार  करना

 चाहिये  और  उसके  विषय  में  उन्हें  कोई  न

 कोई  रास्ता  अवश्य  निकालना  चाहिये  ताकि

 जो  डिसप्लेस्ड  पर्सनल  हें  उनको  मुआवीया:
 दिया  जा  सके  ।  इस  के  अतिरिक्त  डिस्प्ले

 पर्सनल  के  पास  जो  पाकिस्तानी  सिक्योरिटीज

 हैं  और  आज  हकीकत  यह  है  कि  उन  का

 पाकिस्तानी  सिक्योरिटीज़  के  ऊपर  से  भरोसा

 उठ  चुका  है,  मुझे  मालूम  हुआ  है  कि  फाइनेंस

 मिनिस्टर  इस  सम्बन्ध  में  विचार  कर  रहे  हें

 तो  भी  में  आज  उनकी  खास  तौर  से  इस  विषय

 की  तरफ  तवज्जह  दिलाना  चाहता  हूं  कि  जब

 कि  पाकिस्तानी  सिक्योरिटीज  पर  से  उन  का

 भरोसा  उठ  चुका  हैँ  और  वह  जब  तक  उन

 सिक्योरिटीज  को  बेच  नहीं  सकते  तब  तक

 उन  को  इस  बात  की  रियायत  देनी  चाहिये
 कि  वह  उन  को  इंडियन.  सिक्योरिटीज़'  के  साथ

 बदल  सकें,  बदलने  के  लिये  तो  उन्हें  रिआयत

 देनी  ही  चाहिये  और  में  चाहता  हूं  कि  इस

 तरफ  ख़ास  विचार  किया  जाय,  बस

 इतना  कह  कर  अपना  कथन  समाप्त  करता  हूं  1

 श्री  रामलाल  व्यास  (उज्जैन  )  :

 सभापति  महोदय,  में  आप  का  अत्यन्त  आभारी

 हूं  कि  आप  ने  मुझे  आज  इस  बजट  के  ऊपर

 बोलने  का  अवसर  दिया  ओर  विशेषकर

 इसलिये  कि  मध्य  भारत  को  आज  पहली
 दफ़ा  इस  अधिवेशन  में  अपनी  राय  रखने

 का  अवसर,  प्राप्त  हुआ  है

 जहां  तक  बजट  का  सम्बन्ध  है,  में  वित्त

 मंत्री  जी  को  उसको  प्रस्तुत  करने  पर  अभि-

 नन्‍दन  करता  हूं  और  बजट  में  जो

 लक्ष्य  उन्होंने  अपने  सामने  रक्खे  हैं,

 उन  का  भी  स्वागत  करता  हूं।  स्वागत

 इसलिये  कि  जिस  सड़क  पर  हम  चल  रहे

 हैं  और  जो  पंचवर्षीय  योजना  के  अन्तर्गत
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 हम  ने  अपने  रू क्य  और  उद्देश्य  निर्धारित

 किये  है  और  जिस  रास्ते  पर  चल  कर  पांच

 वर्ष  के  भीतर  हमें  उस  मंजिल  तक  पहुंचना  है,

 हम  देखते  &  कि  उन  लक्ष्यों  और  उद्देश्यों  को

 अपने  सामने  रखते  हुए  ठीक  ढंग  से  उस  रास्ते

 पर  हम  अपनी  गाड़ी  को  लिये  जा  रहे  हें  और
 यह  बड़े  सन्तोष  का  विषय  है  कि  उस  गाड़ी  में

 और  अधिक  वजन  डालने  का  उन्होंने  प्रयत्न  नहीं
 किया  हे  और  ज्यादा  भार  न  डालते  हुए  उस

 गाड़ी  की  उसी  रफ्तार  से  आगे  बढाते  हुए
 लिए  चले  जा  रहे  हे  ओर  यह  निश्चित  है  कि

 जो  लक्ष्य  हम  ने  इन  पांच  वर्षों  में  अपने  लिए
 रक्खा  हैँ,  उस  तक  हम  अवश्य  पहुंचेंगे  |

 वित्त  मंत्री  महोदय  ने  अपने  भाषण  में

 देश  की  आर्थिक  दशा  का  चित्र  खींचा  हैँ  और

 यह  प्रसन्नता  की  बात  हे  कि  कीमतें  कम  हुई

 हैं।  जहां  तक  उत्पादन  का  सवाल  है  कई

 चीजों  का  हमारे  देश  में  उत्पादन  भी  बढ़ा

 वह।  खाद्य  की  समस्या  का  जहां  तक  सम्बन्ध

 है  यद्यपि  यह  कहा  गया  है  कि  खाद्य

 की  स्थिति  अभी  अच्छी  हे  लेकिन

 हमें  इसी  से  संतोष  नहीं  कर  सेना

 चाहिये।  अभी  भी  हमारे  देश  में  पंचवर्षीय

 योजना  के  जमाने  में  इधर  पिछले  दो  वर्षों

 में  भारत  को  जितना  अनाज  बाहर  के  देशों

 से  मंगाना  पड़ा  उतना  अनाज  कभी  हमारे
 देश  में  नहीं  आया।  श्रीमान्,  आप  को  विदित

 ही  है  कि  ४०  करोड़  रुपया  प्रति  वर्ष  हम  लोग

 केवल  अनाज  ढोने  वाले  जहाजों  के  किराये

 पर  खर्च  करते  है  और  यह  स्वयं  इतनी  बडी

 रक़म  है  कि  जब  तक  हम  खेती  में  स्वावलम्बी

 नहीं  होगें  और  अनाज  की  अपनी  आवश्यकता

 अपने  देश  से  पूरी  नहीं  कर  पायेंगे  तब  तक

 यह  लम्बी  रक़म  हमें  किराये  के  नाम  पर

 खर्च  करनी  हे  ।  इस  के  अतिरिक्त  लगभग

 डेढ़  अरब  रुपये  का  माल  हमें  बाहर  से  मंगाना

 पड़ता  है  और  यदि  हमें  खेती  और  खुराक  के

 बारे  में  स्वावलम्बी  होना  है  तो  हमें  कुछ
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 ऐसे  तरीके  करने  चाहियें  जेसे  कि  अभी  एक

 साहब  ने  बतलाया  कि  हम  क्‍यों  न  जापानी

 तरीक़े  अपनावें  और  प्रचार  करें,  परन्तु  में

 यह  पूछना  चाहता  हूं  कि  आप  ने  इस  वर्ष

 और  गत  वर्ष  भी  कृषि  पंडित  कायम  किये

 और  जिन्होंने  अधिक  अन्न  उपजाया,  उन

 को  आपने  इनाम  भी  दिये  और  उसका  आप

 ने  खूब  प्रचार  भी  किया  और  अखबारों  में

 प्रचार  किया  कि  अमुक  किसान  ने  एक  एकड़
 में  इतना  गेंहूं  बोया,  इतना  उस  ने  चावल  आदि

 बोया  और  इतनी  अधिक  पैदावार  हुई,  में

 यह  नहीं  समझ  सका  कि  यदि  वाक़ई  में  इतना

 अनाज  पैदा  हुआ  और  इतनी  पैदावार  उन्होंने
 की  तो  क्‍यों  नहीं  इस  तरीके  को  सारे  देश

 के  सामने  रक्खा  जाता  |  उस  के  बजाय  थोड़ी
 सी  भी  अगर  किसानों  ने  अनाज  के  उत्पादन

 में  बृद्धि  की,  तो  यह  देश  बहुत  जल्द  ही  एक
 आध  वर्ष  में  ही  पूर्ण  स्वावलम्बी  बन  सकता  हूँ
 ओर  मेरा  तो  अनुमान  &  कि  यह  चालीस

 करोड़  रुपया  जो  जहाजों  के  किराये  में  खर्च

 किया  जाता  हूँ  यदि  वह  किसानों  को  दिया

 जाय  और  वह  भी  मुफ़्त  में  नहीं,  बल्कि  क़॒र्ज

 के  रूप  में  बगैर  व्याज  के  दिया  जाय  तो  में

 निश्चयपूर्वक.  कह  सकता  हूं  कि  हमारे  देश

 के  किसान  एक  वर्ष  ही  में  इतना  अनाज

 पैदा  कर  सकते  हें  कि  जितनी  देश  को  जरूरत

 है  उत्तना  अनाज  वह  उगा  कर  हम  को  दे  सकते  हें
 और  यह  हमारा  अपना  पिछला  अनुभव
 भी  है  कि  सरकार  द्वारा  जिन  जिन  वस्तुओं  पर

 नियंत्रण  ढीला  किया  गया  है,  उन  का  उत्पादन

 निश्चित  तौर  पर  बढ़ा  है  ओर  में  समझता  हूं
 कि  खाद्य  के  मामले  में  भी  जब  तक  यह  नियन्त्रण

 रहेंगें,  तब  तक  हम  स्वावलम्बी  नहीं

 हो  सकते  इसलिये  खाद्य  के  नियंत्रण

 को  कुछ  ढीला  करने  की  ज़रूरत  है  ।  हां
 आप  उन  स्थानों  पर  जहां  अनाज  की  कमी

 है  जैसे  दक्षिण  में  मद्रास,  बम्बेई,  त्रावणकोर,

 कोचीन  आदि  जहां  पर  दो  तिहाई  अनाज
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 ख  करना  पड़  जाता  है,  वहां  आप  नियन्त्रण

 रक्खें  तो  समझ  में  आ  सकता  है,  बंगाल  और

 इन  प्रदेशों  में  तो  नियन्त्रण  ठीक'  हो  सकता

 है  कौर  समझ  में  आने  वाली  चीज  है  लेकिन

 देश  के  बाक़ी  दूसरे  हिस्सों  में  तो  नियन्त्रण

 को  ढीला  करने  की  जरूरत  है,  अगर  नीय-

 न्त्रक  ढीला  होगा  तो  किसान  को  अनाज  उपजाने

 की  सुविधा  होगी  और  बाजार  में  उत्पादन

 के  अनुसार  .  और  मांग  के  अनुसार
 उसको  अपने  अनाज  की  क़ीमत  मिलेगी

 ओर  इस  तरह  निश्चित  समय  पर  उस  को

 बीज  भी  मिल  सकेगा  और  इस  तरह  वह
 अपना  उत्पादन  बढ़ा  सकेगा  तो  ऐसी  स्थिति

 में  नियंत्रण  को  और  अधिक  ढीला  करने
 की'  जरूरत  है।  यह  भी  सही  हैँ  कि  हमारे देश
 में  दूसरी  वस्तुओं  का  भी  उत्पादन  बढ़ा  है,  जैसे

 रूई,  चीनी,  सीमेंट,  स्टील,  कागज़,  कारीगर

 सोडा,  प्लाईवुड  और  जूट  इत्यादि,  इन  वस्तुओं
 का  उत्पादन  बढा  है  लेकिन  हमें  केवल  इतने
 मात्र  से  संतोष  नहीं  कर  लेना  है।  मेंने  पिछले

 अधिवेशन  में  बतलाया  था  कि  हमारे  देश

 में  करोड़ों  रुपये  की  ऐसी  मशीनरी  हैँ  कि  जो

 बिल्कुल  बेकार  पड़ी  हुई  है,  वर्षों  स ेआइडिल

 (idle)  पड़ी  है और  अगर  आप  उस  के

 आंकडे  देखें  तो  मालूम  होगा  कि  उस  मशीनरी

 में  करोंड़ों  रूपये  की  पूंजी  लगी  हुई  है  ।  उन  का

 आज  देह  में  कोई  उपयोग  नहीं  हो  रहा  है,  उन

 को  काम  में  लाना  चाहिये।  दूसरे  हम  उत्पादन

 को  बढ़ाने  के  हेतु  प्रयत्न  करें  और  आप  देखते

 हैं  कि  इधर  कपड़ा  हम  ने  देश  में  काफी  पैदा

 भी  किया  है  और  कर  रहे  हैं,  लेकिन  हम
 देखते  हें  कि  आज  बाजार  में  ऐसा  कपडा

 आ  रहा  है  जो  देखने  में  बड़ा  सुन्दर  रेशम

 सा  मालूम  होता  है  लेकिन  एक  द्वारा  अगर

 धोबी  के  वहां  से  वह  धुलवा  लिया  जाय

 तो  वह  बेकार  हो  जाता  है  ।  इसलिये

 आज  कपड़े  की  क्वालिटी  पर  कंट्रोल  होने
 की  जरूरत  हैं  ।  ऐसा  कपड़ा  जो  जल्दी
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 नष्ट  हो  जाने  वाला  मौर  फटने  वाल  हूँ

 वह  देश  की  गरीबी  को  बढ़ाने  में  मदद  देगा,

 उस  की  ओर  हमें  घ्यान  देने  की जरूरत  है  और

 अगर  शासन  ने  इस  ओर  ध्यान  दिया  तो

 देश  का  करोड़ों  रुपया  जो  बेकार  नष्ट  होता

 है,  वह  बच  जायगा  और  इस  तरह  काफी  बचत

 होगा  और  उस  से  हमारी  आर्थिक  ददा  के

 सुधरने  में  काफ़ी  मदद  मिलेगी  और  देश  की

 सम्पत्ति  काफ़ी  बच  जायगी  |

 यह  भी  खुशी  की  बात  &  कि  सरकार  का

 घ्यान  काटेज  इंडस्ट्रीज  (Cottage  indus-

 tries)  की  ओर  गया  हैँ  और  उस  ने  अभी

 उसी  हेडली  इंडस्ट्री  (Handloom

 Industry)  को  प्रोत्साहन  देने  के  लिए  कुछ
 सैस  (cess)  भी  गाने  की  व्यवस्था  की

 है  और  धोती  पर  कछ  प्रतिबंध  लगाये  हें।
 हमारे  छांट  प्लान  (longterm

 plan)  का  उद्देश्य  यह  हे  कि  इस  देश  में

 हम  को  काटेज  इंडस्ट्रीज  को  बढ़ाना  है,  छोटे

 छोटे  उद्योग  धंधों  को  आगे  उन्नति  के  पथ

 पर  बढ़ाना  है  और  पनपनाना  है  ।  अगर

 यह  हमारा  उद्देश्य  हे  तो केबल  एक  धोती  को

 लेकर  ही  यह  समस्या  हल  नहीं  होती  ।  हमारे
 देश  में  बहुत  से  ऐसे  उद्योग  धंधे  हें  जिन  को

 बढ़ावा  देना  चाहिये  जेसे  रंगाई  का  काम

 है,  आज  वह  बिल्कुल  प्रायः  नष्ट  हो  रहा  हैं,
 उस  को  प्रोत्साहन  देना  है  ।  इसी  प्रकार

 छपाई  का  काम  है  |  छपाई  का  उद्योग  भी  नष्ट

 होने  जा  रहा  है  a उस  ओर  हम  दृष्टिपात  करें,
 आज  अगर  मिलीं  में  छपाई  या  रंगाई  का  काम

 बन्द  हो  जाय  तो  हजारों  लाखों  आदमी  जो

 बेकार  हो  गये  है उनको  फिर  धंघा  मिल

 जायगा  |  इसी  प्रकार  से  और  भी  अनेक  छोटी

 छोटी  वस्तुएं  हें  जो  देश  में  बन  सकती  हैं  :  में

 चाहता  हूं  कि  मिनिस्टर  महोदय  इन  तथा

 ऐसे  अन्य  छोटे  छोटे  उद्योग  धंधों  की  आगे

 बढ़ाने  के  लिये  प्रयत्नशील  रहें  और  उस  के
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 लिये  जो  भी  संरक्षण  हों  बह  पर्याप्त  मात्रा

 में  देवें  qd

 एक  बात  और  भी  है  और  बहू  स्वागत

 योग्य  है  कि  उन्होंनें  टैक्सेशन  इनक्वायरी
 कमेटी  (Taxation  Enquiry  Com-

 mittee)  की  स्थापना  की  है।  जो

 उद्योग  धंधे  बढ़  रहे  हैं  या  ग्रामोद्योग  धंधों

 जा  रहा  है
 उस  का  उद्देश्य  केवल  एक  ही  है
 और  वह  यह  कि  ज्यादा  से  ज्यादा  रोगों  को

 काम  मिले।  लेकिन  साथ  ही  हमारे  देश

 में  जो  आबादी  बढ़ती  जा  रही  है,  लगभग

 पचास  साठ  लाख  प्रतिवर्ष  बढ़  रही  है,  उस

 को  देखते  हुए  जितने  लोगों  को  रोजगार  मिल

 रहा  है  उस  से  कोई  प्रसन्नता  की  बात  नहीं  हो

 सकती  है  -  इसलिये  जरूरत  है  कि  जिस

 वक्‍त  टैक्सेशन  इनक्वायरी  कमेटी  की  स्थापना

 हो  उस  के  साथ  ही  एक  ऐसे  कमिशन  की  स्थापना

 हो  जो  देख  सके  कि  बेरोजगारी  क्‍यों  बढ़ती

 जा  रही  है  और  उस  बेरोजगारी  को  किस  तरीके

 से  कम  किया  जा  सकता  है  और  किस  तरीके

 से  रोका  जा  सकता  है  ।  साथ  ही  टैक्सेशन

 इनक्वायरी  कमेटी  ह..." ड  स्कोप  (scupe  )

 बढ़ा  कर  दोनों  काम  उस  के  सुपुर्द  कर  दिये

 जायें  तो  में  समझता  हूं  कि  यह  प्रश्न  बहुत
 आसानी  से  हल  हो  जायेगा  ।  अगर  इस  की

 तरफ  हमारा  लक्ष्य  नहीं  रहा  तो  दिन  प्रति-दिन

 बेकारी  बढ़ेगी  और  जो  कुछ  थोड़ी  -बहुत

 आशा  हम  उद्योग  धंधों  से  करते  है  उस  से  देश

 का  काम  होने  वाला  नहीं  है  ।

 डीटीसी.  फाइनेंसिय  (Deficit

 Financing)  के  बारे  में  काफी  कहा
 गया  हे  और  हमारा  जो  डेवेलूपमेन्ट

 प्रोग्राम  हैँ  उस  के  लिये  यह  निश्चित  हूँ
 कि  अगर  हमें  उसे  पूरा  करना  है  तो  डेफिसिट

 फाइनेसिंग  की  अंक  ही  कदम  बढ़ाना  पड़ेगा।

 लेकिन  जब  हम  देखते  हे  कि  कुछ  राज्यों  की

 ओर  ध्यान  नहीं  दिया  जाता  है  तो  हमें  दुःख
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 हुए  बिना  नहीं  रहता।  में  ने  बार  बार  यहां  पर

 आप  के  सामने  कहा  हैँ  कि  आप  मध्य  भारत

 स्टेट  को  लोजिये  ।  में  चम्बल  योजना  के  बारे

 में  कहता  हैकि  वह  एक  पुरानी  योजना

 हैं  लेकिन  उस  को  नई  योजनाओं  के  साथ  में

 घसीटा  जा  रहा  है  -  आज  मध्य  भारत  राज्य

 के  बारे  में  जो  ऐलान  हुआ  है  उस  में  यह
 अवद्य  रक्खी  गई  हू  लेकिन  पहले  तीन  वर्षी

 में  इसे  नहीं  लिया  जायेगा,  बल्कि  पिछले

 तीन  वर्षो  में  लिया  जायगा  ।  पिछले  कई
 वर्षों  से  इस  पर  कास  हो  रहा  है  ओर  करीब

 सवा  करोड़  रुपया  खर्चे  भी  हो  चुका  हैं।  अगर

 केन्द्रीय  शासन  उस  को  नहीं  लेना  चाहता,
 और  वह  नच  नहीं  करना  चाहता  तो  क्‍या  वह
 रुपया  बेकार  जाने  वाला  है  ?  आप  का

 डेफिसिट  फाइनेंस  है  तो  क्‍या  आप  एक  दो

 करोड  रुपया  इस  पिछड़ो  श्याम  को  नहीं
 देखते  जिस.  की  जनता  का  बिकास  इस

 मोजिला  पर  निर्भर  हे  ?  इस  पर  जो

 भी  व्यय  होगा  वह  केपिटल  एक्स्पेन्डिचर

 (Capital  Expenditure)  होगा,

 बहू  कोई  ऐसी  चीज  नहीं  है  जो  नुक्सान  करने

 वाली  है,  वहू  तो  पेदा  कर  के  देने  वाली  हे  +

 मेरा  अब  भी  ख्याल  है  कि  वित्त  मंत्री  जी

 कुछ  मन  कुछ  रकम  चस्बर्ू  योजना  के  लिये

 अवध्य दें  ।  मध्य  भारत  सरकार  ने  तो

 रूगभग  ७८  लाख  शंध्या  अपने  दूसरे  खर्चो

 से  बचा  कर  इस  योजना  में  लगाया  है,  और

 मध्य  भारत  राज्य  तुल  हुआ  है  कि  इस  योजना

 को  अगले  साल  तक  स्थगित  न  रखते  हुए  इसी
 साल  में  प्रारम्भ कर  दें  -  तो  इस  राज्य

 की  जनता  की  ओर,  जिस'  में  उत्साह  है,
 जो  आगे  बढ़ना  चाहती  है,  केन्द्रीय  शासन  को

 अवश्य  ध्यान  होना  चाहिये  और  उस  की

 मदद  करनी  चाहिये  ।  वह  एक  ही  योजना

 ऐसी  है  जो  कि  अवसर  कंस्ट्रबवान  थी.  और  महीं
 ली  गईं  थी  और  जिस  को  अगर  पंच  वर्षीय

 योजना  में  रखा  भी  गया  5  तो  चूंकि  कोसी
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 रिहेन्द्र  आदि  कि  जो  स्कीम  है  उस  के  आने  की

 वजह  से  साथ  में  आ  गई  है।  इसलिये  इस  और

 तो  हमारे  शासन  का  ध्यान  जाना  ही  चाहिये।

 एक  बात  में  और  कहना  चाहता  हूं  और

 वह,  यह  है  कि  एक  बात के  बारे  में  हमारे  वित्त

 मंत्री  जी  ने  कोई  भी  जानकारी  नहीं  दी  है

 wert  खुद  बताया'  हें।  कि  पंच  वर्षीय

 योजना  की  सफलता  के  लिए  केबल  दो

 बातें  आवश्यक  हैं  एक  तो  प्रशासन

 अर्थात्‌  जो  ऐडमिनिस्ट्रेशन  है  वह  एफिसिएन्ट

 (efficient)  हो  और  आनेंस्ट  (honest)

 हो  और  दूसरी  यह  कि  पब्लिक  कौआ

 रोशन  (Public  Cooperation)  हो।
 में  उन  से  पूछना  चाहता  हूं  कि  पोस्ट

 और  एफिशिएन्ट  ऐडमिनिस्ट्रेशन  बनाने

 के  लिये  उन्होंने  कौन  सा  प्रयत्न  किया  ?

 क्योंकि  पंच  वर्षीय  योजना  की  सफलता  केवल

 इस  बात  पर  निर्भर  है  इस  काम  की

 ओर  कोई  ध्यान  नहीं  दिया  गया  है  और

 न  कोई  कदम  बढ़ाये  गये  हे।  श्रीमान  में

 आप  से  निवेदन  करना  चाहता  हूं  कि  में  ने

 कछ  बड़े  जिम्मेदार  अफ़सरों  से  पूछा  कि  आफ

 लोगों  में  इतनी  इनएफिशिएन्सी  (ineffi-

 ciency)  क्‍यों  हैं?  उन  का  कहना

 है  कि  जो  पुरानी  प्रथा  थी  यानी  जो  क्लासिकल

 स्टाफ  (clerical  staff)  होता

 था  उस  को  पब्लिक  सर्विस  कमीशन  की

 मौत  भर्ती  किया  जाता  था,  आज  वह

 प्रथा  छोड़  दी  गई  है।  नतीजा  यह  हैं  कि  काम

 तो  उतना  ही  है  और  आदमी  दुगने  कर  दिये

 गये  हे  तब  भी  चूंकि  वह  निपुण  नहीं  हे  इसलिमे

 उतना  काम  नहीं  कर  सकते  हैं  |  में  शासन  से

 निवेदन  करूंगा  कि  वह  इस  ओर  देखें  ।

 जिम्मेदार  अफसरों  ने  मुझे  से  कहा  है  कि  यदि

 आधा  भी  स्टाफ  एफिशिएन्ट  मिल  जाय  तो

 निश्चित  रुप  से  वह  ज़्यादा  काम  कर  सकते

 हैं  ।  पब्लिक  सर्विस  कमीशन  की  मारफंत  हो
 भरती  होनी  चाहिये  t  डाइरेक्ट  मेरी  बन्द

 हो  जाने  की  ज़रूरत  है  |
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 इस  के  पश्चात्  में  कहना  चाहता  हूं
 कि  जहां  हमारे  प्रधान  मंत्री  २२५०  रुपया

 तनख्वाह  लेते  हे,  हमारे  वित्त  मंत्री  जी,  जो

 बड़े  बड़ें  ओहदों  पर  रह  चुके  हें  वह  केवल

 २२५०  रुपये  तनख्वाह  लेते  हें  तो  हमारे
 सिविलियन  अफ्सर  आज  तीन  चार  हजार
 रुपये  तनख्वाह  लें  वह  दुर्भाग्य  की  बात  है।
 जिस  तरह  से  हम  एका नम भी  मेजर्स  (econo-

 my  measures)  लेते  हे,  हमारे  मिनिस्टर

 स्वेच्छा  से  इस  में  कुछ  कटौती  करते  हैं,

 हमारे  राष्ट्रपति  जी  ने  स्वेच्छा  से  अपनी

 तनख्वाह  में  कटौती  की  है,  हम  ने  कानून
 से  नहीं  किया  है,  तो  क्या  अब  समय  नहीं  आ

 गया  हैँ  कि  हम  सिविलियन  से  भी  अपितु

 करें  कि  वह  मी  स्वेच्छा  से  कूछ  कटौती  करें  ?

 सभी  अभी  राजश्रमुखों  की  एक  कान्फ्रेन्स

 हुई  थी  जिस  में  उन  से  अधिक  की  गई  थी  कि.

 वह  भी  अपनी  प्रिवी  पस  (privy  purse)

 ag  को  कम  करें  तो  इस  देश  के

 लिये  जरूरी  है  कि  सब  लोग  देश  के  साथ  में  रहें
 और  जो  बड़ी  बड़ी  तनख्वाह  वाले  कर्मचारी
 है ंजो  बड़े  योग्य  और  अनुभवी  तो  हैं  ही

 लेकिन  साथ  में  उन्हें  यह  देखना  चाहिये  कि

 उन  को  दूसरे  लोगों  के  साथ  में  रहना  है  t

 दूसरे  लोगों  की  आमदनी  के  साथ  उन  को

 अपनी  आमदनी  रखनी  चाहिये  ।  तो  उन

 से  भी  सरकार  अपील  करे  कि  वह  भी  अपनी

 काफी,  तनख्वाह  कम  करें  और  देश  के

 सामने  नमूना  पेश  करें  ।  यह  कहा  जा  सकता

 है  कि  अमर  उन  की  तनख्वाह  कम  भी  कर

 द।  जाय  तो  बड़ी  तनख्वाह  वाले  इतने

 थोड़े  लोग  हें  कि उन  से  कोई  खास  बचत  हो  ने

 वाली  नहों  है  लेकिन  में  निवेदन  करूंगा

 कि  चाहे  जितनी  कम  बचत  हो,  लेकिन  आज

 से  दो  साल  पहले  जिस  प्रकार  से  पांच  और

 दस  रुपये  किसी  किसान ने इस बजट नें  इस  बजट  में  भेजा

 था,  जैसा  कि  प्रधान  मंत्री  न ेउस  समय  बतलाया

 था  कि  वह  हमारे  सामने  एक  मिसाल  थी,

 इसलिये  जो  बड़े  बड़े  कर्मचारी  हें  वह  बाहे
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 कितने  ही  कम  हों,  लेकिन  अपनी  आमदनी
 कम  कर  के  देश  के  सामने  वह  बड़ी  अच्छी

 मिसाल  रखेंगे  कि  देश  के  लिये  .हर  एक
 को  त्याग  करन  की  जरूरत  हैं  ।  अगर
 आप  की  इजाज़त  हो  तो  एक  मिनट

 में  में  सिफ  एक  बात  कहना  चाहता  हूं
 वह  यह  है  कि  शिक्षा  के  मामले  में  कोई  खास

 प्रयत्न  नहीं  किया  जा  रहा  हैं।  शिक्षा  पर  तो

 सारे  देश  की  उन्नति  का  दारोमदार  है  ।

 श्रीमान,  मध्य  भारत  जैसे  राज्य  में  एक

 युनिवर्सिटी  की  बहुत  जरूरत  है  ।  और  इत्फाक
 से  वहां  के  शासन  ने  पहले  एक  युनिवर्सिटी
 बिल  (University  Bill)ara  भी  किया

 था,  लेकिन  दुर्भाग्य  से  केन्द्रीय  सरकार

 रास्ते  में  आई  और  उस  ने  कह  दिया कि  इस
 समस्या  को  भी  राजधानी  की  समस्या  के  साथ

 हीं  हल  होना  चाहिये।  यह  सन्‌  १९५०  fo
 की  बात  है  -  पिछली  मतंबा  हमारे  यहां  एक

 युनिवर्सिटी  बिल  आया  था  1  अब  भी  केन्द्र

 की  समक्ष  में  यह  नहीं  आया  कि  क्‍यों  हस  मसले

 में  जल्दी  की  जा  रही  है।  में  केन्द्र  स ेनिवेदन

 करना  चाहता  हूं  कि  पार्ट  बी०  स्टेटस  में

 और  पार्ट  ए०  स्टेट्स  में  एक  मध्य  भारत

 राज्य  ही  ऐसा  हैं  जिस  की  आबादी  ८०  लाख

 है  ओर  जिस  का  क्षेत्रफल  करीब  ४७  हजार  वर्ग

 मील है  और  जिस  में  यूनिवर्सिटी  नहीं  है  b

 अँगरेजों  के  जमाने  में  उज्जैन  में  यूनिवर्सिटी
 बनने  वाली  थी  लेकिन  अंगरेजों  की  वजह  से

 नहीं  बन  सकी  ।  स्वतंत्रता  के  बाद  फिर

 ग्वालियर  के  लोकप्रिय  शासन  के  काल  में

 बनने  वाली  थी  जिस  के  लिये  महाराजा
 सीरिया  ने  एक  करोड़  रुपया  मंजूर
 किया  था,  लेकिन  मध्य  भारत  राज्य  के

 बन  जाने  से  वह  चीड़  न  हो  सको  ।  और

 अभी  भी  केन्द्र  की  तरफ  से  उस  पर  विचार

 हो  रहा  है।  में  उन  से  निवेदन  करूंगा  कि

 वह  इस  पर  सहाय  मति  पूर्वक  विचार  करें  और

 वहां  जल्द  से  जल्द  यूनिवर्सिटी  बनने  दें  t
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 [श्री  राधेलाल  व्यास]

 इस  समय  मध्य  भारत  ने  बेसिक  एजुकेशन

 (basic  education)  की  पालिसी  को

 मंजूर  कर  लिया  है।  वहां  ६००  ट्रेन्ड  टीचर्स

 प्रति  वर्ष  निकलते  हें।  कई  ट्रेनिंग  कालेजिएट

 ह  इस  के  अलावा  वहां  ६०  अंडर  ग्रेजुएट्स

 ट्रेन्ड  निकलते  हैं  और  ७५  ग्रेजुएट्स  निकलते

 है  ।  तो  जो  राज्य  इतनी  तरक्की  कर  रहा

 है  वहां  यह  काम  होना  चाहिये  ।  और  में

 समझता  हूं  कि  हमारे  शिक्षा  मंत्री  जी  इस

 और  ध्यान  देंगे  और  हमारे  प्रधान  मंत्री  जी

 भी  इस  ओर  ध्यान  देंगे  ओर  इस  युनिवर्सिटी
 के  बनने  में  जो  रुकावट  आ  रही  हैँ  उस  को

 अरुण  द  र  करेगें।  राज प्रमुख  के  पास  जो

 १  करोड़  ६०  लाख  रुपया  गंगाजली  फ़ंड  का

 हैं वह  निश्चित  रूप  से  इस  के  लिये

 निकाला  जा  सकता  है  ।  ओर  अगर  केन्द्रीय

 गवर्नमेंट  चाहती  है  की  वह  यूनिवर्सिटी
 कायम  हो  तो  राजप्रमुख  को  प्रसन्नता  ही

 होगी  कि  वह  इस  के  लिये  उस  फ़ंड  से  रुपया  दें।

 अंत  में  में  सभापति  जी  आप  को  धन्यवाद  देता

 हूं  कि  आप  ने  मुझे  यहां  पर  अपने  विचार

 प्रकट  करने  का  अवसर  दिया  |

 Shri  G.  0.  Somani  (Nagaur-Pali):  I
 have  no  intention  of  giving  a  certi-
 ficate.  about  which  my  hon.  friend
 Dr.  Krishnaswami  was  talking  some
 time  ago,  since  anything  like  a  certi-
 ficate  being  given  by  any  Member  of
 the  kusiness  community  is  likely  to
 be  misunderstood.  But  the  fact  remains
 that  impartial  observers  both  here  and
 abroad  have  testified  to  the  soundness
 and  stability  of  our  finances,  which
 have  successfully  withstood  severe
 stresses  and  strains  of  the  changing
 economic  factors,  both  national  and
 international.  and  for  this  the  fullest
 possible  credit  is  due  to  the  wise
 handling  of  the  situation  by  our  pre-
 sent  Finance  Minister.

 ‘There  have  been  criticisms  on  both
 sides.  Some  have  described  the  Budget
 as  pro-big  business,  as  something
 which  has  brought  about  a  boom  in
 the  stock  exchange  and  as  something
 which  has  brought  about  satisfaction
 in  the  business  circles.  The  fact  is
 that  if  there  has  been  any  satisfaction
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 it  has  been  due  purely  to  negative
 features  of  the  budget  and  not  because
 any  positive  relief  in  any  direction
 has  been  given  to  business  or  industry.
 It  is  true,  that  there  were  certain
 fears  in  the  minds  of  the  business
 community  that  in  view  of  the  expand-
 ing  and  growing  needs  of  the  Centre,
 the  Finance  Minister  might  resort  to
 certain  further  additional  taxation  and
 since  those  fears  were  not  realised,
 there  has  been  some  slight  recovery.
 in  certain  stock  exchanges,  but  that
 does  not  in  the  least  mean  that  what-
 ever  relief  and  legitimate  relief  was
 due  to  the  business  and  _  industrial
 community  has  received  any  adequate
 response  from  the  Finance  Minister.

 We  have  got  to  face  the  fact  that
 we  are  at  present  engaged  in  the  pro-
 cess  of  development.  People  who  talk
 about  U.K.  and  U.S.A.  conveniently
 forget  that  these  are  the  most  highly
 industrialised  countries  in  the  world
 and  our  taxation  system,  so  long  as
 we  are  engaged  in  expa
 building  our  economy  must  be  adjusted
 and  linked  with  the  requirements  of
 the  expandjng  economy  and  should  not
 be  compared  with  the  high  taxation
 levels  that  may  be  prevalent  in  U.K.
 and  U.S.A.

 Friends  have  talked  about  unemploy-
 ment.  But  whether  the  raising  of  the
 direct  taxation  levels  will  in  any  way
 mitigate  unemployment  is  a  question
 that  should  be  considered.  In  my  view
 the  remedy  is  just  the  opposite.  If
 the  Finance  Minister  will  be  bold
 enough  today  to  give  substantia!  relief
 in  direct  taxation  and  give  substantial
 incentive,  then  I  think  that  might  lead
 to  an  acceleration  in  the  pace  of
 development  and  expansion  of  produc-
 tion  which  alone  will  lead  to  the  reduc-
 tion  of  unemployment.  So,  it  has  to  be
 considered  whether  it  is  relief  in  taxa-
 tion  which  will  lead  to  a  reduction
 of  unemployment  or  whether  it  is  the
 raising  of  the  taxation  to  the  utmost
 levels  which  will  dry  up  the  resources
 and  channels  of  capital  formation  and
 thereby  not  only  retard  all  further
 development  but  might  also  throw  the
 functioning  of  present  industries  out
 of  gear.  So,  my  submission  is  that
 when  the  Taxation  Enquiry  Coinmittee
 has  been  appointed,  it  is  only  logical
 to  expect  that  no  substantial  changes
 in  the  taxation  structure  will  be  made
 until  the  findings  of  that  Expert  Com-
 mittee  are  known,  until  we  know  the
 incidence  of  taxation  in  the  various
 sectors  of  our  economy.

 Now,  coming  to  the  question  of
 deficit  financing,  I  am  afraid  that  my
 esteemed  friend,  Mr.  Tulsidas  Kila-
 chand’s  attitude  was  somewhat  diffe-
 rent  from  the  line  of  opinion  in  the
 business  and  industrial  community.
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 Not  that  we  advocate  deficit  financing
 for  bringing  any  artificial  rise  in  prices.
 but  the  fact  is  that  those  who  have
 criticised  deficit  financing  have  not
 suggested  any  other  alternative,  or
 made  any  other  constructive  sugges-
 tion  which  will  bring  about  necessary
 resources  for  the  execution  of  our
 development  plans.  After  all,  the  fact
 has  got  to  be  faced  that  whatever  pro-
 gramme  we  have  set  out  in  the  National
 Plan  should  go  on  unimpeded  by  any
 financial  considerations.  An  assurance
 has  been  given  by  the  Finance  Minis-
 ter  that  so  far  as  financial  resources
 are  concerned,  he  will  ensure  that  the
 Five  Year  Plan  will  not  in  any  way
 be  retarded.  In  this  connection  I  can
 only  say  that  deficit  financing  is  one
 thing  so  far  as  the  revenue  budget  is
 concerned,  so  far  as  normal  expenses
 and  expenditure  are  concerned.  Cer-
 tainly  nobody  would  advocate  deficit
 financing  for  meeting  normal  require-
 ments  which  might  be  very  undesir-
 able.  But  when  it  is  a  question  of  doing
 something  abnormal,  of  investing
 something  in  productive  channels,
 certainly  some  risk  has  got  to  be  taken
 and  I  think  the  Finance  Minister  has
 been  fully  cautious  in  taking  whatever
 measures  he  has,  so  far.

 [Mr.  Deruty-SPEAKER  in  the  Chair]

 We  know  the  measures  that  the  Gov-
 ernment  took  for  contracting  money
 supply  about  the  end  of  95l  and
 certain  other  measures  adopted  which
 brought  about  a_  slump.  Also,  from
 time  to  time  the  Finance  Minister  did
 not  hesitate  to  mop  up  the  surplus,
 which  as  the  records  would  show  has
 been  about  Rs.  300  crores  during  the
 past  four  or  five  years.  That  shows
 the  practical  and  realistic  approach  of
 the  Finance  Minister.  When  the  cir-
 cumstances’  warranted  it  he  did  not
 hesitate  fo  finance  capital  expenditure
 by  revenue  surplus.  But  when  the  cir-
 cumstances  have  changed  and  when
 there  are  signs  of  recession,  when  pro-
 duction  has  increased,  to  which  there
 is  no  corresponding  demand,  certainly
 I  quite  agree  with  the  Finance  Minis-
 ter  that  there  is  no  undue  risk  in
 resorting  to  deficit  financing  as  has
 been  envisaged  in  the  current  budget.
 Without  going  much  further  into  all
 this,  I  would  now  like  to  draw  the
 attention  of  the  Finance  Minister  to  a
 most  disquieting  feature  of  his  Budget,
 and  that  is  the  readjustment  of  excise
 duties  on  cloth.  I  think  there  788  been
 some  serious  mistake  somewhere  in
 his  Department  and  it  is  highly  essen-
 tial  that  the  whole  matter  should  be
 re-examined.

 Heavy  excise  duties  are  really  un-
 desirable,  especially  on  such  goods  as
 cloth  whose  importance  for  the  public
 is  next  only  to  food.  We  have  had  a
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 long  history  of  excise  duty  in  the
 British  period  and  I  am  aware  of  the
 struggle  which  the  industry  had  to
 wage  to  get  those  excise  duties
 abolished.  It  was  all  right  during  the
 inflationary  period  when  these  heavy
 duties  were  resjmposed  upon  the  in-
 dustry.  But  as  the  Finance  Minister
 has  himself  admitted,  the  maintenance
 of  the  textile  record  production  which
 we  had  last  year  will  depend  upon  the
 exports  that  we  are  able  to  make  out
 of  our  present  production.  That  shows
 that  he  is  satisfied  that  the  internal
 demand  is  unable  to  cope  with  the  pro-
 duction.  Now,  so  far  as  textiles  are
 concerned,  the  Government  of  India
 during  the  last  several  years  either  by
 way  of  social  legislation  or  by  other
 levies  have  imposed  a  heavy  burden
 on  the  industry.  The  industry,  there-
 fore,  has  not  been  able  to  lower  its
 manufacturing  charges  to  an  extent
 which  will  promote  demand  from
 internal  sources.

 Apart  from  the  general  question,  I
 would  like  to  examine  the  specific
 question  of  re-adjustment  of  excise
 duties  on  the  textile  industry.  Here,
 for  want  of  time  I  would  not  like  to
 quote  what  the  Finance  Minister  said
 in  Part  B  of  his  Budget  Speech.  There
 is  an  impression  in  the  House  as  well
 as  in  the  country  that  this  has  been
 a  mere  readjustment  of  duties  to  cope
 with  certain  administrative  difficul-
 ties.  But  if  the  position  is  analysed  it
 will  be  seen  that  the  position  is  some-
 thing  very  much  different  than  what
 he  has  said  in  his  Budget  speech.

 If  I  may  point  out  the  schedule
 which  was  prevalent  before  the  Budget was  introduced,  it  was  governed  by the  notification  of  the  9th  May  952
 under  which  the  fine  cloth  schedule
 was  divided  into  two  categories.  The
 first  category  was  for  the  group  IX
 which  means  the  varieties  of  cloth
 manufactured  out  of  40  warps  and
 40  weft.  Under  that

 category
 grey  and

 bleached  had  7  pies  per  yard  and  dyed and  printed  9  pies  per  yard,  with  the
 proviso  that  an  ad  valorem  duty
 would  be  charged,  whichever  {s  lower.
 Either  this  maximum  of  7  pies  or  9
 pies  or  5  per  cent.  whichever  was
 lower  was  the  schedule  that  was  pre- valent  before  the  Budget  was  intro-

 duced.

 Now  it  can  be  proved  that  a  7-9  pies maximum  was  never  actually  realised,
 I  have  got  details  of  various  sorts
 which  used  to  pay  from  44  pies  to
 7  pies  or  8  pies  at  the  maximum,  under
 the  schedule.  The  increase  in  the

 excise  duties  on  these  categories  of
 fine  cloth,  which  are  meant  specially for  the  poorer  and  middle  class  sec-
 tlons  of  the  community,  ‘is  on  the
 average  at  least  90  per  cent.  And
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 there  are  sorts  like  the  ones  paying
 5  pies  per  yard  where  the  increase
 has  been  200  per  cent,

 Similarly  there  were  other  cate-
 gories,  grey  and  bleached  paying  lL
 pies  per  yard,  and  dyed  and  _printed
 paying  l  anna  per  yard.  For  the
 entire  range  of  fine  cloth  the  excise
 duty  varied  from  7  pies  to  l  anna,
 which  was  the  maximum,  but  it  was
 5  per  cent.  ad  valorem,  according  to
 which,  so  far  as  I  can  calculate,  the
 average  could  not  have  been  anything
 more  than  738  to  8  pies.

 Here  is  a  case  where  a  hundred  per
 cent.  increase  in  excise  duty  has  been
 imposed,  and  the  Finance  Minister  has
 certainly  said  in  his  speech  that  the
 change  is  made  to  meet  administra- tive  difficulties  and  does  not  envisage
 any  alteration  in  the  duties  out  of
 this  readjustment,  May  I  make  an
 offer  to  the  Finance  Minister,  that  I
 ain  prepared  to  underwrite  the

 ae ceeds  of  the  excise  duty  on  the  revised
 basis  for  Rs.  l4  crores  more  than  what
 has  been  realised  in  the  last  year?
 According  to  my  own  estimate  the
 increased  proceeds  will  be  something
 between  He.  34  to  4  crores,  on  the
 schedule  that  he  has  imposed.

 At  a  time  when  a  lot  of  other  levies
 have  been  imposed  it  is  only  fair—
 when  he  hjmself  has  given  the  impres-
 sion  in  his  speech  that  he  does  not
 want  any  increase  or  reduction  in  the
 duty  and  that  it  is  only  a  question  of
 readjustment—it  is  only  fair  that  this
 readjustment  of  duties  should  be  made
 on  the  basis  of  the  intentions  which
 he  has  expressed-in  his  budget  speech.

 I  certainly  think  that  the  care  and
 anxiety  which  he  takes  in  vouchsafing
 the  correctness  of  his  staternent  should
 ensure  that  it  should  be  re-examined
 whether  there  has  been  something
 drastically  wrong  in  making  calcula-
 tions  in  his  Department.  Otherwise
 this  increase  of  00  per  cent.  duty  in
 varieties  of  cloth  which  are  meant
 really  for  the  poorer  and  middle  class
 sections  of  the  community  would  not
 have  been’  readjusted  in  a  manner
 which  will  mean  so  much  additional
 burden  on  the  industry.  I  therefore
 hope  that  this  aspect  of  the  excise
 duties  on  cloth  will  be  properly
 examined  so  as  to  bring  it  in  confof-
 mity  with  his  intentions,  as  have  been
 expressed  in  the  budget  speech,  and
 that  if  any  mistake  or  lapse  has
 occurred  somewhere  it  will  be  pro-
 perly  rectified.

 One  word  more  and  I  would  have
 done.  I  was  talking  of  deficit  financ-
 ing.  What  I  say  is  that  the  Plan  will
 not  fail  for  want  of  financial  resources,
 but  it  may  fail  for  the  lack  of  adminis-
 trative  efficiency  and  integrity,  about
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 which  so  many  have  spoken.  I  would
 only  make  one  submission  in  this  cun-
 nection,  and  it  is  this  that  in  spite  of
 all  the  weaknesses  and  the  drawbacks
 of  the  business  community  there  are
 a@  good  number  of  businessmen  with

 ,proved  integrity,  experience  and  talent
 whose  services,  if  invited,  can  be
 available  in  an  honorary

 oe
 acity  for

 supervising  the  execution  of  the  several

 Lett
 ment  projects  that  are  under

 execution.  We  know  that  the  ordinary
 administrative  check  up  which  is
 going  on  is  not  _  sufficient,  and  the
 Finance  Minister  must  take  extra  care
 to  ensure  ‘that  so  much  of  huge  outlay
 that  is  being  incurred  for  the  execu-
 tion  of  these  development  projects
 does  not  go  a  waste.  In  view  of  our
 past  experience  in  so  many  things  I
 think  he  will  devise  something  where-
 by  in  the  _day-to-day  working  and
 administration  of  the  outlay  on  these
 huge  projects  there  will  be  some
 machinery  to  check  up  and  to  ensure
 the  efficient  administration  of  these
 projects.  think  he  can  very  well
 utilise  the  services  of  certain  business
 people  who  have  got  so  much  of
 experience,  integrity  and  talent  and
 who  may  be  willing  to  offer  their
 honorary  services  to  ensure  that  they offer  their  quota  of  co-operation  in
 seeing  to  the  efficient  administration
 of  these  projects.

 With  these  words,  Sir,  I  conclude.
 Dr.  M.  M.  Das:  At  the  very  outset  I

 like  to  convey  my  sincere  thanks  and
 gratitude  to  the  hon.  the  Minister  of
 Finance  for  one  crore  of  rupees  that
 he  has  allocated  in  this  budget  for  the
 uplift  of  the  backward  classes.  As  a
 Member  of  the  scheduled  castes  I  will
 directly  fail  in  my  duty  if  I  do  not  say even  a  single  word  of  appreciation  for
 what  he  has  done  to  us.  But  while
 conveying  our  sincere  thanks  and
 gratitude.  to  him  I  cannot  but  mention
 the  callousness,  apathy  and  light-
 heartedness  with  which  our  Home
 Ministry  is  tackling  the  prublem  of the  scheduled  castes  and  other  back- ward  classes.

 Only  the  other  day  the  Commission
 for  the  Backward  Classes  was
 appointed.  Although  a  man  of  the
 stature  of  Kaka  Kalelkar,  who  com-
 mands  the  confidence  of  the  people, was  appointed  as  the  Chairman,  yet the  composition  of  this  Commission
 as  a  whole  was  not  very  satisfactory. It  is  our  considered  opinion  thal  in
 selecting  the  members  the  Government

 oe  wore  consideration
 pr  bestow- ए  mage  to  some  of  the  3 than  for  other  considerations.

 =

 Coming  'to  the  budget  I  must  repeat what  has  been  said  by  a  large  nurnber of  Members.  The  budget  for  the  year
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 ‘1953-54  expresses  the  firm  determi-
 nation  of  our  Government  to  take  up
 the  execution  of  the  Five  Year  Plan
 and  to  co;

 plete
 it  within  the  speci-

 fled  time.  The  budget  also  reflects  the
 confidence  which  the  Finance  Minister
 has  in  hirgself  as  well  as  in  the  fiscal,
 monetary  and  economic  policies  that
 he  has  enunciated  and  proposes  to
 follow  for  this  country.

 As  has  beer  said  by  the  Finance
 Minister  himself,  this  budget  has  been
 prepared  against  the  background  of
 the  Five  Year  Plan.  The  implementa-
 tion  of  the  Five  Year  Plan  5  a  step-
 ping  stone  towards  the  establishment
 of  a  welfare  State  in  this  country.
 The  building  up  of  a  welfare  State  is
 no  doubt  a  very  difficult  and  tough
 job.  This  difficulty  becomes  more  070-
 nounced  -especia  fy  in  a  democratic
 country  like  India.  There  are  no  con
 centration  camps  in  this  country  to
 enforce  the  work  which  Government
 likes  to  be  done.  There  is  no  tyranni-
 cal  government  in  this  country  whick
 can  exact  labour  service  and  implicit
 obedience  from  the  people.  There  is
 no  totalitarian  government  in  this
 country  which  can  _  stifie  and  silence
 the  voice  of  the  opposition  as  is  done
 in  some  other  parts  of  the  world.  We
 are  a  democratic  country.  We  are  a
 democratic  people  having  full  faith  in
 the  democratic  form  of  government.
 We  believe  in  the  leaderstio  that
 convinces  and  carries  the  people  with
 it  and  does  not  force  ypon  the  people
 something  by  mere  threats  of  concen-
 tration  camps  and  physical  liquidation.
 But  in  spite  of  these  handicaps  which
 every  democratic  State  has  to  suffer  I
 am  happy  to  say  that  we  have  already
 turned  the  corner.‘  Many  of  our
 schemes  are  being  completed  one  by
 one.  Many-of  our  newly  built  factories
 have  begun  their  production.  The
 Mayurakshi  project  in  West  Bengal,
 the  Lower  Bhavani  project,  ihe  Tunga-
 bhadra  scheme  and  the  large  mimber
 of  hydro-electric  schemes  and  ‘projects
 in  Bundelkhand  and  other  areas  of

 U.P.  are  nearing  completion  cr  have
 already  been  completed.  The  much
 maligned  and  much  critised  D.V.C.  is
 going  ahead  of  its  scheduie:  and  a
 substantial  portion  of  its  work,  the
 Tilaya  Dam  and  the  Bokaro  Thermal
 Station,  has  already  been  completed.
 It  is  sad  to  think  now  a  substantial
 part  of  our  vocal  intelligentsia  are
 suffering  today  from  mental  und  spiri-
 tual  serfdom.  These  inteltiectuals
 shout  from  house-tops  about  schemes
 of  far  insignificant  and  minor  charac-
 ter  that  are  being  completed  in  some
 other  parts.of  the  world;  but  they
 have  not  got  a  single  word  ci  appre-
 ciation  to  say  for  the  big  schemes  Vike
 the  Tungabhadra  scheme,  the  Mayura-
 kshi  project,  the  Bokaro  Thermal
 Station.  the  Tilaya  D&@m  anda  others
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 that  are  being  completed  in.  this
 country.

 The  economic  condition  of  the
 country  has  improved  to  some  ‘extent.
 Both  agricultural  and  industrial  pro-
 duction  have  gone  up.  Tre  balance  of

 ayment  position  has  improved.  The
 ‘ood,  position  which  was  the  biggest

 headache  of  our  Government  for  the
 last  few  years,  thanks  to  the  American
 wheat  loan  and  to  the  ability  and  effi-
 ciency  with  which  this  problem  was
 tackled  by  our  hon.  Food  Minister,
 Mr.  Kidwai.  has  improved  to  a  greats
 extent.  All  these  have  produced  a
 tremendous  psychological  effect  upon
 the  people  of  this  country  and  I  have
 not  a  jot  of  doubt  in  my  mind  when
 I  say  that  as  a  result  of  these  echieve-
 ments,  the  confidence  of  the  people  in
 the  leadership  of  the  Government  has
 increased  to  a  great  extent.

 The  other  day,  my  hon.  friend  from
 Calcutta,  Professor  Mukerjee,  called
 us,  the  Members  of  the  Congress  Party
 in  this  Hquse  as  laughing  philoso-
 phers.  With  due  respect  to  my  _  hon.
 friend,  I  beg  tu  submit  that  if  the

 rep
 resentatives  of  the  plebeians  in

 this  House  carry  the  joke  tc  such  an
 extent  as  to  call  Mahatma  Gandhi  as
 “their  Leader”,  then  we  the  Members
 of  the  Congress  Party  have  no  other
 alternative  but  to  be  laughing  philoso-

 pose
 making  thg  oppusition  our  laugh-

 ng  stock.

 A  storm  has  been  raised  over  the
 question  of  deficit  financing.  All  other
 issues  of  the  budget  have  been  rele-
 gated  to  a  position  of  secondary  im-

 this  giant  question.  I

 quite  happy  to  leave  this  question
 entirely  in  the  hands  of  the  giant
 Members  of  this  House  like  Mr.  Gadgil
 and  leave  this  question  to  be  discussed
 theoretically  and  decided  subjectively.
 Objectively,  I  am  satisfled  to  find  that
 the  hon.  Finance  Minister  is  fully
 conscious  of  the  possible  bad  effects
 of  this  deficit  financing  and  that  he  is
 keeping  a  very  vigilant  eye  on  this
 matter  and  that  under  no  circum.
 stances,  he  will  allow  matters  to  go
 out  of  his  control.  When  you  know
 your  enemy  intimately  and  his  capa-
 city  to  harm.  you  and  you  are  at  the
 same  time  particularly  careful  ahout
 him  keeping  a  vigilant  eye  upon  him,
 it  is  very  seldom  that  your  enemy  is
 capable  of  harming  you.

 I  take  this  opportunity  for  placing
 before  the  House  the  difficulties  and
 problems  of  the  largest  ani  the  oldest
 port,  the  port  of  Calcutta.  The  port  of
 Calcutta  has  now  become  a  problem
 for  India.  The  importance  of  th's  port
 ean  be  easily  gauged  frim  the  fact
 that  even  today  80  DeF  cent.  of  the
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 total  cargo  of  this

 Sountey
 is  handled

 by
 the  pork  of  Calcutta  but  in  spite

 of  this  fact,  the  present  capacity  of
 this  port  is  too  insufficient  to  meet  the
 demands  made  upon  it.  During  July
 ‘1952,  the  average  number  of  ships  that
 were  waiting  in  the  port  ous  fie  the
 jetties  either  to  be  loaded  or  unloaded
 were  about  90.  The  insufficiency  in
 the  capacity  of  this  port  to  handle  the
 cargos  has  been  aggravated  by  some
 of  the  jetties  being  damaged  which

 pave
 not  yet  been  repaired  and  by  ine

 dequate  number  of  berths,  inadequate
 loading  facilities,  want  of  modern
 mechanisms  like  cranes,  etc.,  want  of
 locomotives  and_  other  equipment necessary  for  the  Port  Commissioners
 Railway  and  absence  of  supply  of  the
 required  number  of  wagons  for  carry-
 ing  coal  from  the  mines  to  the  port.
 We  understand  that  the  National  Har-
 bour  Board  has  recommended  6
 sanction  of  Rs.  2  crores  to  carry  out
 urgent  and-short-term  improvements on  this  port  but,  to  our  disappoint-
 ment.  no  sum  has  been  allocatéd  in
 the  budget  for  this  purpose,  The
 Calcutta  port  is  threatened  with  an-
 other  danger  of  a  far  more  serious
 character.  The  navigational  channe)  of
 the  port,  the  river  Hooghly  is  gradually
 silting  up.  To  investigate  into  this
 danger  which  is  threatening  the  port,
 a  Committee  of  Experts  was  appointed
 by  the  Government  of.India  under  the
 Chairmanship  of  Sardar  Man  Singh.
 This  Committee  of  Experts,  after  due
 deliberation,  came  to  the  conclusion
 that  the  only  measure  that  is  capable
 of  ensuring  perennial  headwater  sup-
 ply  to  this  river  Hooghly  is  the  con-
 struction  of.a  barrage  ‘over  the  Ganga. The  Ganga-Brahmaputra  Water  Trans-

 port
 Board  also  considered  this  pro- lem  and  they  endorsed  in  full  the

 report  of  the  Expert  Committee.  The
 National  Harbour  Board  in  their  recent
 meeting  at  Cochin  has  unanimously recommended  that  this  scheme  of
 Ganga  Barrage  should  also  be  included
 in  the  Five  Year  Plan.  I  appeal  to
 the  Government  to  accept  the  recom-
 mendations  of  these  three  highly Technical  official  Committees  and  in-
 clude  this  scheme  in  the  Five  Year
 Plan.

 Shri  K.  K.  Basu  rose—
 Dr.  M.  M.  Das:  I  do  not  propose  to

 enter  into  a  controversy  with  you  be-
 cause,  like  you,  I  am  not  a  spoilt  child
 of  this  House  and  I  do  not  get  the
 opportunity  to  speak  whenever  I  like
 aa  you  people  get.

 Next,  I  come  to  the  question  of  jute
 policy  of  our  Government.  The  mills
 at  Calcutta  have  been  given  the  free-
 dom  of  buying  jute  from  Pakistan
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 where  the  price  of  jute  is  now’  far
 below  the  economic  price.  The  result
 of  this  freedom  given  to  the  Calcutta
 jute  mills  to  buy  jute  from  Pakistan
 has  been  that  the  jute  produced  in
 our  country  is  finding  no  market  today

 ‘I  think  something  of  the  nature  of  the
 Jute  Control  Board  of  the  past  will
 be  necessary  to  remedy  this.  Further,
 my  appeal  to  the  Government  will  be
 that  if  such  a  course  is  taken,  if  some
 Control  Board  is  established,  under
 no  circymstances,  the  authority  of
 such  a  body  should  be  given  in  the
 hands  of  interested  parties  as  was
 done  in  the  past  by  giving  the  autho-
 rity  to  the  Indian  Jute  Mills’  Associa-
 tion.

 The  other  day,  my  hon.  friend,  the
 acting  Leader  of  the  Communist
 Party,  Professor  Mukerjee,  in  his

 aa
 said  that  in  the  preparation  of

 this  budget,  the  interest  of  the  people
 has  been  given  a  go-by.  During  the
 first  budget  speech  of  this  Parliament
 in  last  May,  the  Leader  of  the  Com-
 munist  Party,  Mr.  Gopalan,  while  dis-
 cussing  the  President’s  Address,  said
 that  it  was  a  declaration  of  war  upon the  people  of  India.  I  have  compared these  two  statements  of  the  leaders  of
 that  party,  one  made  at  the  beginning of  the  year  and  another  at  the  end
 of  the  year  and  I  am  amazed  to  dis-
 cover  that  during  the  course  of  one
 year,  the  Congress  Government  has
 improved  so  much  from  declaring  a war  against  the  people  of  India,  that
 they  have  tome  to  the  stage  of  giving the  interests  of  the  people  of  India  a
 go-by,  during  the  course  of  the  fram-
 ing  of  the  Budget.  Perhaps  this  gigan- tic  and  colossal  improvement  has  been due  to  the  profitable  and  beneficial association  of  the  Communist
 bers  in  this  House.  Mem

 Frofessor  Mukerjee  regretted  that
 45  per  cent.  of  the  total  expenditure in  the  Budget  has  been  earmarked  for
 Defence.  He  compared  this  figure  with the  money  allotted  by  the  Chinese
 Government  for  Defence  purposes,  and he  said  that  according  to  his  infor-
 matign,  only  22  per  cent.  of  the  total
 expenditure  had  been  earmarked  for
 Defence  in  China.  I  claim  to  be  no
 Chinologist’  myself,  and  I  am  no  ex-

 pert  in  Chinese  affairs,  in  which  every one  of  my  hon.  friends  there  is  a
 specialist.  But  bitter  experience  has
 taught  me  only  this,  namely  to  take
 everything  that  comes  from  certain countries  of  the  world  with  a  grain  of salt.  Taking  it  for  granted  that  Pro- fessor  Mukerjee’s  22  per  cent.  Defence
 Budget  of  China  is  correct,  it  has  to be  admitted  that  this  22  per  cent.  ex-
 pendjture  does  not  include  the  costs of  the  huge  military  equipments,
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 ombers,  night-fighters,  can-

 i"  other  military  equipments fighters,
 as  gifts nons  and

 are  pouring  in  China,
 haa  the  Big  brother-in-faith.

 F  cenes  that  have rom  the  ugly  s
 0  la  Very. occurre  when

 ‘high  in.  the  Par ‘attraction  of  the  peopie.  Now  at  the
 end  of  the

 year come  out,  an
 pas  he  ground,  exhausted,  shrunk  and
 shrivelled.

 Mr,  Deputy-Speaker:  Is  it
 sary?  I  think  all  this  is  not  pa
 the  Budget.

 all  neces-
 rt  of

 .M.  M.  Das:  Many  things  have
 been  said  by  my  hon.  friends  in  the
 Opposition  that  can  by  no  stretch  of
 imagination  be  called  part  of  the
 Budget.

 Anyhow,  the  most  interesting  feature
 at  ine  hon.  friends  belonging  to  the
 most  vociferous  section  of  the,  Opposi-
 tion  is  the  prevalence  among  them  of
 a  new  and  peculiar  psychosis,  the
 Yankee  phobia,  or  the  dread  for  the
 Yankee,  or  the  United  States  of
 America;  in  season  and  out  of  season,
 my  hon.  friends  shout  very  often
 hoarse  in  denouncing  everything  that
 comes  from  America.  (Interruptions).
 It  is  gradually  developing  into  a  very
 serious  one.  At  the  beginning,  the
 symptoms  are  confined  only  to  hysteri-
 cal  shoutings,  but  now  it  has  deveioped
 into  convylsions.

 With  these  few  words,  I  thank  you
 for  the  opportunity  that  you  have
 given  me.

 Mr.  Deputy-Speaker:  It  is  now  more
 than  7  Celovk.  Is  it

 necessaty
 to  sit

 any  longer?  What  is  the  opinion  of
 fon.  Members?

 Several  Hon.  Members:  No,  Sir.

 Mr.  Deputy-Speaker:  The  House
 seems  to  be  tired.

 Shri  Radhelal  Vyas  (Ujjain):  To-
 morrow,  we  shall  have  the  discussion
 up  to  the  end,  and  the  hon.  Minister
 can  give  nis  reply  on  some  other  day.

 Mr.  Deputy-Speaker:  But  tomorrow
 it  Is  expected  that  this  general  dis-
 cussion  would  finish.

 Shri  C.  D.  Deshmukh:  That  is  right.

 0  MARCH  953

 ‘consulted  all

 General  Discussion  1770

 Mr.  Deputy-Speaker:  The  last  hour
 of  the  day  will  be  reserved  for  the
 hon.  Finance  Minister.  If  necessary,
 we  shall  carry  on  till  7-30  p.m.  to-
 morrow.  We  shall  have  a  sitting  for
 half  an  hour  more.  That  half  an  hour
 we  can  give  to  some  more  hon.  Mem-
 bers.  And  they  could  limit  their
 speeches  also  to  ten  minutes,  by  Just
 stating  the  points,  so  that  a  number
 of  other  ‘hon.  Members  also  could
 participate  in  the  discussion,  and
 much  can  be  said.

 If  the  House  is  in  a  mood  to  sitfor
 some  more  time  now,  I  shall  call  an-
 other  hon.  Member.  If  it  is  not  in  a
 mood  to  sit,  then  I  shal]  adjourn  the
 House,  till  tomorrow.

 All  right.  Mr.  Muniswami.  The  hon.
 Member  will  have  ten  minutes.

 Shri  Muniswamy  (Tindivanum):  I
 must  congratulate  the  hon.  Finance
 Minister  on  the  trouble  he  has  taken
 in  presenting  thc  Budget,  which  is  just
 based  on  the  Five  Year  Plan,  but  at
 the  same  time  I  feel  that  we  have  to
 meet  with  a  great  disappointment.  It
 has  been  repeatedly  said  by  hon.
 Ministers.  that  they  seek  the  co-onera-
 tion  of  the  cublic,  for  the  implemen-
 tation  of  the  Five  Year  Plan.  But  I
 am  ata  loss  to  understand  what
 attempts  have  been  made  to  secure
 public  co-operation.

 At  the  very  outset,  at  a  glance,  as
 far  as  the  South  is  concerned,  |  can
 say  that  famine  is  prevailing  in  alinost
 all  districts  in  the  Madras  Stale,  and
 every  day  we  are  seeing  starvation
 deaths.  I  do  not  understand  how  the
 hon.  Finance  Minister  has  forgotten
 even  to  mention  in  his  Budget  speech
 the  natural  calamities  that  have  occur-
 red  recently  in  the  south.  What  I
 could  find  out  in  the  Five  Year  Plan
 and  the  Budget  Speech  is  that  they
 have  two  organisations,  one,  the
 Bharat  Sewak  Samaj,  and  the  other,
 the  National  Advisory  Board.  I  ma
 humbly  submit  that  these  two  organ  rf sations  are  mostly  consisting  of  Con-
 gress  people  only.  They  ought  to  have

 leaders  of  all  parties,
 before  anything  was  done.  I  must  say
 that  these  two  bodies  have  become  out
 and  out  a  party  affair.

 ‘There  is  cne  thing  that  I  must in  regard  to  backward  communities”.
 Mr.  Deputy-Speaker:  The  hon.  Mem- ber  may  continue  his  speech  tomorrow. I  find  that  there  ig  no  quorum  in  the House.  The  House  will  now  stand adjourned  till  2  p.m.  tomorrow.

 The  House  then  adjourned  till  Two
 of  the  Clock  on  Wed
 March,  ‘1953,

 ednesday,  the  lith


